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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH AT CHENNAI
ORIGINAL APPLICATION NO 100 OF 2022

Between:
1. Sri.Akula Satish S/o A.Lingaiah
Plot No.20, Flat No.402,
Hari Sree Avenues, Srinivas Nagar Colony,
R/o Nizampet, Bachupally Mandal, Medchal District.
...... Applicant

And:

1. State of Telangana,
Represented by its Principal Secretary, Irrigation Department
Secretariat, Hyderabad- 500 022
2. State of Telangana,
Represented by its Principal Secretary,
Urban Development & Municipal administration
Secretariat, Hyderabad- 500 022
3. Hyderabad Metropolitan Development Authority,
Represented by its Metropolitan Commissioner,
Swarna Jayanthi Complex, Ameerpet,Hyderabad- 500 038
4. Telangana State Control Board,
Represented by its Member Secretary,
A-3, Paryavaran Bhavan,
Sanath Nagar, Hyderabad- 500 018
5. District Collector, Medchal-Malkajgiri District
Telangana - 501 301
6. District Collector, Sangareddy District
Vidyanagar colony, Pothireddypally, Sangareddy- 502295
7. Chief Engineer, Minor Irrigation Department,
Errumanzil, Hyderabad, Telangana
8. Commissioner, Dundigal Municipality
Near Mandal complex, Gandimaisamma, Medchal- 500 043
9. Executive Engineer, Irrigation Division No. 1,
Red Hills,Hyderabad- 500 004
10.Executive Engineer, Irrigation Division No. 1, Sangareddy
Sangareddy Bypass Road, Revenue colony, Balaji Nagar
Ahmad Nagar, Telangana
11.M/S Modi Builders & Realtors Pvt Ltd.,
Edifice Homes Pvt Ltd.. Represented By its Managing Director
4t floor, Ashoka Chambers, Road No.2
Banjara Hills, Hyderabad, Telangana- 500 034

S ;
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12.M/s INS Infrastructures Pvt. Ltd.,
Rep by its Managing Director,
Manvita Brinda, Mallampet Village
Medchal-Malkajgiri District- 500 090
...... Respondents

COUNTER AFFADIVIT FILED BY THE RESPONDENT No.9*"

1.1, K.Bansilal, S/o Sri K.Jai Ram, R/o Hyderabad, Age: 54 years,
Occubation: Service, presently working as Executive Engineer, I&
CADD, Irrigation Division No.1,Hyderabad do hereby solemnly affirm
and sincerely state on oath as follows

7 1 state that I am the deponent herein and I am authorized to file the
present counter. I state that I am well acquainted with the facts and

circumstances of the case and able depose as under.

3.1 state that I have gone through the affidavit filed by the Petitioner in
support of O.A and I hereby deny all the allegations/ averments made
therein, except those that are specially admitted hereunder and the
petitioner is put to strict proof of the same. I state that the present O.A
is not maintainable either in law or on facts and the same is liable to
be dismissed in liminie. I along with the concerned field officials
conducted enquiry into each and every complaint received from the
general public/present applicant and after due enquiry will take
appropriate action as per law and make efforts to protect lakes.

4.1In reply to the averments made in Para no.1, it is submitted that the
tank named New Viska Ceruvu, Kajipall'y Village, Jinnaram Mandal,
Sangareddy District is a Minor Irrigation tank with Lake 1D:1000/EN/02
is a preliminary notified tank with area of tank upto FTL of 16.252
acres". New Viska cheruvu belongs to Kajipally village of Jinnaram

TPy § PP 2
Irtigation Division No.1
. 1,

"L ST -.:.‘l." L) 4
Red Hills, Hyderabad.
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Mandal which is under the Jurisdiction of Irrigation Sub Division No.5,
Patancheru of Irrigation Division No.l, Sangareddy under Irrigation
Circle, Sangareddy of Chief Engineer (Irrigation), Sangareddy District
unit. Part of its FTL land i.e Sy.No.18, 19 & 20 falls in Mallampet
Village, Gandimaisamma -Dundigal Mandal, Medchal-Malkajgiri District
as reported by Revenue authorities.

It is submitted that there are encroachments observed in the
vicinity of the tank and the same are submitted to the Additional
Collector (LB), Medchal-Malkajagiri District vide Lr.No. Dy.Executive
Engineer, Irrigation sub Division No.3, Medchal Lr.No. DEE/
IBSD/Medchal/ 463 Dt: 14.12.2021 with a request for taking necessary
action.

.In reply to the averments made in Para No.2, it is fact that Joint
inspection has been conducted on 22.11.2021 duly demarcating the
FTL coordinates on ground based on the FTL contour done by the
Irrigation authorities of Sangareddy District with help of M/s Aarvee
consultants appointed by Hyderabad Metropolitan Development
Authority in the year 15.12.2014 and is placed in the HMDA domain. It
was observed that about 35 villas and also part of high rise buildings
of M/s Modi Builders which are under construction are coming in FTL &
buffer area of New Viska cheruvu, Kajipally Village, Jinnaram Mandal,
Sangareddy District.

The detailed report was submitted to the Tahsildar,
Gandimaisamma with a request to take immediate necessary action
vide Dy.Executive Engineer, Irrigation sub Division No.3, Medchal
Lr.No. DEE/IBSD/Medchal/ 463 Dt:14.12.2021 (Copy submitted to
Additional Collector (LB), Medchal-Malkajgiri District, SE/IC/Hyderabad,
EE/ID No.1, Hyderabad, EE/ID No.1, Sangareddy, RDO, Malkajgiri

Z&\ E@@é-gﬁgm‘@ @

\rrigation Division No;j‘l ;
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Division, Municipal Commissioner, Gandimaisamma- Dundigal Mandal,
Dy.EE/ISD No.5, Patancheru & Tahsildar, Jinnaram Mandal,
Sangareddy District for favour of information and necessary action.)

In reply to the averments made in Para No.3, it Sri Ch.Divaker,
Managing Partner of M/s INS infrastructures has submitted an
application Dt:27.09.2018 to the then Executive Engineer, I.B Division,
Hyderabad with a request to issue NOC for Sy.No.19 & 20 to an extent
of Ac 3-31 Gts for construction of residential villas situated at
Mallampet village, Gandimaisamma-Dundigal Mandal, Medchal-
Malkajgiri District.

The then Dy.EE, 1.B Sub Division, Medchal has requested the
Tahsildar, Gandimaisamma Lr.No.DEE/IB/ G.Mysamma/504/1
Dt:3.10.2018 regarding conducting the joint inspection of the site.

Joint Inspection was conducted by the Irrigation & Revenue
office on 02.03.2019 and prepared the location sketch & superimposed
map. As seen from the Location Sketch map, out of applied extent of Ac
3-31 Gts, area affected in FTL was Ac 00-12 Gts & Ac 00-14 Gts was
affected in Buffer zone of Viskavani cheruvu. The Balance clear extent
was Ac 03-05 Gts.

“ The then Executive Engineer, I.B Division, Hyderabad vide
Lr.No.EE/IB/HYD/DB/ HD/D1/2018-19/3586/1 No.s Dt:26.03.2019 has
submitted to the EE, HMDA, Lakes & Parks Division that there is a
displacement of the Sy.No.s of Khajipally village, Mallampet village &
Shambipur village while superimposing the FTL drawing on the village
map and requested to make corrections in cadastral map drawing for
further process. However the NOC has not been issued to
Sri Ch.Divaker, Managing Partner of M/s JNS infrastructures.

7. In reply to the averments made in para nos.4 to 7, it is submitted that
with regards the allegations made by the applicant, the same are not

e I:nglgié

Division No.1,
Red Hills, Hyderabad.
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pertaining to this department and hence no remarks are offered.
8. In reply to the averments made in para no.8 it is submitted that
respondent never permitted or helped any encroachers to encroach the

water bodies and as such the said allegations are false and denied.

Further it"is to submit that the chronological order events in the O.A 100
of 2022 filed before Hon’ble NGT regarding Viska cheruvu, Khajipally Village,
Jinnaram Mandal, Sangareddy District is as follows

1. An adverse news was published in Aadab Hyderabad on 08.11.2021

with a caption “Mallampet Viskavani Cheruvuku Asaru”.

2. Representation of Akula Sathish Dt: 8.11.2021 submitted to
Executive Engineer, Irrigation Division No.1, Hyderabad & Executive
Engineer, Irrigation Division No.1, sangareddy, copy communicated
to Sub division office, Medchal vide Endt No.EE/Irrg Divnh No.1/ HYD
/DB/DEE-T/AEE/D3/ 2021-22/1843/ 45 Nos Dt:09.11.21 stating that
To take necessary action against JNS Hill View villas & M/s Modi
builders regarding Illegal constructions in FTL/Buffer Zone without
permissions and false approvals.

3, Inspection of the tank was done on 08.11.2021 (Photographs
Enclosed) and noticed that illegal constructions are going on in FTL/
Buffer zone of tank.

4, The Dy.Executive Engineer, Medchal has addressed to Tahsildar,
Gandimaisamma to intimate the date of Joint Inspection with
Revenue & Irrigation officials of sangareddy District as the tank is in
san"gareddy Jurisdiction also vide DEE,Medchal
Lr.No.DEE/IBSD/Medchal/417 Dt:10.11.2021.

5. AEE, Jinnaram has lodged a complaint stating that Sri I.L Raju &
others have filled the FTL/Buffer zone of Viska Cheruvuy, Khajipally

N\ ( o
Sutive Enginger;

Irrigafion Division No.1,
Red Hills, Hyderabad.
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village, Jinnaram Mandal, Sangareddy District with Murrum in
Sy.No.188,189,190 and permanent structures are going on in
FTL/Buffer zone of tank vide FIR 165/2021 Dt:13.11.2021

- Joint Inspection of the tank was done on 15.11.2021 and observed
that illegal constructions in the vicinity of the tank

. The Dy.Executive Engineer, Medchal has addressed to Tahsildar,
Gandimaisamma with a request to look into the matter in view of
revenue aspect of Survey Numbers in cadastral map and take

immediate necessary action vide DEE,Medchal Lr.No.DEE/IBSD/
Medchal/422 Dt:16.11.2021.

L Rep;resentation of Sri B.Hari Gopal Dt:17.11.2021, Owner of
Sy.No.17 to an extent of Ac 01-34 Gts of Mallampet Village,
Gandimaisamma-Dundigal Mandal, Medchal-Malkajgiri District stating
that during the Mission Kakatiya work, the contractor has increased
the level of alugu to 1% feet due to which he is loosing the land. In
this regard, he submitted the resolution passed in the Gram
Panchayat, Khajipally village, Jinnaram Mandal, Sangareddy District
that level of weir was increased and the same need to be addressed
to the Irrigation department for taking necessary action. The one Sri
B.Hari Gopal requested to conduct the resurvey of Viska cheruvu in
Sy.i;lo.216which is admeasuring Ac 11-27 gts.

. The Dy.Executive Engineer, Patancheru has addressed to Tahsildar,
Jinnaram Mandal regarding the Joint Inspection proposed on
22.11.2021 at 11.00 AM vide Lr.No.DEE/I.B Sub Division
No.5/Patancheru/445 Dated:20.11.2021

. Joint Inspection was conducted on 22.11.2021 along with Revenue &
Irrigation officials of Medchal & Sangaréddy District and marked the
FTL coordinates on ground duly enumerating the structures coming

Z\i\x@_ﬁ%gr‘%in@

Irrigation Division No.1,
Red Hills, Hyderabad,
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in the FTL/Buffer zone of the New Viska cheruvu (photographs
enclosed)

11. The demarcation of FTL Coordinates on ground based on the FTL
contour done by the Irrigation authoritiés of Sangareddy District with
help of M/s Aarvee consultants appointed by Hyderabad Metropolitan
Development Authority in the year 15.12.2014 and is placed in the
HMDA domain. It was observed that about 35 villas and also part of
high rise buildings of M/s Modi Builders which are under construction
are coming in FTL & buffer area of New Viska cheruvu, Kajipally
Village, Jinnaram Mandal, Sangareddy District and reported to
Tahsildar, Gandimaisamma to take immediate necessary action
against the responsible persons for tampering of FTL as per
Irrigation Act and Walta Act vide DEE,Medchal Lr.No.DEE/IBSD/
Medchal/463/5 Nos Dt:14.12.2021.

12.While demarcating the FTL Coordinates on ground, the builders came
up with the permission copies for our utter surprise. The builder wise

permissions is as follows

I. M/s JNS Infrastructres, Represented by Sri Ch.Divaker
regarding NOC _in Sy.No.s 19 & 20 in Mallampet

Village,ngdimaisamma-Dundigal Mandal,MedchaI-Malkaigiri
district

a)Sri Ch.Divaker has submitted an application Dt:27.09.2018 to
Executive Engineer, 1.B Division, Hyderébad regarding issue of NOC
to an extent of Ac 03-31 Gts in Sy.No.19 & 20 of Mallampet Village,
Gandimaisamma-Dundigal Mandal, Medchal-Malkajgiri District

b)The then DEE, Medchal addressed to Tahsildar, Gandimaisamma
Mandal for Joint Inspection vide LR.No.DEE/IB/G.Mysamma/504/1
Dt:3.10.2018

Irrigation Division No.1,
Red Hills, Hyderabad.
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¢)Joint Inspection on 02.03.2019 stating that applicant land is falling
in FTL area of New Viska Cheruvu, Kahjipally Village, Jinnaram
Mandal,Sangareddy District but this Sy.No. is falling under revenue
of Mallampet village, Gandimaisamma Mandal, Medchal-Malkajgiri
District.

d)Location sketch map for Sy.No.19 & 20 and superimposed map is
prepared by the Revenue authoritires and communciated to the then
Dy.Executive Engineer, Medchal vide Tahsildar Lr.No.B/555/ 2019
Dated:15.03.2019.

e)Dy.Executive Engineer, Medchal has submitted a report stating that
there is a displacement while superimposing the FTL drawing in the
village map and requested the Executive Engineer, Hyderabad to
address the HMDA authorities vide Lr.No. DEE/IB/SD/Medchal/ NOC/
934/4 Nos Dt:22.03.2019

f)Executive  Engineer, Hyderabad addressed the Executive
Engineer,Lakes & Parks Division, HMDA to take necessary action in
making corrections in cadastral map drawing and to communicate
the corrected cadastral map drawing for further process vide
Lr.No.EE/IB/HYD/DB/HD/D1/2018-19/3586 Dt:26.03.2019

g) The M/s INS Infrastructures has approached the court of law vide
Writ Petition No.32405 of 2021 stating that Irrigation department is
preparing for demolition of the plots covered in Sy.No.s 19 & 20 at
Mallampet Village, Gandimaisamma-Dundigal Mandal, Medchal-
Malkajgiri District after due permissions granted by Irrigation
Department.

h)In this regard, it is to submit that this office has not issued any
NOC to the applicant to an extent of Ac 03-31 Gts Sy.No.19 & 20 of
Mallampet Village, Gandimaisamma-Dundigal Mandal, Medchal-

[\_ET 2 ':’*nq,_}E—

o1t Division No.1,
Rec} Hills, Hyderabad.




Malkajgiri District.

i) It is to submit that the owners in Sy.No.19 & 20 has showed the
Gram panchayat,Mallampet Mandal, Quthbullapur,Medchal-Malkajgiri
District permissions to the Plots in favour of Smt Chintapatla
Ananthamma W/o Sri Rama Rao.

j) The residents also showed the property tax assessment notice issued
to them by Municipal Commissioner, Dundigal Municipality for which
they are paying the tax.

1I. M/s INS Infrastructres, Represented by Sri Appireddy Dodda
& Others regarding NOC in Sy.No.s.183,184 & 185 in

Khajipally Village, Jinnaram Mandal, Medchal-Malkajqiri
District

a) Executive Engineer, I.B Division, Sangareddy has issued NOC to
Sri K.Jaganmohan Reddy for HMDA clearance in Sy.No.183,184 &
185 to an extent of ac 04-23Gts situated at Khajipally village,
Jinnaram Mandal, Sangareddy District

b) The District Collector, Sangareddy has submitted a report to
Metropolitan ~ Commissioner,HMDA  vide  Lr.No.D1/2663/2018
Date:07.05.2019 regarding NOC for the land in Sy.No.183,184 &
185 to an extent of ac 04-23Gts situated at Khajipally village,
Jinnaram Mandal, Sangareddy District.

c) HMDA has issued NOC vide File No.036500/LT/ZOC/FLT/ U6/HMDA/
14062020 Dt:16.09.2020 for residential purpose in Sy.No.s 183,184
& 185 of Khajipally Village, Jinnaram Mandal, Sangareddy District to
an extent of 17,228.37 Sg.m

d) The Commissioner, HMDA addressed to the Commissioner, Dundigal
Municipality vide HMDA Lr.No.2927/Med/PLG/HMDA/2021

[\\\

Irngatlon Davmon No 1
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Dt:18.11.2021 regarding the adverse news item published in the
Aadab Hyderabad on 08.11.2021 with a caption “Mallampet
Viskavani Cheruvuku Asaru” in which HMDA has to take necessary
action if any constructions observed in the FTL/Buffer zone area of
water body as alleged and if any noticed, take necessary action as
per powers delegated vide Lr.No.1803/Policy/PLG/HMDA/2020
Dt:19.03.2020.

e) In this regard, it is to submit that the road was laid in the FTL/Buffer
Zone of the tank in the above Sy.No.s duly violating the rules.

II1.Representation of Sri B.Hari Gopal reqgardin Sy.No.17

admeasuring Ac ___01-34 Gts of Mallampet Village,
Gandimaisamma- Dundigal Mandal, Medchal-Malkajgiri

District,

a) Sri B.Hari Gopal has submitted a representation stating that he is
the owner of the land in Sy.No.17 admeasuring Ac 1-34 Gts situated
at Mallampet Village, Gandimaisamma —-Dundigal Mandal.Medchal-
Malkajgiri District.

b) The contractor during the Mission Kakatiya works on the New Viska
Cheruvu has increased the level of alugu to 1% feet due to which
he is loosing the land. In this regard, he submitted the resolution
passed in the Gram Panchayat, Khajipally village, Jinnaram Mandal,
Sangareddy District that level of weir was increased and the same
need to be addressed to the Irrigation department for taking
necessary action. The one Sri B.Hari Gopal requested to conduct
the resurvey of Viska cheruvu in Sy.N0.216 which is admeasuring
Ac 11-27 gts.

c) In this regard, the HMDA addressed Additional Collector, Local
Bodies, Medak District & Chief Engineer, Irrigation

Irrigation Division No.1

BRart iille By ppod gm s oy ey
et | ?.'|F';:_ ]"J}'L: 2iabel,
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Department,Medak District vide HMDA Lr.No.3081/HMDA/LPC/
2021 Dt:22.11.2021 to take necessary action as per rules and
submit a copy to Chairman, LPC & Metropolitan Commissioner,
HMDA, Hyderabad.

d) It is to submit that as the tank is not in the jurisdiction of the
respondent 9t", hence no remarks were offered regarding this.

IV. Representation of M/s JNS Infras;rqctures regarding resurvey
of Viskavani cheruvu in Sy.No.216 situated at Khajipally
village, Jinnaram Mandal, Sangareddy District

a) M/s INS Infrastructures represented by Sri Dodda Srikanth Reddy
has submitted a representation regarding resurvey of New
Viskavani cheruvu in Sy.No.216 stating that alugu level has been
increased by which his land in Sy.No.19 & 20 of Mallampet village,
Gandimaisamma-Dundigal Mandal,Medchal-Malkajgiri District are
got affected in FTL and Buffer zones

b) The allegation that alugu level has been increased showing the
resolution passed in the Gram Panchayat, Khajipally village was
known to the respondent 9t on field at the time of demarcation of
FTL coordinates on ground.

c) Ré‘garding resurvey of the tank in Sy.No.216, as the tank is not in
the jurisdiction of 9t" respondent no remarks are offered.

V.M/s Edifice Homes Private Limited representation _on
23.11.2021 to HMDA stating that FTL markings are made

wrongly

a) HMDA has issued permission to M/s Edifice Homes Private limited
vide HMDA file No. 024337/Z0C/R1/U6/HMDA/03062019 in Sy.No.s
63/p,68/p, 69/p & 70/p situated at Shambipur Village,

\\ ‘

Irrrgation les‘.or. Ma 1,
Red Hills, Hyderabad.
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Gandimaisamma-Dundigal Mandal, Medchal- Malkajgiri District to an
extent of 20053 Sqg.m .

b) HMDA has issued permission to M/s Esteem villas vide HMDA file No.
042508/Z0C/R1/U6/HMDA/0202021  Dt:3.7.2021 in  Sy.No.s
63/p,64/p,65/p,66/p,67/p,68/p & 69/p situated at Shambipur
Village, Gandimaisamma-Dundigal Mandal, Medchal- Malkajgiri
District to an extent of 22,551.66 Sg.m .

c) It is to submit that M/s Edifice Homes private Limited has submitted a
representation to HMDA stating that Irrigation officers on
22.11.2021 forcibly entered their site and tried to mark FTL points

wrongly inside their site.

d) In this regard, it is to submit that the demarcation of FTL points on
ground was done based on the FTL map which is placed in the HMDA
domain on 22.11.2021 and observed that part of high rise buildings
of M/s Modi Builders which are under construction are coming in FTL
& buffer area of New Viska cheruvu, Kajipally Village, Jinnaram
Mandal, Sangareddy District. It is to submit that the FTL point is not
wrongly marked

e) HMDA has requested the District Collectors, Sangareddy & Medchal-
Malkajgiri District to examine the representation of M/s Edifice
Homes private Limited and offer remarks keeping in view guidelines
of Lakes protection committee & submit to chairman.LPC &
Metropolitan commissioner,HMDA,Hyderabad vide HMDA File
No.3248/HMDA/LPC/2021 Dt:13.12.2021.

f)Based on the HMDA Letter No.2927/MED/PLG/HMDA/2021
Dt:18.11.2021 & DEE,Medchal Lr.No.DEE/IBSD/ Medchal/463/5 Nos
Dt:14.12.2021, the Commissioner, Dundigal Municipality has
submitted a report vide Lr.No.63/Dm/TPS/MMD/2021 Dt:21.12.2021

ive Engineer,
Irrigation Division No.1,
Red Hills, Hyderabad.
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to Additional Collector(Local Bodies) stating that the Edifice site is
atleast 500m away from Viskacheru and 1.5 to 2m higher than FTL
Point. Further submitted that as per HMDA norms, Irrigation NOC is
insisted only if the lake is insisted within 200m from the proposed
site. Also submitted that on observation on field, there are no
Irrigation activities on upstream and downstream of New viska vani
cheruvu.

g) It is to submit that the Irrigation department has not issued any NOC
to M/s Esteem Villas and M/s Edifice Homes Private Limited.

VI.Representation of Sri K.V Ramana ‘Chary regarding to stop
Illegal encroachments

a) Sri K.V Ramana chary submitted a representation Dt:05.01.2022
regarding illegal constructions and requested to stop the
encroachment of FTL of New Viska cheruvu.

b) In this regard, it is to submit that the Joint Inspection has been
conducted on 22.11.2021 and enumerated the structures coming in
the FTL/buffer zone of the tank reported to Tahsildar,
Gandimaisamma vide Lr.No. DEE/IBSD/Medchal/463/5 Nos
Dt:14.12.2021.( copy of the same submitted to Additional Collector
(LB), Medchal-Malkajgiri District, SE/IC/Hyderabad, EE/ID No.1,
Hyderabad, EE/ID No.1, Sangareddy, RDO, Malkajgiri Division,
Municipal Commissioner, Gandimaisamma- Dundigal Mandal,
Dy.EE/ISD No.5, Patancheru & Tahsildar, Jinnaram Mandal,

Sangareddy District for favour of information and necessary action)

13. The Dy.Executive Engineer, Patancheru has addressed to Tahsildar,
Jinnaram Mandal that to submit details for enumerating
encroachments survey number wise that took place in FTL/Buffer
sone of tank vide Lr.No.DEE/L.B Sub Division No.5/Patancheru/454

/@\ \)x_,
ve Engme'w

Irrigation Division No.1,
Red Hills, Hyderabad.
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Dated:23.11.2021.

14.The Executive Engineer, Irrigation Division No.1, Hyderabad has
requested the Executive Engineer, Irrigation Division No.1,
Sangareddy to serve the notices to land grabbers/land
owners/encroachers vide Lr.No.EE/Irrg Divn No.1/HYD/DB/DEE-
T/AEE/D3/2021-22/2110Dt:3.12.2021 -

12. It is to submit that several times, the Irrigation department has
requested the Tahsildar,Gandimaisamma to submit the location
sketch map and to submit the Survey number wise extent to the
three villages as there is a displacement of village boundaries vide
Lr.No.DEE/IBSD/ Medchal/347 Dt:24.11.2022.Also requested the
District Collector, Medchal-Malkajgiri District to arrange for location
sketch vide Lr.No.EE/Irrg Divn No.1/HYD/DB/DEE-T/AEE/D3/2021-
22/2102 Dt:26.11.2022

13.It is to submit that I,9™" respondent  requested the Metropolitan
commissioner,HMDA to arrange a copy of corrected cadastral maps
duly showing Survey Numbers of Khajipally, Mallampet & Shambipur
Villages vide Lr.No.EE/Irrg Divn No.1/HYD/DB/DEE-T/AEE/D3/2021-
22/2103 Dt:26.11.2022

In this regard, it is to humbly submit to Honorable NGT that the above
tank is only a preliminary notified tank in which there is discrepancy of Survey
numbers and also the extent and cannot be considered to be the final FTL
map.

The final FTL map will be done duly following the 16" LPC guidelines,
conducting the resurvey of the tank as per Irrigation norms by which the
cause in the present 0.A can be solved and hence liable to be dismissed.

The .copies of all relevant documents are filed herewith for kind

Irr Ve Engineer,
=ion Division Np, 1,

Reg e 4
JHI”q :JY\JE‘I D-‘md
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perusal of the Honorable NGT.

For the reasons stated above, it is therefore prayed that this Honorable NGT
may be pleased to dismiss the O.A. 100 of 2022 and pass such other order or
orders as this Hon'ble High Court may deem fit and proper in the circumstances of

the case also in the interest of justice.

- 33
fxective Engineer;
Irrigation Division No.1,

Red Hills, Hyderabad.

Solemnly affirmed at Hyderabad // BEFORE ME
On this 28th day of December, 2022 /!
And signed her/his name in my presence. // ADOVCATE: CHENNAL
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GOVERNMEQTKE)F TELANGANA

IRRIGATION & C.A.D. DEPARTMENT >
From To
KK Suresh, The Tahsildar,
Dy.Executive Engineer Gandimaisamma Dundigal (M)
Medchal-Malkajgiri Dist. Medchal-Malkajgiri Dist.
Lr.No.DEE/IBSD/Medchal/ h‘ e . Dated D -11-2021

Sir

Sub: Encroachments- Medchal-Malkajgiri District- Gandimaisamma Dundigal Mandal- FTL
and Buffer zone of New Viska Cheruvu, Kajipally Village, Jinnaram Mandal, Sangareddy
District — Intimate the date of Joint Inspection — Requested — Reg.

Ref: 1.Representation of Akula Sathish Dt:8.11.2021 submitted to Executive Engineer, Irrigation
Division No.1, Hyderabad, copy communicated to this office vide Endt No.EE/Irrg Divn
No.1/HYD/DB/DEE-T/AEE/D3/2021-22/1843/45 Nos Dt:09.11.2021

2. Tahsildar, Gandimaisamma Dundigal Mandal Lr.No.B/921/2021 DT:03.11.2021

% % % ok

With reference to your letter 2™ cited, it is to submit that the New Viska cheruvu belongs
to Kajipally village of Jinnaram Mandal, but part of its FTL land falls in Gandimaisamma —
Dundigal Mandal. In this regard, it is to submit that the New Viska Cheruvu does not comes
under the Jurisdiction of Irrigation Sub Division No.3,Medchal.

However, the undersigned along with concerned section officer has already inspected the
site on 08.11.2021, along with Mandal Surveyor and AEE, Kajipally (V), Jinnaram(M) of
Patancheru sub Division, Sangareddy District.

In this regard, the Tahsildar, Gandimaisamma — Dundigal is requested to intimate the

date of Joint Inspection of Revenue officials and Irrigation Officials of Sangareddy District.

Yours faithfully,

K

o
Dy. Executive Engineer, I&(IJ "
Irrigation Sub Division No.3, Medcha

1. Copy submitted to Executive Engineer, Irrigation Divisi ‘ILIo.l, Hyderabad for favour of
information and necessary action.

2. Copy submitted to Revenue Divisional Officer, Malkajgiri Division, Medchal- Malkajgiri
District for favor of information and necessary action.

3. Copy submitted to Commissioner, Dundigal Municipality, Medchal- Malkajgiri District for

favour of information and necessary action.
gﬁ%‘l QA@'F ST ¥
Dy. Executive Engineer, IEJQJB?, "f)

Irrigation Sub Division No.3, Medchal

1
e
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GOVERNMENT OF TELANGANA . , o=
IRRIGATION & C.A.D. DEPARTMENT - o

From To

K.K Suresh, The Tahsildar,

Dy.Executive Engineer Gandimaisamma Dundigal (M)
Medchal-Ma[kajgiri Dist. Medchal-Malkajgiri District
Lr-No.DEE/IBSD/Medchal) <] 22 Dated] & / 11-2021

Sir.,

Sub: Encroachments- Medchal-Malkajgiri District- Gandimaisamma Dundigal Mandal- FTL
and Buffer zone of New Viska Cheruvu, Kajipally Village, Jinnaram Mandal, Sangareddy
District —Joint Inspection Conducted-Illegal constructions noticed- Requested — Reg.

Ref:1. Representation of Akula Sathish Dt:8.11.2021 submitted to Executive Engineer, lrrigation

Division No.1, Hyderabad, copy communicated to this office vide Endt No.EE/Irrg Divn
No.l/HYD/DB/DEE-T/AEE/D3/2021-22/ 1843/45 Nos Dt:09.11.2031

2. Tahsildar, Gandimaisamma Dundigal Mandal LrNo.B/921/2021 DT:03.11.202]

3. Dy.Executive Engineer, Irrigation sub Division No.3, Medchal Lr.No. DEE/IBSD/
Medchal/ 417 Dt:10.11.202]

ook %

Anent to the reference 3" cited. the undersigned & Tahsildar, Gandimaisamma —Dundigal
Mandal has conducted Joint Inspection of New Viska cheruvu, Kajipally Village, Jinnaram
Mandal, Sangareddy District (Lake ID: -1000/EN/02) on 15.11.202] along with Concerned ~
Irrigation & Revenue officials of Jinnaram Mandal, Sangareddy District. During Inspection, it
was observed that illegal constructions are going on in the vicinity of FTL of New Viska chery
Khajipally Village, Jinnaram Mandal, Sangareddy District.

It is to inform that AEE, Jinnaram has lodged a complaint in P.S IDA, Bollaram stating
that some persons are unauthorisedly filling murrum in Sy.No.188,189,190 and further
permanent constructions are under way in the FTL/Buffer zone of Visakha vani cheruvu,

Khajipally Village of Jinnaram Mandal(copy of compalint is enclosed).

-

Further it is to inform that as the tank New Viska Cheruvu does not comes under the
Jurisdiction of Irrigation Sub Division No.3,Medchal. The Tahsildar, Gandimaisamma —
Dundigal Mandal is requested to look into the matter in view of revenue aspect i.e Sy.Nos in

cadastral map pertaining to Mallampet Village, Gandimaisamma —Dundigal Mandal and take ~
immediate necessary action.

Yours faithfully,
b i

_..,_m—-—u- —T

= LS TEA1ET
Dy. Executive Engineer, I&CADD.,
Irrigation Sub Division No.3, Medchal

\b W\



1. Copy submitied to Executive Engineer, Irrigation Division No. |, Hyderabad for favour of { '?
information and necessary action.

2. Copy submitted to Revenue Divisional Officer, Malkajgiri Division, Medchal- Malkajgiri
District for favor of information and necessary action.

3, Copy submitted to Commissioner, Dundigal Municipality, Medchal- Malkajgiri District for
favour of information and necessary action. _ "
e =) | [V ] R
Dy. Executive Engineer, 1&CADD.,
Irrieation Sub Division No.3, Medchal
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"o, Dt: 17 -11-2021

The Bxecutive Engineer,
Iirigation Department,
Medchal-malkajgiri District.

Respected Sir,

Sub: Conduct resurvey of Sy.No.216 ( Viska Cheruvu), admeasuring Ac.11-27 gts,
Situated at Khajipally Village, Jinnaram Mandal,Dist. Medak. Req.Reg:-

XXXXX

With reference to the subject cited above, I undersigned submit that I am the peaceful
owner and possessor of agricultural land in Sy.No. 17, admeasuring Ac.1.34 guntas, situated at
Mallampet Village, Gandi Maisamma-Dundigal Mandal (Erstwhile Quthbullapur Mandal),
Dist.Medchal.

I submit that the government has started revamp the tanks under Mission Kakatiya
Scheme, Phase, under which the contractor increased the feeder chanhel level (ALLUGU)
approximately to 11/2 feet, due to which the lands located to the upper side of the tank are
going to be effected and Iam also one of the sufferer to the said act done by the contractor.
Regards to this ciarlﬁcatlon we had obtain a letter from panchayat members claiming that the
feeder channel Level (ALLUGU) was no in this p051t:on before 2014.

Ifurther submit that recently | I have obtained the report from the Irrigation department
through net and to my utter _surpns_.e I found that the survey has been conducted without
perusing the revenue record a\}_ailablc_a in Tahsildar Officer, Jinnaram for the survey .number 216
(Viska Cheruvu). As a matter of fact the total extent of Viska Cheruvu in Sy.No. 216 is only
adméasuring Ac.1 1’—2? guntas, since 1954-55 Khasra to till date, but thé survey officials without
perusing the revenue records available in the Tahsildar dfﬁce conducted survey covering the
excess land approxim'ately an e}ment of Ac.16-25dts, which is quiet illegal and the survey report
submatted by the survey oﬁ‘ cials is ligble to be set aside, duly initiating necessary action against
the responsuble The survey done by the officials is without any basis, due to the illegal survey
conducted by the survey officials there is likelihood of losing my land. Hence, resurvey has to be



~ vhich is quiet illegal, hence the survey report submitted by survey officials is liable to be set

« side duly directing to conduct resurvey based revenue record available.

Therefore, I request your kind authority be pleased to direct the survey officials to conduct
resurvey of Viska Cheruvu in Sy.No. 216 is only admeasuring Ac.11-27 guntas, Khajipally Village,
Jinnaram Mandal, district Medak duly setting aside the earlier survey conducted by the survey
officials without following revenue records and do the justice to the needy.

Enclosures; _ | Yours faithfully

1. A letter from panchyat members S &’

2. Revenue record of viska cheruvu no 216
3. Revenue record of our land survey no 17
' | B.Hari Gopal,
9848626671
6 seslalonth.
Q016399999
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GOVERNMENT OF TELANGANA
IRRIGATION & C.A.D. DEPARTMENT

From To

K.K Suresh, The Executive Engineer,
Dy.Executive Engineer - Irrigation Division No.1,
Medchal-Malkajgiri Dist. Hyderabad
Lr.No.DEE/IBSD/Medchal/ 435 Dated : 24 - 11-2021
Sir,

Sub: Resurvey of Sy.No.216 (Viska Cheruvu) admeasuring Ac 11-27 Gts situated at Khajipally
Village, Jinnaram MandalVillage, Sangareddy District- Submission of detailed report- Reg.

Ref: 1.Dy.Executive Engineer, Irrigation sub Division No.3, Medchal Lr.No. DEE/IBSD/
Medchal/ 417 Dt:10.11.2021 addressed to Tahsildar, Dundigal-Gandjmaisamma Mandal
2.Dy.Executive Engineer, Irrigation sub Division No.3. Medchal Lr.No. DEE/IBSD/
Medchal/ 421/Encl Dt:16.11.2021 Submitted to Executive Engineer, Irrigation Division
No.1, Hyderabad.
3. Dy.Executive Engineer, .B Sub Division No.5,Patancheru Lr.No. DEE/L.B Sub

Division No.5/Patancheru/445 Dt:20.11.2021 addressed to Tahsildar, Jmnaram copy
marked to Dy.Executive Engineer, Medchal

4. Representation of Sri B.Hari Gopal Dt: 17.11.2021 addressed to Executlve Engineer,

Irrigation Division No.1, Hyderabad. Copy communicated vide EE Endt No.EE/Irrg Divn
No.1/HYD/Db/DEE-T/AEE/D3/2021-22/1966 Dt:18.11.2021

8 3 ok

It is to submit that the Executive Engineer, Irrigation Division No.l, Hyderabad has
forwarded the representation of Sri B.Hari Gopal vide reference 4% cited Wherein thé applicant
has requested to conduct resurvey of Sy.No.216 (Viska cheruvu) admeasuring Ac 11-27 gts
situated at Khajipally Village, Jinnaram Mandal, Sangareddy District.

In this connection it is to submit that the undersigned along with revenue officials of
Gandimaisamma Dundigal Mandal has inspected the site on 08.11.2021 and the detailed report
was already submitted to the Executive Engineer vide reference 2" cited and also requested to
address the higher authorities of Sangareddy District & Revenue officials of Medchal-Malkajgiri
District. .

Further it is to submit that the Dy. Executive Engineer, Irrigation Sub Division No.5,
Patancheru has addressed a letter regarding the date of Joint inspection of Viska cheruvu vide
reference 3™ cited. In this regard, the undersigned along with concerned section officer has
conducted Joint Inspection of the Viska cheruvu with Irrigation officials of Patancheru Sub

Division on 22.11.2021 and observed the illegal constructions in the FTL/Buffer of Viska

1



Cheruvu, Khajipally Village, Jinnaram Mandal, Sangareddy District. Furths:r regarding
conducting of resurvey of Viska cheruvu. the Executive Engineer is requested to give specific
instructions as the tank does not come under the Jurisdiction of Irrigation Sub Division No.3,
Medchal.

This is submitted for favour of information and necessary action
Yours faithfully,

- e - ,ﬁ-—— = (s
Dy. Executive Engineer, IM%{, /?

Irrigation Sub Division No.3, Medchal

‘3,_“ N ‘b%



GOVERNMENT OF TELANGANA
IRRIGATION & CAD DEPARTMENT

From To
Sri.G.Uday Bhasker Rao, B.Tech., The Tahasildar,

Deputy Executive Engineer, Jinnaram Mandal,
I.B.Sub Division No-5, Patancheru. Sangareddy Distirct.

Sir,
Lr.No. DEE/ I.B Sub Division No.5/Patancheru/ Uu¥% _ Dated: 7°® f A / ‘?994

Sub:- Irrigation Tanks — Sangareddy Distirct- Jinnaram (m) Kajipally (V) Visakavani Cheruvu - lllegal
construction by M/s. JNS Infrastructures Builders & Developers gated community in visakavani
FTL area Representation filed by Sri. R. Subender Singh R/o. Tarnaka Hyderabad for initiation of
immediate necessary action — Joint inspection proposed on 22-11-2021 - Reg.

Ref: - The Tahasildar Jinnaram Mandal, Sangareddy Lr No:13/511/2021 Dated:18/11/2021.

EE L

With reference to your letter cited, it is to inform that M/S Infra structures Builders &
Developers constructed villa at Visakavani Cheruvu in FTL buffer zone by illegal encroachment of
kajipally (V) Jinnaram(M) Sangareddy District.

In view of the above it is proposed to have a joint inspection on 22-11-2021 at 11.00 AM
with Tahasildar Jinnaram and Tahasildar kutbulapur(M) Medchal District and mandal surveyors
along with Deputy Executive Engineer Irrigation Sub Division Medchal for identification of
encroachment with in the FTL and buffer zone area.

Therefore it is requested to make it convenient to attend proposed Joint inspection on

© 22-11-2021 at 11.00AM of the above source for violating the guide line mentioned in the GOMS
NO:168 M.A&U.D Dated:7-4-2012. for lllegal encroachment in the FTL /Buffer zone for
reporting the matter in this regard to the higher officer for taking further action.

Yours faithfully

sq/ -

Deputy Executive Engineer,
1.B.Sub-Division, Patancheru
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GOVERNMENT OF TELANGANA

s IRRIGATION & C.A.D. DEPARTMENT

From To
K.K Suresh, The Tahsildar,
Dy.Executive Engineer Gandimaisamma Dundigal (M)
Medchal-Malkajgiri Dist. i Medchal-Malkajgiri District
n 0
Lr.No.DEE/IBSD/Medchal/ & 45_'3(5 ps> Dated! \ - 12-2021

)
Sir,

Sub: Encroachments- Medchal-Malkajgiri District- Gandimaisamma Dundigal Mandal- FTL
and Buffer zone of New Viska Cheruvu, Kajipally Village, Jinnaram Mandal, Sangareddy

District —Joint Inspection Conducted—Illegal constructions noticed- Once again requested
to take necessary action — Reg.

Ref:1. Representation of Akula Sathish Dt:8.11.2021 submitted to Executive Engineer, Irrigation
Division No.1, Hyderabad, copy communicated to this office vide Endt No.EE/lrrg Divn
No.1/HYD/DB/DEE-T/AEE/D3/2021-22/1843/45 Nos Dt:09.11.2021 :

2. Dy.Executive Engineer, Irrigation sub Division No.3, Medchal Lr.No. DEE/IBSD/
Medchal/ 417 Dt:10.11.2021 addressed to Tahsildar, Gandimaisamma- Dundigal Mandal

3. Dy.Executive Engineer, Irrigation sub Division No.3, Medchal Lr.No. DEE/IBSD/
Medchal/ 422 Dt:16.11.2021 addressed to Tahsildar, Gandimaisamma- Dundigal Mandal

4, Dy.Executive Engineer, Irrigation sub Division No.3, Medchal Lr.No. DEE/IBSD/

» Medchal/ 421 Dt:16.11.2021 submitted to RDO, Malkajgiri Division & Municipal

Commissioner, Gandimaisamma- Dundigal Mandal

5. Dy.Executive Engineer, Irrigation sub Division No.3. Medchal Lr.No. DEE/IBSD/
Medchal/ 435 Dt:24.11.2021 submitted to Executive Engineer, Irrigation Division No.1,
Hyderabad

6. Executive Engineer, Irrigation Division No.1, Hyderabad Lr.No.EE/Irrg Divn No.1/HYD
DB/DEE-T/AEE/D3/2021-22/2110 Dt:03.12.2021 addressed to EE/Sangareddy, copy to
SE/IC/Hyderabad, RDO,Malkajgiri, Tahsildar, Gandimaisamma- Dundigal Mandal.

-

$ % k%
It is to inform that the undersigned has requested the Tahsildar, Gandimaisamma-

Dundigal to take immediate necessary action regarding the Illegal constructions vide reference
37 cited as part of FTL falls in Gandimaisamma-Dundigal Mandal. Also to submit that the Joint
inspection was conducted by the Irrigation & Revenue officials of Gandimaisamma- Dundigal
Mandal & Sangareddy District on 22.11.2021 and the detailed report was submitted to the RDO,
h;lalkajgiri Division & Municipal Commissioner, Gandimaisamma- Dundigal Mandal vide
reference 4 cited for taking necessary action.

Further it is to inform that the Executive Engineer, Irrigation Division No.1, Hyderabad has
addressed the authorities of Sangareddy vide reference 6" cited in which the Dy. Executive
Engineer, Irrigation Sub _Division No.5, Patancheru to take immediate necessary action on
encroachments in coordination with the Tahsildar, Gandimaisamma- Dundigal Mandal and

Commissioner, Dundigal Municipality to serve the notices to the land grabbers/land owners/
encroachers.

-
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It is to inform submit that the letter addressed to Tahsildar, Gandimaisamma was sent to
the O/o Tahsildar, Gandimaisamma- Dundigal Mandal by concerned work inspector 0
07.12.2021.The copy was taken in the O/o Tahsildar, Gandimaisamma- Dundigal Mandal but
denied to give the acknowledgement of the same.

It is to also inform that the undersigned along with concerned section officer has inspected
the site with Surveyor & Tahsildar, Gandimaisamma Dundigal on 10.12.2021 and requested to
submit the Sy.No wise extent pertaining to Mallampet village as part of FTL falls in
Gandimaisamma Dundigal Mandal but under the jurisdiction of Sangareddy so as to report the
higher officials. The same is awaited at your end.

However it is to inform that the tank based on the Joint inspection conducted by Itrigation &
Revenue officials of Gandimaisamma- Dundigal Mandal & Sangareddy District on 22.11.2021
following observations are made
' e The New Viska Ceruvu, Kajipally Village, Jinnaram Mandal, Medak(Sangareddy)

District is a Minor Irrigation tank with Lake ID:1000/EN/02 is a preliminary notified

tank with area of tank upto FTL of Ac 16.252 acres.

® New Viska cheruvu belongs to Kajipally village of Jinnaram Mandal which is under the
Jurisdiction of Patancheru Sub Division, Sangareddy District.

e Part of its FTL land i.e Sy.No.18, 19 & 20 falls in Mallampet Village,_Gandimaisamma -

» Dundigal Mandal as reported orally by Revenue authorities,

e The FTL coordinates are demarcated on ground based on the FTL done by the Irrigation
authorities of Sandareddy District in the year 15.12.2014 which is, placed in the HMDA
domain. Further it is noticed that about 35 villas and also part of high rise buildings of
M/s Modi Builders which are under construction are coming in FTL & buffer area of
New Viska cheruvu, Kajipally Village, Jinnaram Mandal, Sangareddy District:

" Further it is to inform that as the tank New Viska Cheruvu does not comes under the
Jurisdiction of Irrigation Sub Division No.3,Medchal, the Tahsildar, Gandimaisamma ~Dundigal
Mandal is once again requested to take immediate necessary action against the responsible
persons for tampering of FTL as per Irrigation Act & Walta Act.

Encls;Ref’s 2 to 6 ' Yours faithfully,

o
Dy. Execu%;;eer, f@ﬁfiﬁ:’/

Irrigation Sub Division No. 3, Medchal



Copy along with enclosures submitted to

L.

2

The Additional Collector(LB), Medchal- Malkajgiri District for favour of information 1‘
and  necessary action.

The Superintending Engineer, lrrigation-Circle, Hyderabad for favour of information and
necessary action. '

The Executive Engineer, Irrigation Division No.1, Hyderabad for favour of information
and necessary action, | .

The Executive Engineer, Irrigatich Division No, 1, Sangaredy for favour of information
and necessary action.

- The Revenue Divisional Officer, Malkajgiri Division, Medchal- Malkajgiri Districg for

favor of information and necessary action, .
The Commissj oner, Dundigal Municipality, Medchal- Malkajgiri District for favour pf
information and necessary action, >

he Dy.Executive Engineer, I.B Sub Division No.5, Patancheru for favour of information
and necessary action,

The Tahsildar, Jinnaram Mandal, Sangareddy District favour of information and necessary
action,

iR A Dy. Executive Engineer, iy
35700941 ] Irrigation Sub Division No.3, Medchal
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Endt. No.EE/IBD/ HYD/DB/HD/D6/ >N 21—

b

1 i

Office of the Executive Engineer, l&CADD
1.B Division, Hyderabad, Red Hills, Hyd-04

Dated: 8/ \RY/ 2018

Copy aiong with its enclosures forwarded to the Dy Executive Engmeer [.B Sub Division,

Medchal for information and necessary action.

T e————

\{q .?
‘The Dy.EE, 1&CADD.,
I.B.Sub-Rivision, Medchal.

Cyl.._ A ! )
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A
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EE, I&CADD.,
I.B Division, Hyderahad.
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Office of the Dy. ¥xecutive Engineer, I&CADD
[B Sub PRivision, Medchal.

From, Toy"

Smt P. Manjula, B.E.... \__“The Tahasildar,

Ly Executive Engineer 1&CADD. Gandimysamma (M),

18.Sub Division. Mcdchaf Medchal Dist.

Lr.No: DEE/IB/G. Mysamm'l S'-O LH | Date: ? - 10-2018.
Sir, /

Sub:- | & CADD Issue of NOC for the Sy. MNos.19 820, extent of Ac 3 3-31 Gts i
constructicns ‘of: 1631dem|al Villas- Mallampet (V), Gandimysamma (Mj -
Medchal dist.: ;equeslma for Joint Inspection —Reg- -Regd.

Ref:- Applicationof.Sri CH, Divaker, Managing partner of M/S INS InﬁasImctmes
addressed to the Executive Engmeer I.B.Division, Hyderabad, vide ,
Endt.No. DBKHDID{S!QIOZ dated.03-10-2018 _

i

With reference to the Executive Eengineer, [.B.Division, Hyderabad ,endt. cited, above,
the representation of Sri CH. Divaker, Managing partner of M/S JNS Infrastructures,
requesting to issue “No Objection Certificate™ for his land in Sys.19 & 20 , extent of Ac 3-3
Gis. situated at Mallampet (V) Gandimysamma (M), Medchal Dist, and it is also instructed to
inspect the site along with Revenue Officials of Gandimysamma Mandal to submit a detajled
report along w:th location sketch map and Superimposed Village Map showing the distance

from any iuwatlon tank FTL and boundary of Nala of applicant’s site efe, duly signed by the

Tahasildar, Surveyor and Irrigation Engineers.

In view of the above it is requested t¢ make it convenjent to conduct a Joint
inspection of above applicant land and also requested to inform the date for conducting
of joint inspection at an early date for attending the same.

Yours Fj\ltl:\ff\lly
Encl: . . \o\"‘a
1. Copy of Applicant’s representation {-\
%Dy Executive Eﬂrrmeer,l&C!-\D

- IB Sub division, Medchal
\O\'\d

g (3



B&S‘SS] b

JOINT IN SPECTION REPORT
T L IONREPORT

Sub:-T & CADD — Issue of NOC for the Sy. Nos.19 &2
constructions of residentia| Villas- Mallampet
Medchal dist. requesting for Joint Inspection

0, extent of Ac 3-31 Gts.for

vy, Gandimysamma (M) -

~Req-Regd.

Ref- Application of Sri CH. Divaker, Managing partner of M/S INS Infrastructures
addressed to the Executive Engineer, L.B.Divisjop, Hyderabad, vide ,
Endt.No, DB/HD/D6/2102, dated.03-10-201g e

e ——— L

-

With reference 1o the Executiye engineer, [B Division

» Hyderabad, above cited, we
have Jjointly inspected the sjte of survey Nos. 19 & 20
. i

sitliated ar Mallapet (VJ,-_]éandimysamma (M), Medchal Dist,

During the joing inspection it
was revealed that

» Some part of the applicant land s falling ﬁnder FTL and its buffer zone of

New viska cheruyy, Khajipally (V) Jinnaram (M) Medak Dist, (1d- IOOO/EN/OZ), which s

under Contro| of Executive Engineer, [B Division, Sanga Reddy dist, and some part of the FT,

am pet (Vg) Gand imysamma (M), Medchal d ist.
The location sketch map and supey imposed vil|

area is falling undey Revenue of Mal|

age maps are here wih enclosed,

[& /&I(PW a N A J"f’

N, [ e
\Phe =Nt
b

Assistant Engineer, I&CAD.,,
L.B. Section, Gand imysamma (M)

Mandal Surveyor
Gandimysamma Dundigal

s » €Xlent of Ac 3-3 LGts on GZ-U3~2019, ]



LOCATION SKETCH OF 18,20 AT
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SUPERIMPOSED MAR OF 19,20 AT

MALAMPET VILLAGE, DUMMGAL GAMDIMAISAMMA TAHSIL, MM DISTRICT
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GOVERNMENT OF TELANGANA
(REVENUE DEPARTM:EINT)

To,
The Special Grade Deputy Collectoy &

Ta.hsﬂdar, Dy. Collector Cadre, Revenue Divisiona] Officer,

Ganclimaisalmna Dundigal Tahsi]. Malkajgiri Division,

Lr. No, B{555(2019= Dated: 15.03.2019,
Sir, '

Sub; - I & CADD - NOC - Medcha.I-MaIkajgiri District - Malkajgir Division -
Gandimaisamma Dundigal Tahsi] - Mallampet Village - Sy Nos. 19 (Ac.0-34
Gts), 20 (A¢ 0237 Gts), admeas_uring extent (Ac 3-37 Gts) - Request for issueiof
NOC - Q_o;‘iductmg of Joint inspection feport called for - Submitted - report
Reg. s o

" Ref: - 1) A/o CH. Divakay R/o Hyderabad, D 03.10.2018. !
2) The letter of Collector, Medchal-Malkajgiri District Ly, No. g1 /2857/2018,
Dt: 22102018, o
3) From the Dy. Executive Engineer, I3 sy Division, Hyderabad, Vide

Fropmn
E. Maﬂaiah, B.A. LLB,

te

Endt.NdeB/HD/DG/QIOl Dt: 03:40.2018. G
4) Report of Mandal Girdawar;, Gmldimaisamma Dund.igal Mandal, Dated:
13.03.2m9

5) Letter ad dressed fo Dy.DEE, 1B, Lr.No.B/ 555/2019, dated 16.3.2019,
&edede

Linvite kind attention to the reference 15t cited, wherein e applicant has requested to
issue NOC for the land in Sy.Nos, 19, 20 (Ac 0-34 Gis (Ac 2-37 Gts) admeasuring extent
(Ac 3-31 Gls) situated at MaHampet Vil.[age. In the reference 3id cited, the Dy.EE, I&CADD, 1B

request of the applicant for issye of NOC for the Sy.Nes.19 & 20 extent of AC3-31 gts for
constructions of residential Villas ay Mallampet Village, Gandimaisamma Dundigal Mandal vide
reference 15 cited. '

Accordmgly, in the reference 4th cited, the joint inspection has been conducted by the

Lirigation and Revenue Officials and the report is encloged herewith. Ag per the joint ﬂ1speclion_

teport and map, it is revealed that the applicant land in Sy.Nos, 19 (Ac0-02 G ts), 20 (Ac 0-10 Gts)

teconmended to an extene of (Ac 3-05) in Sy.Nos 19 and 20 of Mallampet Village. Further jt i
submitted that theye 1s 1o Government interest is involyed in the above Sy.Nos. and Ihe subject

land is not g Governmen land,

Copy submitted tg the Joing Collector, «Medchal
information. e o . =

i



REPORT Op THE MANDAL GIRDAWAR,

GANDIMAISAMMA DUNDIGAL MANDAL

No. 3{555,{20152. Date:.’[!}_-_OE-Z{OlQ

To,
« The Tahsildar,
Gandimaisamma Dundiga} Mandal

Sil‘, : :'
Sub ;| & CADD Noc . Medcha] district - Gandimaisamma Dundigal Mandal: -
Mallampet Village - Sy.:;-' No, 19 Extent (Ac 0-34 Cts), 20 Extent (ac 2-37 G,
: Total admeasuring (Ac:3-31 Gts), Request for issue of NoeC _ Enquiry r(—?{vé;r
: hE called for - submitteq _ Reg,

Dated: 18 12,2018 ‘ & o

Inccmphance to the orders issued in the reference cited | along with Maniz|
Surveyor had been (o the spot ang inspected the land bearing Sy. No. 19 Extent (Ae 0- 34
- Gts), 20 Extent (Ac 2-37 Gts), Total adineasurfng (Ac 3-31 Gts) situated ay Mallamper Village
During enquiry it is revealed that the applicant Srj, ¢,y Divaker has acquired the land jp 58
No. 19 Extent (Ac 0-34 Gts), 20 Extent (Ac 2-37 Gts), Tota] admeasuring (Ac 3-3) Cirg
Situated at Mallampet Village through Regd. Development Agreement cum oGPy s
5193/2018, dated:; 09.02.2018 A sketch Prepared by Mandy] SUmevor 1s enclosed

. During the joint Inspection with Mandal survevor, it way ehserved (1 et
land to an extent of (0-02 Gts) is affected under FTL ang (0-04) je alfected yneer Buller zumne 1,
Sy. No 19, and the land to ap Extent of (0-10 Gts) is alfected undey FPL andd (0. 1O) is dlferye
under Buffer Zome in Sy. No 20 of Mallampet village, Henee the request o s applican s
issue of NOC may be considereq to an extent of (Ac 3-05 g S)in Sy, Ne 19 20 of Mallampg
village.

The original application along with itg enclosures ig submitted ip favaur o
your kind information,

Yours faith 1y Iy

sl b

Manda| Girdawar
Gaﬂdimaisami'rm Dunstigal Mangal




Office of the Dy.Executive Engineer,|&CAD.,
IB Sub Division, Medchal

From, \/10/,

Smt P. Manjula, B.E, ' The Executive Engineer, I&CADD,
Dy Executive Engineer I&CADD, |.B, Division,Hyderabad,

IB.Sub Division. Medchal

Lr.No: DEE/IB/SD/Medchal/NOC/ 93 4 ,/ § mes e e Date: 22 - 03 - 2019
Sir,

Sub:- 1 & CADD - Issue of NOC for the Sy. Nos.19 &20, extent of Ac 3-31 Gts.for
constructions of residential Villas- Mallampet (V), Gandimysamma (M) —
Medchal dist. requesting for Joint Inspection —Reg-Regd.

Ref:- 1. Application of Sri CH. Divaker, Managing partner of M/S JNS Infrastructures
addressed to the Executive Engineer, |.B.Division, Hyderabad, vide ,
Endt.No. DB/HD/D6/2102, dated.03-10-2018

2.Tahasildar Lr. No. B/555/2019. Dated; 15-03-2019.

Fkkdkk

With reference to the reference 1st cited above, it is to submit that, the concerned Assistant
Engineer, along with Tahasildar and Mandal Surveyor of Gandimysamma Mandal, Medchal
District, have conducted the Joint Inspection on 02-03-2019 for petitioner's land in Sy. Nos. 19 &
20 , for an extent of Ac 03-31 Gts. Situated at Mallam pet (Vg) Gandimysamma (M), Medchal
Dist, and reported that, during the joint inspection it was revealed that. , some part of the applicant
land is falling under FTL and its buffer zone of New viska cheruvu, Khajipally (V) Jinnaram (M)
(Medak Dist) Sanga Reddy Dist(Id- 1000/EN/02), which is under Control of Executive Engineer,
IB Division, Sanga Reddy dist, and some part of the FTL area is falling under Revenue of Mallam

pet (Vg) Gandimysamma (M), Medchal dist .
| The Details are as mentioned below.

Applicant
TOTAL EXTENT ET.L Buffer @m | Balance
SI. No. SY No. EXTENT OF AC-G extent Extent
AC-G APPLICANT AC-G AC-G
- AC-G
1
19 03-00 00-34 00-02 00-04 00-28
2.
20 02-37 02-37 00-10 00-10 02-17
Total 03-31 00-12 00-14 03-05

Subsequently, on 07-03-2019 myself and along with concerned Assistant Engineer, have
inspected the above site and it is observed that, as mentioned in the joint Inspection report the
- applicant land land in Sy. No19 & 20, for an extent of Ac 03-31 Gts. Situated at Mallam pet (Vg)
Gandimysamma (M), Medchal Dist, and observed that, during the inspection it was revealed that,
some part of the applicant land is falling under FTL and its buffer zone of New viska cheruvu,
Khajipally (V) Jinnaram (M) Sanga Reddy Dist (Id- 1000/EN/02), which is under Control of

p-T-0
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Executive Engineer, |B Division, Sanga Reddy dist, and the FTL area is falling under Revenue of
Mallam pet (Vg) Gandimysamma (M), Medchal dist..

Further | am to submit that, in MH[iA Cadastral map there is a displacemet ir '
superimposing the FLT drawing in the village map, wchiéh is ‘enclosing for ready f'efefence.
The Executive engineer is requested to address the HVMDA authorities in this regard.

Location map and superimposed village maps are enclosed duly signed by the Revenue and
Irrigation Officials.

in view of the below conditions, existing the request of the applicant may be considered and as
such it is recommended for onward process for issue of Clarification for Applicants land in Sy. Ns,. 19
& 20, for an extent of Ac 03-05 Gts, (after deducting FTL area and buffer is Ac 00-26 Gts). Situated
at Mallam pet (Vg) Gandimysamma (M), Medchal Dist, duly leaving buffer subject to the following
terms and conditions and as per applicable GOs and rules in vogue.

1)  The natural flow from the catchment area through the Petitioner's land bearing above Sy.Nos should
not be obstructed or deviated or utilized for any purpose & and open drain should be constructed to

' required size for the catchment flow into the Tank.

2) Sufficient openings should be provided in the compound wall, if constructed for free catchment flow

through the Petitioner’s land into the Tank.

3) No dumping/ throwing of any type of effluents/ waste etc into the Tank and Adjacent feeder
channel passing beside the petitione r's land which causing quality of water.

4) The department or any Govt official or representatives will have the right to Inspect the free natural
Flow through the Petitioner's land bearing Sy.Nos and there should not be any restrictions or
Obstructions for their entry or for inspections whenever required .

5) Any objection by the higher authorities of the Department/Govt for permission for conversion of land to
residential use zone is liable for cancellation of permission without any prior notice and no

compensation or reimbursement of cost and maintenance due to above permission Will be paid by the
Government Department for any reasons what so ever.

6) And the portion of area which is falling under buffer zone should be left for Greenbelt in affecting Sy.
Nos.

7) The violation of any condition laid above will be instantly tend for cancellation of above permission
Without any prior intimation or notice.

In view of the above, it is requested and recommended to issue clarification for the above site..

Submitted for favour of further disposal,

Yours Faithfully,
Encls: - 1. Joint inspection report.
2. Location sketch map in original.
3. Super Imposed Sketch on Village Map.
4. Tahasildar Lr. Dy. Executive Engineer, I&CADD,
]"‘T IB Sub Division, Medchal.

t}’?/



GOUVERNMENT OF TELANGANA
IRRIGATION & CAD DE@RTMEN‘T

TFrom % T

SBri A Fanga Reddy, B.E., \"The Executive Engineer, HMDA,

recutive Engineer, 1 & CTHADD,, TLakes & Parks Division,

1.7, Division, Hyderabad. - Block-B, HMDA Compler, Taranaka, |
' Hyderabad-07 ' :

Irnile. BE/IB/E YD/DP/FID[DI/%JIS 18/ 2SR & ((-T 1y ptraf-02-2019.

Sir, . :

Su - MI- J&CADD Mcdclml Ristrict - Dudigal Gandimaisamma Mandal-
Walle mwpﬁ* Village » Admeasuring Acre 3-31 Guatas in Suivey Nos, 19
arel "f'() - NOC- for construction of residential Villas- |)l“3j’3|.LC( mentin

Cadagtral map- Request - Reg. i
Rie[:-1, .L\lm'l_ication of Sri Ch. Divaker, Managing Partner of M /s JNS _
Infirastrustures L DL 27-08-2019%addressed to the J':TE/’I!;’:.;’ HY D, .
2 T.0. Endt, No. DB/HD/D6/2102, L. 03-10-2018&
i 3. The Tahasildar Dudigal Gandimaisamma (M), Medclhgl Dist. Lr. No. A

G7505/20014, DL 15-03-2019.
4. Dy, Executive Engineer, [&CADD/113/SD/Medchal /934, Dy, 22-03-2019.:

Yok

Witly reference letler Isciled. Sri Ch. Divaker Managing Partner of  M/s JNS
infragtrocinres has subinitted an application to this office with a request to [ssue No
Ohjsctinn certificate to an extent of Acre 03-31 Guntas in Survey No. 19 and 20.
Mallampet Village, Dudigal Gandimmsamma  Mandal, Medchal (Malleajgiri) District for
econstrustion of resideatial villas,

inophis rugard, ib 1w w0 submit that the irrigation and revenue officials have
congucted joint inspection an 02-03-2019. During the joint inspection of the applicant
land o an extent of Asers 03-31 Guntas in Survey Nos. 19 and 20, Mallampel Village.
Dudigal Candimaisamma Mandal, Medchal District and il s revealed that the there 15 a
water bodyv Le.; New Viska Cheruva and it is observed thal the applicant some land 1s
alfected in Full Tank Level and Buffer zone area of New Viska Chreuvu, Khagipally

Village, Jianaram Maodal, Medak District. Which is Uﬂdl.“l' the control of Execulive
Pnginear, 1B Dudsion, Sanga Reddy District and some part of the Full tanle Level area is
falling under the RBevenue of Mallampet Village, Gandimaisamma Mandal, Medchal

District. Which is clearly demarcated in the Location sketch Map.

11 view of the above, it ig to inform that in the HFMDA cadastral map there 15 a
displacement in superimposing: the Full Tank Level drvawing in the village map, by
comparing o revenue sketch given by Tahasildar, Gandimaisamma Mandal after
conducting joint mspection vide reference 3 cited, which is encloscd herewith,

In this connection, the Executve Engineer, Lakes and Parks Divisicn, HMDA is
reguested o talte necessary action in making sorrections in Cadasiral map drawing and
also requested to cammunicate the copy ol corrected cadastral map drawing to this office
fur further procesgs.

Foesl - Location sketch (as per present survey) Yours faithfully,
L eadastral map. [“ —
] e -
\ ((E/’ﬂ /':} O/{}]S’ Lj
Executive 1( neer, I & CADD.

\, (J-’ I.B. Division, Hyderabagd.
,\ uls )y “{f/g\ A
\ | Ca



Office of the Dy. Executive Engineer, I&CADD
IB Sub Division, Medechal.

From, To,

Smt P. Manjula, B.E.,., The Tahasildar,

Dy Executive Engineer 1&CADD, Gandimysamma (M),

[B.Sub Division. Medchal Medchal Dist.

Lr.No: DEE/IB/G. Mysamma /S64% 3 3 | Datec: - 04-2019.
Sir,

Sub:-1 & C:ADD Issue of NOC for the Sy. Nos.19 &20 extent of Ac3-31 Gts.for

copstructions of residential Villas- Mall lampet (V) Gandunysamma (M) —
Medchal dist. requesting for Joint Inspection ~Req Regd.

Refi:- | Application of Sri CH. Divaker, Managing partner of M/S JNS:Infrastructures
addressed to the Executive Enﬂmee: [.B.Division, Hyderabad, vide ,
Endt.No. DB/HD/D6/2 102, dated.03-10-2018

i

2. Jontsinspection dated 02-03:2019, <
3. T.O. Lr. No. DEE/IB/SD/ Medchal/934/ encl.dt. 22-03- 2019, addressed (o the
EE/IB/HYD,

4. E.E. IB Hyd/ Lr. No. EE/IB/HYD/DB/HD/D12018-19/3586 dt 26-03 -2019,
addressed to EE/HMDA/ Tarnaka. Hyd.
0

It is to be informing that, Sri CH. Divaker, Managing partner of M/S JNS
[nfrastructures have addressed to the Executive Engineer, 1B Division, Hyderabad for NOc in Sy
Nos. 19 &20, extent of Ac 3-31 Gts. for constructions of residential Villas- Mallampet (V).
Gandimysamma (M) — Medchal dist, vide reference 1 cited. A Joint inspection is conducted on
dated 02-03-2019 along with Revenue and lrrigation Engineers vide reference 2™ cite, and
detailed report is also submitted to to the Executive Engineer, 1B Division, Hyderabad for issue
for Clarification/NOC. During scrutiny of the same in Division Office it is pointed out that, there iy
a different in Cadastral map (HMDA) and village cadastral of New Viska cheru, Khajipally (Vg).
Jinnaram (M), Sanga Reddy Dist, given by the Tahasildar.Gandimysamma (M) Medchal Dist.

In view of the above It is to inform that In HMDA Cadastral map . There is a displacement
in superimposing the FTL drawing in the Village map, by comparing to Revenue Sketch given by
the Tahasildar, Gandimysamma (M) after conducting the Joint Inspection.

Hence the Tahasildar, Gandimysamma (M) is requested to clarify the same and inform to

Yours FEMQ%Q\_L/'/
)

'S k5 & D - e

AL L A o A, o i ; H h' i)

A /{ N s f} o r {iDy. Executive Engineer,|&CAD
. "l [B Sub division, Medchal

thisoffice for issuing the NOC to applicant, at an ear ly date.
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ANNEXURE-A7
[3166]

(SHOW CAUSE NOTICE BEFORE ADMISSION)
HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD -
(Special Original Jurisdiction)
THURSDAY, THE NINTH DAY OF DECEMBER TWO THOUSAND AND TWENTY ONE
:PRESENT:
THE HONOURABLE SRI JUSTICE T.VINOD KUMAR _
WRIT PETITION NO: 32405 OF 2021
Between:

M/s. JNS inﬁ'astructures. having its office at Villa No.4, Manvita Brinda,
Mallampet, Qutbullapur, Medchal Malkajgiri District-90, Telangana State Rep by
its Managing Director Sri Appi Reddy Dodda.

...Petitioner
AND

1. The State of Telangana, Revenue Department, Rep. by its Principal Secretary,
Hyderabad.

2. The District Collector, Sanga Reddy District, Telangana State.
3. The Tahasildar, Jinnaram Mandal, Sanga Reddy District.

4. The Superintendent Engineer, Irrigation Department, Sanga Reddy District,
Telangana.

5. The Executive Engineer, Irrigation Department, Sanga Reddy District,
Telangana.

6. The Hyderabad Metropolitan Development Authority, Rep. by its Commissioner,
HMDA Complex, Tarnaka, Hyderabad.

7, The Executive Officer, Grampanchayat, Kajipally, Jinnaram Mandal, Sanga
Reddy District, Telangana State.

...Respondents -~

WHEREAS the Petitioner above named through its Advocate
M/s E. POORNACHANDER RAQ presented this Petition under Article 226 of the
Constitution of India praying that in the circumstances stated in the affidavit filed
therewith, the High Court may be pleased to issue a writ of mandamus or any other
appropriate writ or direction declaring the action of the respondents herein in marking
part/portion of the construction as Full Tank Level and Buffer Zone in respect of the
Residential Buildings consisting of Ground + 2 Floors over Plot Nos.1 to 75 in the
project named and styled as “JNS Chintapatla Meadows", covered by Sy.Nos.19 and 20
admeasuring Ac.3-31 Gts., situated at Mallampet Village and Grampanchayat,
Dundigal-Gandi Maisamma Mandal, Medchal Makajgiri District, Telangana State and
preparing for demolition of the said part/portion of the property without any prior notice
and without following the due process of law and especialiy after necessary permissions
were granted on due joint inspection dated 02/03/2019 by the Irrigation Depariment and
Mallampet Revenue authorities and after granting perrhission to an extent of Ac.3-05
Gts., out of total extent of Ac.3-31 Gts., by deleting the FTL area of Ac.0-12 Gts., and
Buffer Zone Area of Ac.0-14 Gts., and when the entire project is in final complete stage
and when the construction is being carried out as per the permissions and after leaving
the FTL and Buffer Zone area to an extent of Ac.0-26 Gts., as determined by the
revenue and irrigation authorities as arbitrary, illegal, against the well settled principles
of natural justice and violative of Article 300-A of the Constitution of India.

Seanned with CamScanner



AND WHEREAS the High Court upon perusing the petition and affidavit
filed herein and upon hearing the arguments of M/s E. POORNACHANDER RAO
Advocate for the Petitioner and the learned Government Pleader for Revenue, who
takes notice for respondents 1 to 3 and the learned Government Pleader for Irrigation,
who takes notice for respondents 4 & 5 and Sri Y.Rama Rao, leamed Standing
Counsel, who takes notice for 68" respondent and the learned Government Pleader for
Panchayat Raj, who takes notice on behalf of the leamed Standing Counsel for 7"
respondent, directed issue of notice to the Respondents herein to show cause as to why
this WRIT PETITION should not be admitted.

You viz:

1. The Principal Secretary, Revenue Department, State of Telangana, Hyderabad.
2. The District Collector, Sanga Reddy District, Telangana State.

3. The Tahasildar, Jinnaram Mandal, Sanga Reddy District.
4

. The Superintendent Engineer, Irrigation Depariment, Sanga Reddy District,
Telangana.

5. The Executive Engineer, lrigation Depariment, Sanga Reddy District,
Telangana.

6. The Commissioner, Hyderabad Msatropolitan Development Authority, HMDA
Complex, Tamaka, Hyderabad.

7. The Executive Officer, Grampanchayal, Kajipally, Jinnaram Mandal, Sanga
Reddy District, Telangana State.

are directed to show cause on or before 16-12-2021 to which date the case stands
posted as to why in the circumstances set out in the petition and the affidavit filed
therewith (copy enclosed) this WRIT PETITION should not be admitted.

THE COURT MADE THE FOLLOWING ORDER:
Notice before admission.

Learned Government Pleader for Revenue takes notice for respondents 1
to 3, learned Government Pleader for Irrigation takes notice for respondents 4 &
5, Sri Y.Rama Rao, learned Standing Counsel takes notice for 6™ respondent and
iearned Government Pleader for Panchayat Raj takes notice on behaif of the
learned Standing Counsel for 7" respondent, and all seek a week’s time to get
instructions in the matter.

Learned counsel for the petitioner also seeks time to file additional
documents in the matter.

List on 16.12.2021 under the same caption ‘for admission’ ~

SD/- V.SUDHA
ASSISTANT REGISTRAR

/ITRUE COPY/i é‘f _
SECTION OFFICER

The Principal Secretary, Revenue Department, State of Telangana, Hyderabad.
The District Collector, Sanga Reddy District, Telangana State,
The Tahasildar, Jinnaram Mandal, Sanga Reddy District.

The Superintendent Engineer, Imigation Department, Sanga Reddy District,
Telangana.

To,

P 0 M

5. The Executive Engineer, Irrigation Department, Sanga Reddy District,
Telangana,

Scanned with CamScanner
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8111/22, 5:45 PM

: P
GOVERNMENT OF TELANGANA %}%3}%
MUNICIPAL ADMINISTRATION DEPARTMENT e
DUNDIGAL MUNICIPALITY , Ty .ﬁ‘fﬁ!
MEDCHAL MALKAJGIRI DISTRICT. iyl
BE’-’FE-M S

App No. 9123203289 /2022
Dot || 418-20737
PROPERTY I&X:ASSESSWTE NT NOTICE

ln exercise of the powers conferred on Municipal Commissioner wler Sections 58 and %2 of Telimgan Municipilities Act, 2019, ussessment of Propeey Tas is made is followsas per e information
furnished by-the applicant/available information:

 INdiie of the Assesees . 1, DEVENDER CHINTHAKUNTLA S/o RAMANA REDDY CHINTHAKUNTLA 2. CHINTHAKUNTLA PRASANNA
I [ /o DEVENDER CHINTHAKUNTLA i
Sio, W/o, Dio
?ddress & Location of the IMa!lampet, JNS HILL VIEW
roperty [T - R
Zone No./ Village Name DU’NDiGAL MUNICIPALITY B B
Door No. allotted  2-38/INS/41
PTIN Number
(Property Tax identification 1232607759
Number) =
Reason for Assessment
Property Tax effect Period 2022-2023-1
Plinth Area and Usage of the Building
Floor No. ~ Total Plinth Area | Usage  Total ARV Total Capital Value Tax levied per Hall year.
0 - ——— _34%4 _ ' l_le_sidential 0 954000 3091
| o P '8-’}__2;4 Rcsid¢ntia[ o -0 421200 1365
Total Yearly Property Tax 8912 Total Half year Tux 4436

TERMS AND CONDITIONS
I. This assessment order does not amount to regulansation of un-authorised construetions if any or made against sanctioned plan.
2. This twill be d d to be cancelled, if it comes to notice that it has been obtamncd by friud 7 decail or mistake of fiet.

3. This assessment doesn't conferany right on the site

4, The assessment order does nul smount to regulansation of occupation of Gavernment lunds or objectionabic lunds

5. The assessee if not satisfied with this assessment, shefhe can file o revision petition before the Mumicipal Commissioner wit hin 30 days from the dite of reecipt ol this notice.

6. The Assessee shall pay Property Tax every year before 30th June, for | st half yearand 3 1st December for 2nd half year lax to nvoid payment of pundlly

7. If the Assessee fails to pay inabove specify time is linble to-pay simple interest of 2% per Month,

8. The Assessee can pay advance tax for complete yeor in advance ic before 30th April of every yeal o avinil 5% Rebate an Property Tas.

9. 1f the tax payer defanlts to pay the tax in the prescribed period, theCommissioner after giving 4 motice to the detanlter owner or vectpier disconmeet e servives af e premises. 10, The
Municipality is empowered to recover any arrears due towards any amount towsrds Municipal Revenue by following the provedure as contemplaizd [or the recoviery of [pnd revémie under the
provisions of sec 87 of the Telangana Municipalities Act, 2019:

Digitally Sigued By
PBHOCGISTIWARLL
Municlpal Commissioner
Drate s 11-05-2022 17:54:57
Appravel

11



5/11/22, 5:48 PM

_App No. 9123203288/ 2022

GOVERNMENT OF TELANGANA
MUNICIPAL ADMINISTRATION DEPARTMENT
DUNDIGAL MUNICIPALITY ,
MEDCHAL MALKAJGIRI DISTRICT.

Doté: |1-05-3023
PROPERTY TAX .-iSSESS_[\'_IEi\:IT MOTICE

" In exercise _éflhe powers conferred on Municipal Commissioner wnder Sections 58 dul 92 of Telingana Municipalities Act, 2019, assessment of Propety Tax iy made s follows as per the informition

« furnished by the applicant/available infurmation:

Name of the Assessee
,Sfo Wi, Dlo
Address & Location of the Pmperty

:PONNALA THIRUPATHI RAO
PONNALA HANUMANTHA  RAO
‘Mallampet, JN§ HILL VIEW

Zone No./ Village Name - DUNDIGAL MUNICIPALITY -

Door No. allotted B ~ 238(NSM2 -

PTIN Number

(Property Tax identification Number) o B !1232607760

Reason for Assessment I N -

Property Tax effect Pcrmd - - '2622-2_053 L

Plinth Area anc-l'Us';:lge of the Bu11d1ng o -

Floor No. Total Plinth Area ' Usage | Total ARV ‘Total Capital Value Tax levied per Half year.

0 [ | Residential | 0 954000 309

e | Residential | 0 ' 421200 1365
" Total Yearly Property : | 8912 Total Half year Tax 4456

TERMS AND CONDITIONS

1. This assessment order does not amount 1o regulansation of un-authorsed constructions 1f any or made against sanctioned plap.
2. This assessment will ba desmad to be cancelled, if it comes to notive that it has been-obrnined by fraud / deceit or mistake of fhet

3. This assessment doesn’t confer any nght on the site

4. The assessment order docs not amonnt to regularisation of ocetipution of Government linds oe objectionible lands

5. The assesser it not satisfied with this assessment, she/he can file a revision petition betore the Municipal Commissiones wit hin 30 days frum the dile of receipt ol this notice.

6. The Assessee shall pay Property Tax every year batore 30th June, for |5t half year and 3|5t December for 2ad half year tax to avoid payment of penaliy.

7. If the Assessee fails to pay in above specify time is liable to pay simple intarest of 2% per Manth.

8. The Assesses can pay advance tax for complete year in advance i.e before 30th April of every year to aval 5% Rebote on Property Tax.

9. [f the tax payer defaults to pay the tux in the prescribed period, theCommigsioner after giving o notice to the defuultat vwner o ovcupizr discunnect the services of the premises: 10, The
Municipality is empowered to recover any arrears due towards any mnount towards Munisipal Revenue by following the procedure as contemplited for (he recvery af Lind revenue wnder the
provisions of sce §7 of the Telangana Municipalities Act, 2019,

Mhgitatly Signed By

P BHOGISTWARLU
Munivipul Commissioner
Ihate : 11-05-2022 17:50:07
Approved

1M



e, Get Your PTIN Number |l -~ A

mpiﬂ:‘! Tax Payment Enter your PTIN/ASMT (Property Tax Ldentification flumbes) to checlk the Duss.
Q. Search Your Property Tax || *

PTFIND 123250 1 /5
B Priﬂi BEEBiD_E {Plzase Enter 10 Digit PTIN Number)

= Check Your Payment Status
Q. Know Property Tax Dues

=] w Ass ent Detai

O, To Know Your PTIN (Assessment Number) for Merged GP's Please Click Here

H i) Property Tax Details

i PFTIN NO © 1232607762
MName - . 1. SAURABH SONI S/o HARI SHAMKAR SONI 2. BHAVARA SONI W/ie SAURA:_BH "
SONIS/Q.. :
Door :2-38/INS/44 Lacaity " Mallampet
Mumber i
il ULBE . Dundigal Municipality WUsage Type : Residantial

i) Property Tax Due a:s an-11/05/2022

Select Tax Details Demand Year Tax Amount Interest Total Payment Status
& Current Tax 2022-2023-1 4456 0 4456 Due
% Current Tax 2022-2023-2 4456 0 4456  Due

Total(¥ R5) 8212
Selected Payment Period From 2022-2023-1 To 2022-2023-2 (FY) For the Amount Sélzf-
iii) Property Tax Amount te be Pay

Adjustment Amount from Previous Years(3) 5 0]
Tax Shown below (s after Deducting of Adjustmant Amount.

Arrear Tax() t 0

Arrear Interest( ) 0

t Current Tax(¥) 8912
Current Interest(¥) . 0

Cheque Bounce Penalty(T) . 0

Deviation Penalty(T) 3 0

Total Amount to Pay(3) BI12

(Enter Warking Emall-Id Lo Receive Alerts)
Final Amount To Pay™

E912

Mobile No * 91 Frrail-1d
I GHpAck
Copyright ©2022 COMA Desigried alid Developad by CGG. Content owned mainhtzined antl updated by
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5/11/22, 5:58 PM

GOVERNMENT OF TELANGANA
MUNICIPAL ADMINISTRATION DEPARTMENT *
DUNDIGAL MUNICIPALITY ,
MEDCHAL MALKAJGIRI DISTRICT.

No. 9123203250 /2022

PROPERTY TAX ASSESSMENT NOTICE

BeF1oc% 10
Ef_. i T ic;f :

Date: 11052027

In exercise of the powers conferred on Municipal Commissioner wnder Szetions 58 and Y2 of Telangana Musicipalitiss Act, 2019, assessiment nfT’rnperiy Tuk is mdde as [ollows s per the Infermution

furnished by the applicant/available information:

Name of the Assessee - B _ SATAVALLI PHANI KUMAR

S/o,Wlo,Dio i . VENKATA RAMANA SASTRY

Address & Location of the Property M ,JNS HILL VIEW

Zone No./ Village Name ' " DUNDIGAL MUNICIPALITY

S A ;. B R

PTIN Number

(ropey To i fcton o) 10T

Reason for Assessment A ———— L

Property Tax effect Period : 202220231

Plinth Area and Usage of the Building i
Floor No. Total Plinth Area | Usage Total ARV Total Capital Value Tax levied per Hall year.
R T X Residential -0 954000 3091
a4 | Residemtil 0 421200 1365

Total Yearly Property Tax [ - 8912 “Total Half year Tax 4456
TERMS AND CONDITIONS
|. This assessment order does not amoinit to regularisation of un-authorised constructions if‘any of made against sanchioned plan,

2. This nent will be d d 1o bec lled, if it comes to natice that it has heen obtained by fraud / decelt or niistke of faet.
1. This assessment dogsn't confer any right on the site .
4. The assessmient order does not amount 1@ regularisation of oceupation ol Government lands or objectionable Jumds.

5, The assessee If nol satisfied with this assessment, she/he can 1ile a revision petition befure the Muniipal Commissioner wit hin 30 chays From the il
&, The Assessee shall pay Property Tax every year before 30th June, for Lst halt year and 31st December for I il year 1ax to aveid pryment of ey,

7. It the Assessee fails to pay in above specify time is linble to pay simple interest of 2% per Month.
8. The Assessee can pay advance tax for complete year In advance i.e before 30th April of every year to avail 3% Riebale on Fropetty Tox.

e ol receldpt ul s notice

9. 1t the tax payer defanlts to pay the tax in the presoribed period, theCommissionsr after giving u notice to the deluulter owner or aecupier disconmieet the services ul' the prenises. 10, The

Municipality is empowered to TecOVEr any arrears due fowards any amount towirds Municipal Revenue by fallowing the procedure s ¢
provisions of sec 87 of the Telangana Municipalities Act, 2019,

1 lof the recovary of ol revenue winder the

Digitully Sigricd By

P UHOGISHWARLU
Municipal Conimissinne
Trate + 11-05-2022 18:08:22
Approved

i



5/11/22, 6:02 PM

GOVERNMENT OF TELANGANA E'@’Eﬁ:fl;?
MUNICIPAL ADMINISTRATION DEPARTMENT *ﬂf&%y :
DUNDIGAL MUNICIPALITY , : &*‘g.}li‘;éél
MEDCHAL MALKAJGIRI DISTRICT. ERsi =

A o

App No, 9123303247 / 3022
> Die: 11-05-2022

PROPERTY TAX ASSESSMENT NUTIQE.

In exercise af the powers conferred on Municipal Commissioner under Sections 58 and Y2 of Telangana Municipalities Act, 2019, wssesymenl of Propenty Tax is made os follows as per the information
furnished by the applicant/available information: 1

Name of the Assogscs ! . _ IKAYURIVIJETHA
$io, Wio, Dlo [KAVURI PHANI RAJESH

Address & L__o'c'atién of the Property - 'M_ 1pet, JNS HILL VIEW
ZoneNoJ Vil Nae. . - T DUNDIGAL MUNICIPALITY
Door No. allotted - - 2-38/INS/56

PTIN Number N I

(Property Tax identification Number) raageTe,

Reason for ;_X_sségamai_
Property Tax effect Period -
Plinth Area and Usage of the Building

202220231

~ FleorNo. ~ Total Plinth Area _| ~ Usage | Total ARV Total Capital Value Tax levied per Hall year.,
0 . 8424 | Residential 0 954000 3091
| S 8424 . Residential 0 421200 1363
Total Yearly Property Tax 8012 Tutal Hall year Tax 4436
TERMS AND CONDITIONS

|. This assessment order does not amount to regularisation of un-authorised constructions il'any or made agninst sinctioned plan.

2. This assessment will be deemed to be cancelled, if it comes 1o notice that it has bean obtained by (raud / deceit of mistake of fact.

3. This assessment doesn't confer any right on the site

4. The assessiment order does not amount to regularisation of oeeupation of Government lands or abjectionable lunds.

5. The assessee i not satistied with this assessment, shefhe can file a cevision petition before the Municipal Comuissioner wit hin 30 days from the date ol receipt ol Uhis autice.

6. The Assessee shall pay Property Tax every year betore 30th June, for st half year and 315t Decemnbir for 2nd hall year tox to wvaid payment o penilty,

7. I the Assessee fails to pay in above specify time is liable to pay simple Interest of 2% per Month.

8. The Assessee can pay advance tax tor complete year in advance i.e befare 30th April of every year to avail 5% Rebate on Property Tax.

9. I the tax payer detaults to pay the tax in the prescribed period, theComunssioner after giving 4 notice to the deliuller pwner or peeppier disconnect Ihe services ol (he promises, 10, The
Municipality is empowered to recover any arreais due towards any smount towards Municipal Revenuz by following the procedure as contenplied for the recovery of hind revenue under the
provisions of set 87 of the Telangani Municipalities Act, 2019,

Digitully Staned By

P BHOGISHIWARLU
Municipal Commissioner
Date ; 11-US-2022 18:11:55
Approved

M



5/11/22, 6:01 PM

GOVERNMENT OF TELANGANA
MUNICIPAL ADMINISTRATION DEPARTMENT
DUNDIGAL MUNICIPALITY ,
MEDCHAL MALKAJGIRI DISTRICT,

App No, 9123203278 /2022

PROPERTY TAX ASSESSMENT NOTICE

In exercise of the powers conferred on Municipal Commissioner under Sections 58 and 42 ul'Tel:uu.;dnu Murticipalities Act, 2019, sssessman ) of Praparly Tis is masde us Toltows us par the |||ibrmul|un

furnished by the applicant/available information:

(Property Tox identification Number) |
Reason for Assessment |

Property Tax effect Period o - __EZFZZTZU_ZS-"]_
Plinth Area and Usage of the Building

Name of the Assessee B ) ' MERUGU MALATHI

S/, Wio, Dlo i 'Rsﬁmuc;u JAGAN

Address & Location of the Property - ) - ~ Mallampet, JNS HILL VIEW -
Zone No./ Village Name - - DUNDIGAL MUNICIPALITY

Door No. allotted - ' -~ 2-38/INS/5Y

PTIN Number 1232607775

 Floor No. Total Plinth Area _ Usage Total ARY | Total Capital Value Tax levied per Half year,
0 84024 | Residential 0 954000 091
1 842 4 - _Rtsidcntial : | 0 421200 1365
Total Yearly Property Tax 8912 Total Hall year Tux 4456
TERMS AND CONDITIONS
This assessmant ordel dods not amount to regularisation of un-authorised constructions If any of made agalnst sinctioned plan.
This will bed d to be led, if it comes to notice that it has been obtained by fraud / dueecit or mistake of faet,

Tius assessment docsn’t confier any right on the site
The assessiment order does not amount to regularisation of occupation of Government lands or objegtionable Linds,

It the Assessee fails to poy in above specify time is liable 1o pay simple interest of 2% per Munth.
The Asseesee can pay advance tax for complete year in advance i.e before 30th April of every vear to avail 3% Rebite on Projperty Tax.

CENRME LN

The assessee if not satisfied with this assessment, she/he can file a revision petition belore the Municipal Commissioner wit lin 30 days from the date ul recelpr ol s notice,
The Assessee shall pay Property Tax every year before 30th June, for ISt hall' year and 31st December for 2nd bl year tax to avdid payment ol peaalty.

1f the tax payer defaults to pay the tax in the preseribed period, theComnussioner afier giving a nobice to the defaulter owner or ceupier discunnect the services ul the premises. 10, The

Municipality is empowered to recover any arrears due fowards any amounl wwards Municipal Revenue by following the procedure as comempluted lue the recuvery of land revenue under the

provisions ol see 87 of the Telangana Municipalities Act, 2019,

Digitully Siunvd By

P BHOGISHWARLL
Municipal Commissionuer
Drute 2 11-05-2022 18:11:05
Approyed

11



3/11/22, 5:56 PM

. GOVERNMENT OF TELANGANA
MUNICIPAL ADMINISTRATION DEPARTMENT . ;
DUNDIGAL MUNICIPALITY ,
MEDCHAL MALKAJGIRI DISTRICT.

App No. 9123203245 / 2022

PROPERTY T, SSMENT NOTIC

In exercise af the powers conferred on Municipal Commissioner wider Sectians 58 and 92 of Telungana Municipalities Act, 2019, ussessment of Property Tax s made as follows us per the information
furnished by the applicant/available information: 1 |

MERUGU JAGAN ;
_ MERUGU KANAKAIAH
Mallampet, JNS HILL VIEW

Name of the Assassc:_
S/o, Wio, Dio -
Address & Location of the Property

Zone No/ Village Name o DUNDIGAL MUNICIPALITY
D_c_u_r T_\I_o: allutrgg S 8 - :_2_-_38.'JNS."16
PTIN Number

(Pmpcny Tux idenlification Nu.mher) 1232607770

Réa_son for Assessment
Property Tax effect Period -
Plinth Area and Usage of the Building

2022-2023-1

~ Fleor No. Total Plinth Area | Usage Total ARV Total Capital Value Tux levied per Half year.
o 8424 | Residentitl | 0 954000 3091
po L wes | Resweutl | ¢ AT 30
Total Yearly Property Tax | 8912 Total Hall year Tax 4456
TERMS AND CONDITIONS

|. This assessment order does not amolint to regularisation of un-nuthorised genstricions iFary or made agamst sanctioned pian

2. This assessment will be deemed to be cancelled, if it comes to notice that it has boch obtained by Froued / déeeit o mistpke of Fet

3. This assessment doesn't confer any right on the site

4. The assessment order does not amount to regularisation of oceupation of Government lands or objectionable fands,

5. The assessee ifnot satisfied with this assessment, she/he van file a revision petition before the Municipal Commissivner wit hin 30 diys Trom the date ol receipt ul this nutice,

6. The Assessee shall pay Property Tax every year before 30th June, for 1st half yeor and 31st December for Znd halt year tux to aventl payment ul penalty

7. It the Assessee fails to pay in above specify time is liable to pay simple interest of 2% per Month.

8. The Asstssee can pay advance tax for complete year in advance i.e before 30th April of every vear to avail 5% Rebuie un Property Tax

9. 1f the tax payer detaults 1o pay the tax in the prescribed peviod, theCommissioner after giving a notice o the defulter owner ar deeipier dissonncet the services ol the premises, 10, The
Municipality is empowered to recover any arrears due towards any ameount towards Municipal Revenue by following the procedure s contenmplitee for the recovery of lund revenue wnder the
provisions of see 87 of the Telangana Municipalities Act, 2019.

Digitally Slgned By

I BHOGISHWARLL
Municipal Commissionee
e = 11053022 18:06:12
Approved

1



5/11/22, 6:04 PM

GOVERNMENT OF TELANGANA
MUNICIPAL ADMINISTRATION DEPARTMENT
DUNDIGAL MUNICIPALITY ,
MEDCHAL MALKAJGIRI DISTRICT.

Ap 23703293 /2022
' Date: |1-05.2(72

PERTY TAX ASSESSMENT NOTICE ©

{n exercise of the powers conferredt on Municipal Commissioner under Szctions 38 ani 92 of Telungana Munivipalities Act; 2019, ussegsmed! of Property Tax s mude ax Tullows as per the mfarmation
furnished by the applicantavailublé infor f

Name of the Assessee 3 - MERUGU JAGAN
Sfo,Wio,Dlo - . _ |MERUGUKANAKAIAH
Address & Location of the Property Mallampet, JNS HILL VIEW )
Zone No./ Village Name B B ' DUNDIGAL MUNICIPALITY
Door No. allotted B - . 238UNSMT -
PTIN Number
(Propery Tox Wentificutlon Numher) = pABRATETR i
Reason for Assessment ) B N P -
Property Tax effect Period - - 2022-2023-1
Plinth Area and Usage of the Building - o
Floor No. Total Plinth Area Usage | Total ARV Total Capital Value Tux levied per Half year.
TG0 8424 | Residential | 0 954000 3091
1 sa  Residential | 0 421200 - 1365
" Total Yearly Property Tax = 8912 Total Half year Tax 4456

TERMS AND CONDITIONS

|. This sssessment order does ot amount ta regularisation of un-authorised construatiaons (I iny or made paainst sanctioncd plin.

2. This assessment will be deemed to be caneelled, if it comes to notics 1hal it has been abtained by frand / deceit or mistake of fct.

3. This assessment doesn’t confer any right on the site

4. The assessment order does nol amount to regularisation of occupation of Govarnment lands or ohjectionable lands,

5. The assessee if not satisfied with this assessment, shefhe can Lile a revision petition betore the Municipal Commisstoner wit hin 3{days from e date of receipt ol this rotice.

6. The Assessee shall pay Property Tax every year before 30th June, for st hall year and 31st December for 2l Tl Fyeae tax to avold payiment of penalty,

. 1f the Assessee fails to pay in above specify time is liable to pay simple interest of 2% per Month,

8. The Assessee can pay advance tax tor complete year in advance i.e betore 30th April of every year 1o avail 5% Rebale on Froperty Tax.

9, If the tax payer deliults to pay the tax in the prescribed period, theCommmissioner after giving & notice to the deffulter owner or oecupier disconnect (he services ol the premises, [0, The
Municipality is empowered to recover any arrears due towards ony smount towards Municipal Revenue by following the procedure 45 contemplired Tor the recovery of L revenue smder the
provisions of sec 87 of the Telangana Municipalitics Act, 2019,

Digitally Signod By
PBHOGISTIWARLU
Municipal Comnissinee
Dae & T1-03-2022 15;13:59
Approved

7



5/11/22, 5:55 P

I
GOVERNMENT OF TELANGANA E{?&iﬁ%ﬁ*}"%
MUNICIPAL ADMINISTRATION DEPARTMENT %

DUNDIGAL MUNICIPALITY ,
MEDCHAL MALKAJGIRI DISTRICT.

“Apn Mo, 9123203246 /2022
1 Diltgr b1 -05.3072

PROPERTY TAX ASSESSMENT NOTICE

'.In exgrcise of the powers conferred on Municipal Commissioner under Seiclions 58 and 92 ul‘Tc]Eingunﬂ Municipulities Act, 2019, assessment of Property Tax e oy Lollows s per Ihe informution
‘furnished by the applicant/available infurmation: ¥ i

'Namﬁ__u[’tha Assessee g B . MADAS ADITYA KUMAR
|8f0, W0, Dio - © IMADAS VENKATESHAM
Address & Location of _fﬁﬂp:r‘r_g_ o - [ﬁ:;t_l:;ﬁ;pa,_.l NS HILL VIEW
Zone No./ Village Name -  DUNDIGAL MUNICIPALITY
DoorNo.alloted - o 2-38/INSITL -
PTIN Number o - o o - == =

1
(Property Tax identification Number) 123260775)

Reason for Assessment - o N e
Property Tax effect Peried 2022-2023-1
Plinth Area and Usage of the Building ’

Floor No. | Total Plinth Area | Usage | Total ARV Total Capital Value Tax levied per Half year.
0 424 i ﬁti’._s..i_den_li.'c.ﬂ 0 954000 3091
i _ _—___842;: r— E__ .R_Esi.r-l.(.f.ﬁt.i“ai o )] 421200 1365

| Total Yearly Property Tax N o 8912 Total Half year Tax 4456

TERMS AND CONDITIONS

| This assessment order does not amait to regulasisation of un-authorised constructions if any or made aganst sunctioned plan

2. This ntwill b d d to be cancelled, if it comes t notice that it has eon obtained by frawd / decett or mistake of fael,

1, This assessment doesn’t confer any right on the site

4. The assessment order does nol amount to regularisation of occupution of Government lunds or objectionible linds.

5. The asscssee iTnot satisfied with this assessment, shefhe can file a revision petition before the Munieipal Commissioner wit hin 30 days Tewit Ui date o receiptul s potice.

6. The Assessee shall pay Property Tax every year before 30th June, for Ist half year and 31st December for 2nd halt year fax to avild payinent uf penally.

7. 1f the Assessee fails to pay in shove specify time is liable to pay simple interest ot 2% per Month.

8. The Assessee can pay advance tax for complefe year in advance i before 30th Aprll ol every year to avail 3% Rebute on Propeity Tax.

9. 1f the tax payer defaults to pay the tax in the preseribed period, theCammissioner after giving « notice 16 the defulter ewner oroceupier disconnect 1he services of (he predises, 1. The
Municipality is empoweied to recover any arrears dus towards ony smount towards Municipal Revenue by following the procedure us contemplied for the recovery ol land reventie under the
provistans of see 87 of the Telanganu Municipalities Act, 2019.

Digitally Siwed By

P BHOGISHWARLU
Municipal Commissiondr
Date ; 11=05-2022 18:05:15
Approved

11N



5/11/22, 5:53 PM

GOVERNMENT OF TELANGANA
MUNICIPAL ADMINISTRATION DEPARTMENT
DUNDIGAL MUNICIPALITY ,
MEDCHAL MALKAJGIRI DISTRICT,

AppNo. 9123303292 / 2022

In exercise of the powers conferred on Municipal Commissionse under'Sections 58 and Y2 of Telungana Municipalilies Ael, 2019, assessment of Property Tax iy msle asTol lows us per e information
furnished by the applicant/available information: S i

S/o, W/o, Dio

Name of the Assessee - ~ MERUGUMALATHI

_ MERUGUJAG

Address & Location af the Property Mallampet, J . VIEW
Zone NoJ/ Village Name - DUNDIGAL MUNICIPALITY
Door No. allotted - 2-38/INS/30 -
PTIN Number - - S

(Property Tux identificution Numbzr)

Reason for Assessment o - ~ -

Property Tax effect Period _ 2022-2023-1
Plinth Area and Usage of the Building

1232607767

FloorNo. | Total Plinth Area ‘  Usage | Total ARV Total Capital Value Tax levied per Half year,
0 0 84924 0 Residentisl | 0 954000 W
1 . B4 _ Residential 0 ' 421200 1365
Total Yearly Property Tax 8912 Total Hall year Tax 4456
TERMS AND CONDITIONS

1. This assessiment order does not amount te regulansation of un-authorised constructions (Eany o made ugminst sancooned .

2. This assessment will be deemed to be cancelled, if it comes to notice that it has téen abtained by fraud £ deceit or mistalke of fet,

3. This assessment doesn't eanfer any right on the site

4. The assessment order does not amount to regularisation of occupation of Government [ands or objectionable lands.

5. The assessee if not satislied with this assessment, she/he can file o revision petition before the Municipal Commissimerwit hin 30 thays from the tute ol reeeiptol this nolice.

6, The Assessee shall pay Property Tax every year before 30th June, for Ist half year and 31st December for Ind half year tax 1o wvind payiment ol penally,

7. It the Assesses fails to pay in-above specify time is liable to pay simpls interest of 2% par Month,

8. The Assessee can pay advance tax for complete year in advance Le before 30th April ot every year to avail 5% Rebite on Property Tax.

9. IF'the lax payer defaults to pay the tax in the preseribed period, theCommissioner after giving a notice 1o the defuulier pwner ar oceupier discunneat the services of the premises; 10, The
Municipality is empowered to recover any arrears due towards any timount towards Municipul Revenye by following ihe procedure us contemphated [ur the recovery of Tand revenue under: (he
provisions of sec 87 of the Telangana Municipalitics Act, 2019,

Digitully Signed By
PBIHOGISHWARLL
Mintcipal Comniissionor
Date s 11-03-2022 | §;03:22
Appreved

"



5/11/22, 5:57 PM

A iyl
5 GOVERNMENT OF TELANGANA @’“ﬁj‘f
MUNICIPAL ADMINISTRATION DEPARTMENT 7 : ,é
DUNDIGAL MUNICIPALITY J@% S
MEDCHAL MALKAJGIRI DISTRICT. B

App No, 9123203344 /20722
date: 11057037

PR RTY TAX ASSESSMENT NOTICE

In exercise of the powers conferred an Municipal Commissioner wnder Sections 58 and 42 of Telyngans Municipulities Act, 20119, sssessirient of Property Tax s mide as follows us par the iformition
furnished by the applicant/available infurmation. .

[Name of the Assessee "+ B N B PONNALA LAXMI .
Sfo, Wio,Dlo s - ) 'PONNALA THIRUPATHI RAO
Addnissi&. Location _c:ft_h_e Pro_p“ef_'t;y o ) - o o '|1'\“l.'a_lhluampét;'._l-ﬁs HILL VIEW
ZonoNoJ Village Name - * IDUNDIGAL MUNICIPALITY -
DoorNo.allotted C O 2-38NSMO - -
PTIN Number i
(Property Tax identification Number) - 1232607771
I{ea?s_ép for As'sessmgn't B
Prbp_crty Tax effect Period _ - 5202'2-2023--1'
Plinth Area and Usage of the Building o ' '
Floor No. Total Plinth Area Usage Total ARY Total Capital Value Tax levied per Hall year.
0 8424  Residentill 0 954000 " 3091
I T | Residential 0 421200 1365
Total Yéh}ly Pmi:uuert'y Tax . ) 8912 Tutal Halt year Tax 4456

TERMS AND CONDITIONS

I This asscssment arder doss nat amount to regularisation of un-suthorised construgtions if any oF made Against sanctivued plan.

2. This asscssment will bit deemid to be cancelled, if il comes to notice that it ks been obtuined by frawl fdeedit or mifstnke of fautl

4. This assessment doesn’t confer any right on the site

4. The assessment order does not amount o regularisation 0 oeeupation. of Government lands or objectionable lnnids.

S The assessee if not satisfied with this assessment, she/ie can fils a revision petition before the Municipal Commissiuner wit hin 30 days lium the dite ulpeteipl ol s nobce:

6, The Assessee shall pay Property Tax every year before 30th June, for 15t half year and 31st December for 2nd hall year tax w avoid pryment al peniliy

7.1t the Assesses fails to pay in above specity time is liable to pay simple interest uf 2% per Month.

8. The Assessee can pay adyance tax for complete year in advance i.e before 30th April of every yeor to avail 5% Rebate un Propeity Tax.

9.1 the tax payer defaults 1o pay the tax in the prescribed period, the Comimissioner after giving a notice 1o the defiulter uwner or oceupiet disconatet the services of the prepises. 10, The
Municipality is empowered (0 fECOVer any armears due fowards any amount lawards Munizipal Revenue by fallowing the proceduse as cotemplited for the reeuvery of ind revenue under (he
provisions of see B7 of the Telangana Municipalities Act, 2018,

Digitully Signed By
FRHOGISTIWARLLY
Municipal Commissioner
Ditte 1 11-05=2022 18:06:54
Approved

11



5M11/22, 5:54 PM

GOVERNMENT OF TELANGANA
MUNICIPAL ADMINISTRATION DEPARTMENT
DUNDIGAL MUNICIPALITY ,
MEDCHAL MALKAJGIRI DISTRICT.

Anp No. 91 _2 T4 /2022
Dater 1| 453073
PROPERTY TAX ASSESSMENT NOTICE

Tn exercise of the powers conferred on Municipal Commussioner under Sections 58 and Y2 of Telanguna Mumclpuhlm Ach, 2014, ussessment of Propady Tia s muile us [ollows us per (he informalion
furnished by the applicantfavailuble information:

Nattioof this Assessss | 1. G HARSHA KIRAN REDDY S/o PANDU RANGA REDDY GADUSATLA 2. NERALLAPALLY SHRAVYA W/o G
IARSHA KIRAN REDDY

S/o, Wio, Dio Db . e -

;:\ddress & Location of the Mallampet JNS HILL VIEW
roperty |

Zone No./ Village Name i])UN'DIGAL MUNICIPALITY

Door No.allotted  2-38/JNS/10 -

PTIN Number ' R ' -

(Property Tax identification 11232607768
MNumber)

Reason for Assessment . mp -
Pmparty Tax eftect Period 2022-2023 1 _ o -
Plinth Area and Usage of the Buildmg

FloorNo. | Total Plinth Area | Usage Total ARV~ Total Capital Value Tax levied per Half year.
o 1 Rd24 ~ ) Residential i 0 954000 3091
-y 8424 | ‘Residential 0 421200 1365
~ Total Yearly Pruperty Tax ! 8912 Total Half year Tax 4430
TERMS AND CONDITIONS

This assessment order does not amount o regulsrisation of un-authorised constructions iU any or made aganist sonctioned plin.

This agsessment will be deemed to be cancelled, if'it comes to notice that it has been obtainedd by fraud / decait or mistake of fact.

This assessment doesn’t confer any right on the site

The assessment order does not amount o regularisation af sccupation of Government lands or objectionatile lands.

The asscssee if not sutisfied with this assessment, shefhe can file s revision petition before the Municipal Commissianer wit hin 30 daya from the dure of reewipt of this nolice

6. The Assessee shall pay Property Tax every year before 30t June, for sthalfl year amd 3151 Decentber for 2nd halDyear i 10 aveid paymunt of pesalty.

7. IF the Assessee fails to pay in above speoilfy time is lioble to poy simple intetest of 2% per Manth,

8. The Assessee can pay advance tux for complete year in advance e before 30th April of every year to avail 5% Rebate on Pioperty Tax.

91 the tax payer defaults to pay the tax in the preseribed period, theCommissioner alter giving u notice to the defanlter pwner or sesupier disvpnaeet the services ol the premises 10, The
Municipality is empowered to recover any arrears due towards any amount towaeds Munieipal Revenue by following the procedure as comemplated Torihe recovery ol lanid mvene under the
provisions of sec:87 of the Telangana Municipalities Aect, 2019,

this b I =

Digdtully Signed 13y

P RHOGESIW AL
Municipal Commissioner
Dute s E-08-202218:04:24
Approvel

e



5111122, 5:52 PM

GOVERNMENT OF TELANGANA
MUNICIPAL ADMINISTRATION DEPARTMENT
DUNDIGAL MUNICIPALITY ,
MEDCHAL MALKAJGIRI DISTRICT.

App No. 9123203275 /2022

PROPERTY TAX ASSESSMENT NOTICE

In exercise of the powcrs conferrad on Municipal Commissioner under Sccllcns SS'nmI 92 of Telungina Munivipalities Act, 2019, asgessment ol Property Tax s minle os Julluw; as per Lhe information
furushed by the ap faviilable infor f

. 1. KANDIKUPPA MADHUBABU 5/0 K VENKATESWARA RAQ 2. KANDIKUPPA POORNIMA Wio KANDIKUPPA
Name of the Assessee f . %
o MADHUBABU _
S."o W!o Dfo Moo -
;}ddrcss & Location of the Ma].lampc 1. JNS HILL VIEW
Property | _
2_01_19_11{9_! VlIIaga Name ] QUNPLG@L MUN'IC'IPALITY B
DoorNo.allotted ~ 2-3B/JNS/55 o
PTIN Number
(Property Tax identification Number) 1232607766 e m o
Reason for Assessment - ) ) - .
Property Tax effect Period 2022-2023-1 - S -
Plinth Area and Usage of the Building

Floor No. Total Plinth Area Usage . Total ARV Total Capital Value Tax levied per Hall year.
o 1 #es | Beseadi |0 954000 | 3091
—q 8424 | Residential | 0 421200 1365
Total Yearly Property Tax ' 8912 Total Hall year Tax 4456

TERMS AND CONDITIONS

|. "This assessment order does not amount to regularisation of un-authorised constructions if any or made against sanctioned plan.

2, This assessment will be deemed to be cancelled, if it comes to notice that it has basn obtained by fraud / deceit or mistake of fact.

3. This assessment daesn’t confer any right on the site

4, The assessment order does not amount to regularisation of vceupation of Government lands or ubjectionable lunds.

5, The assessee if not satisfied with this assessment, shefhe can file a revision petition befure the Mumicipal Commissioner wit hin 30 days from e date of reeeipt of s nolice

6. The Assessee shall pay Property Tax every year before 30th June, for |5t half year and 31 st December for 2ind halFaenr tas 1o nvaid piyment of peralty

7. If the Assessee fails to pay inabove specify time is liable to pay simple inlerest of 2% par Month.

8. The Assessee can pay advance tax for complete year in advance 1.e before 30th April of every yenr 1o avail 5% Rebate on Prapesty Tox.

9. If the tax puyer defanlis to puy the tux in the presciibed period, theCommissioner after giving 1 notice to the defisulter vwner of secupicr disconnect the secvives ol Ue pramises. 10, The
Municipility is empowerel to recover any arrears due towards any amount towirds Municipal Revenue by following the procedure us contemplated Gy the ceeovery ol laod nivenue under the
provisions of sec 87 of the Telnngann Municipalities Aet, 2019,

Digitally Staned By

P BHOGISHWARLY
Mumeipal Canirrissioue
Pate 2 11-05-2022 18:01:52
Approved

11



5/11/22, 5:51 PM

App No. 9123203276 /2022

GOVERNMENT OF TELANGANA
MUNICIPAL ADMINISTRATION DEPARTMENT
DUNDIGAL MUNICIPALITY ,
MEDCHAL MALKAJGIRI DISTRICT.

PROPERTY TAX ASSESSMENT NOTICE

By
%\ ﬁi’%

Date: 11-05-2022

In exercise of the powers conferred on Municipal Commissioner under Sections 58 and 92 of Telangana Munivipalitics Act, 2019, assessment of Prapurty Tax is made as follows
as per the information furnished by the appl lcanta’ﬂvmlablc information:

Name of the Assessee

Slo, W, D/o
Address & Lacation Gf the Propcrty

~ RAMALA ANIL KUMAR REDDY

RAMALA SUBBA REDDY

Zone No./ Village Name

Door No allotted

PTIN Number
(Property Tax identification Number)

-38?JNS}’53
l2376(|7763

Reason for Assessment

'\fIa_IIampet JNS HILL VIEW
DUNDI(JAL MUNICIPALITY

Property Tax effect Period 2022-2023-1

Plinth Area and Usage of the Building '

~ Floor No. | Total Plinth Area | Usage Total ARV Total Capital Value Tax levied per Half year. ]
0 4 8424 Residential =~ 0 954000 3091 '
1 | 8424 | Residential = 0 421200 1365
* Total Yearly Property Tax 8912 Total Half year Tax 4456

TERMS AND CONDITIONS

I. This assessment order does not amount to regularisation of un-autharised constructions if any or made against sanctioned plan.,
2. This assessment will be deemed to be cancelled, if it comes to notice that it has been obtained by fraud / decell or mistake ol fact.

3. This assessment doesn't confer any right on the site

4. The assessment order does not amount to regularisation of oecupation of Government lands or objectionable lnnds.
5. The assessee ifnot satisfied with this assessment, she/he can file a revision petition before the Municipal Commissioner wit hin 30 doys from the date wlreceipt of this nalice.
6. The Assessee shall pay Property Tax every year before 30th June, for Ist half year and 31st December for Znd halfl year tax to avord payment of penally.

7. If the Assessee lails to pay in above specify time is liable to pay simple interest of 2% per Manth,

8, The Assessee can pay advance tax for complete yar in advance i.¢ before 30th April of every year to avail 5% Rebate an Proporty ik

9. IF the tax payer defaulls to pay the tax in the preseribed petiod, theCommissioner after giving a notice to the defaulter owner or ocoupier disconnect the services of the premises,
10, The Municipality is empowered to recover any arrears due lowards any amount towards Municipil Revenue by following the procedure g contemplated for the recovery of
land revenue under the provisions of sec 87 of the Telangana Municipalities Act, 2019

;
Digitully Signed By
I" BHOGISIWARLU
Municipal Commissioner
Prrbe 0 11205-2022 15:00:36
Approved

in



5/11/22, 6:03 PM

/

¥ i b
GOVERNMENT OF TELANGANA 2 ;&EE?
MUNICIPAL ADMINISTRATION DEPARTMENT = %ﬂv 3
DUNDIGAL MUNICIPALITY , A
MEDCHAL MALKAJGIRI DISTRICT. o

App No. 9123203262 /2022

Date: [1-05-2022
PROPERTY TAX ASSESSMENT NOTICE

<In exercise ofthe. powers conferred on Municipal Commissioner under Sections 58 and 92 of Telangana Munivipalities Act, 2019, assessmient of Proparty Tux i niitide us follows as per the information
“furnished by the applicant/available information: :

Name of the Assessee . BHANU PRAKASH

Slo,Wio,Dlo. ____——  |KVENUGOPALRAO
Address & Location of the Property o _ Mallampet, JNS HILL VIEW
Zone No./ Village Name DUNDIGAL MUNICIPALITY

i N, il ._ — — .. . .. 2‘3&”&&}!—{_{ _.
PTIN Number I

(Property Tax identification Number)
Reason for Assessment
Property Tax effect Period

Plinth Area and Usage of the Building

~ Floor No. Total Plinth Area |  Usage | Total ARV Total Capital Value | Tax levied per Half year.
0 84 | Residential | 0 954000 3091
T 1 s44 | Residentill | 0 | 421200 1365
Total Yearly Property Tax 8912 ) Total Half year Tax 4436

TERMS AND CONDITIONS

| This assessmicnt order docs nat amount to regulansation of un-autharised constructions if any or made against sanctioned plan.

2 This assessment will bie deemed to be eancelled, if it comes to notice that it has been abtmned by fraud / deceil or mistake of facl.

3. This assessment docsn't confer any right on the site

4, The assessment order dogs not amount to regularisation of secupution of Government lurls o objectionable linds.

5. The it not satisfied with this nt, she/he can file a revision petition before the Municipal Commissioner wit hin 300 days from the dite of peceiph ol Lhis pulice.

6. The Assessee shall pay Property Tax every year before 30th June, for Ist half year and 315t December for 2nd hall year thx to avoid paymient ol peaally.

7. IF the Assesses [ails to puy in above specify time is lialle to pay simple interest of 2% per Montl.

8, The Assessee can pay advince tax for complete year in udvance re before 30th April of every year to avail §% Rebate on Property Tax

9, I the tax payer defaults to pay the tax in the prescribed petiod, theCommissioner ufter giving a notice to the defaulter vwner or occupizl distannedl the services of the plomises. 10 The
Municipality is émpowered to recover any arrears due owards any imount towards Murnicipal Revenus by Folluwing ihe procedure as contemphiled Tor the recovery ol Ll revenue under the
provisions of sec 87 of the Telanguna Municipalities Act, 2019,

Digitally Signed By

I BIOGISTIWARLU
Municipsl Commissionge
Dite 1 11-05-2022 I8:13:05
Approved

1M



5/11/22, 6:00 PM

GOVERNMENT OF TELANGANA
MUNICIPAL ADMINISTRATION DEPARTMENT
‘DUNDIGAL MUNICIPALITY ,
MEDCHAL MALKAJGIRI DISTRICT.

£
i

o
A.?\_\,‘-
gaales

AT

5
5

&

m ¥
b
i
ek

Apn.No. 9123703248 / 2022
Dite: |1-05:-2422

PER X ASSESSMENT NOTICE

In exercise of the powers conferred an Municipal Commissioner wider Seetiong 58 and 92 of Telungona Municipalities Act, 2019, assessment of Property Tax s male a5 follows as perthe infurrmtion
furnished by the applicantavailable information: “ :

Nathe oftho Assesses i L. KONDRU LEELA KRISHNA S/o I SRINIVASA RAO 2. JARUGULA LAKSHMI SUMA W/o KONDRU LEELA
oo KRISHNA . e :

Slo, Wio,Dlo L. .

Address & Location of the ' o '

f_l‘fJ_EC-I‘lY S ?Mnllnrnpet, JNS HILL VIEW

ZoneNo/VillageName ~ DUNDIGAL MUNICIPALITY . = o

Door No. allotted 2-38/JNS/18 _ -

PTIN Number !

(Property Tax identification Number) 1232607774

Reason for Assessment o R -

Property Tax effect Period 2022-2023-1 ) -

Plinth Area and Usage of the Building

Floor No. __Total Plinth Area Usage Total ARV Total Capital Value Tax levicd per Hall year.
0 8424 Residential = 0 954000 3091
7 | B424 | Residential o _ 421200 (365
Totai Yearly Property Tax [ sz | Total Half year Tax ' 4436

TERMS AND CONDITIONS

I This assesement order dives not amount to regularisation of un-authorised constructinns W any or mode ngathst sanctioned plan.

2. This assessment will be deemed to be cancelled, if it comes to notice that it has been obtnined by fraud / deceit or mistake of fact.

3, This assessment doesn’t confer any right on the site

4. The assessment order does not amount to regularisation of oceupation of Government kinds ar objectionable lands

5. The assessce if not satisfied with this assessment, she/he can file a revision petition before the Municipal Comnuigsionee wit hin 30 duys from the dite oF teeeipt of this notice,

6. The Assessee shall pay Property Tax every year before 30th June, for st half year and 3 1st Decembur for 2nd Ralf year ix 16 avoid paymunt of penally,

7. I the Assessee fails 1o pay in above specify time is linble 1o poy simple interest of 2% per Monll,

8. The Assessee cun pay advance tax for complets vear in advance Le before 30th Aptil of every vear to uvail 5% Rebute on Froperty Tix,

9. I the tax puyer defaults to pay the tax in the prescribed period, theCemmissioner after giving u notice to the defaulter awner or oocupier disconneot the sérvives of the premises. 10, The
Municipulity is empowered (o recover any arrears dug towards any amaunt tawartls Municipal Revene by following the procedure as contemapluted fur the cecavery of lund revenue under the
provisions of sec 87 of the Telangana Municipalities Act, 2019.

Digitatly Signed By

P BHOGISHTWARLL

N nivipal Conpmissivaer
Bate s 1-05-2022 18:09:59
Approved

1



5M11/22, 6:35 PM

GOVERNMENT OF TELANGANA
MUNICIPAL ADMINISTRATION DEPARTMENT
DUNDIGAL MUNICIPALITY ,
MEDCHAL MALKAJGIRI DISTRICT.

App No._ 9123203353 /2022
Date: || -45-2023
PROPERTY TAX ASSESSMENT NOTICE

In exercise:of the powers conferred on Municipal Cammissioner unider Sections 58 und 92 of Telanguna Munficipulities Act, 2019, assessment of Fraperty Tux is nnle os follows per the mfurmation
furnished by the applicant/available information: " |

Name of the Assessee |. GOPI PRASAD
Slo, W/o,Dlo i -  |GSEETHARAMAYYA
Address & Lacation of the Property_" S Tninv - __;Mal'i-:ﬁel, JNS HILL VIEW
Zone No./ Village Name - - IDUNDIGAL MUNICIPALITY
Door No. allotted -  12-38/INS/61 - N -
PTIN Number ;
(Property T deaifction Number) o I it
Reason for Asses_séenl o - - B T -
Property Tax ¢ffect Period e B 2022-2023-1
Plinth Area and Usage of the Building - - -
Floor No. | Total Plinth Area | Usage " Total ARV Total Capital Value Tax levied per Half year.
0 875 | Residential 0 ¥ 994325 3222
T es | Residential 0 437500 ' 1418
~ Total Yea.ri.}_'l’rapertyfax_ | 9280 Total Half year Tax 4640

TERMS AND CONDITIONS

I\ This assessment order does riot amount to regularisation of dn-mithorised constructions if any or made agninst sanctioned plan

2. This assessment will be deered 16 be cancelled, |F it comes o notice that it has been obtainer by fraud / deveit ar mistake of fact

3. This assessment dogsn’t confer any right an the site

4. The assessment order does not amount 1o regularisation of orcupation of Government lunds or objectionuble lands.

5. The ussessee if not satisfied with this assessment, she/he can filea revision pelition befure the Municipal Commissioner wit lin 30 diys from the date of receapt ol his notive:

6. The Assessee shall pay Property Tax every year bisfore 30th Tune, for 1st half yearand 315t December fur 2nd halt year t% to aviid payment of penalty.

7. If'the Assessee fails to pay in above specify fime is linble to pay simple interest of 2% per Month,

8. The Assessec can pay advance tax for complete year in advanze i.e before 30th April of every year to avail $% Rebate on Properly Tax.

9. It the tax payer defaults to pay the tax in the preseribed peried, theCommissioner after giving a notice to the defiuller owner or otoupier discunneet the servives o the premises, 10, Thi
Municipality is empowered to recover any urvears due towards any minount towards Municipal Revenue by following the procedure s contemplated for the recovery of lind revenue under the
provisions of sec §7 of the Telangana Municipalities Act, 2019,

Digitally Staned By

P BITOGESHWARLY
Municipal Commissioner
Date s 11-05-2022 1845000
Approved

"



aI'VI1éL, 5144 FM

GOVERNMENT OF TELANGANA
MUNICIPAL ADMINISTRATION DEPARTMENT
DUNDIGAL MUNICIPALITY ,
MEDCHAL MALKAJGIRI DISTRICT.

App No, 9123203291 /2022 )
- Date: |1-05-2022

PROPERTY TAX ASSESSMENT NOTICE

Ln exercise of the powers conferred on Municipal Commissioner under Sections 58 and 92 of Telangana Municipalities Act, 2019, assessment of Froperty Tax 15 made as follows as per
the information furnished by the applicant/available information: : - i

Name of the Assessee Sy ) - PRIYANKA KOTHARI
/o, W/o, Do _ + KOTIYAL SUNIL DUTT

Address & _Loczttiun of the P_ropgr;
Zone No./ Village Name
Door No. allotted

PTIN Number
(Pmpcrry_Tax identification Number)

Reason for Assessment
Property Tax effect Period -
Plinth Area and Usage of the Building

~ Mallampet, JINS HILL VIEW

DUNDIGAL MUNICIPALITY
_2-38/JNS/IS

1232607758

2022-2023-1

Floor No. Total Plinth Area ! Usage . Total ARV Tutal Capital Value Tax levied per Half year.
0 | 824 | Residential 0 954000 309
1 ; 8424 | Residential 0 421200 : 1365
Total Yearly Property Tax 12 Total Half year Tax 4456

TERMS AND CONDITIONS

1. This assessment order daes not amount to regulacisation of un-authorised constructions if any or made wgamst sanctioned plin,

2. This assessinent will be deemed to be cancelled, if it comes 1o notice that it s been oblainerl by fraud / deceit or nustile of fact,

3. This assessment doesn't confer any right on the site

4. The assessment order does not amount to regularisation of ocoupation of Government lunds or objectionishle ayds,

3. The assessee if not satisfied with this assessment, she/he can file a revision petition before the Municipal Commissioner wit hin 30 days from the date of recept of this notice.
6. The Assessee shall pay Property Tax every year before 30th June, for Lst half year and 31st December for 2nd half year tx to avaid payment of penulty,

7. If the Assessee fails to puy in above specify time is ljable to pay simple interest of 2% per Month.

8. The Assessee can pay advance tux for complete year in advance i.e before 30th April of every yeur to avail 5% Rebute on Property Tax.

9. If the tax payer defaults ta pay the tax in the prescribed period, theCommissioner after giving a notice to the defuller owner or secupier disconnect e services of (he premises.
10. The Municipality is empowered to recover any arrears due towards any amount towards Municipal Revenue by following the procedure os contemplited for the recavery of land
revenus under the provisions of sec 87 of the Telangana Municipalitics Act, 2019,

Digitally Signed By

" BHOGISHWARLU
Munivipal Commissioner
Dinte : 11-05-2022 17:53:48%
Appraved

171



GOVERNMENT OF TELANGANA
MUNICIPAL ADMINISTRATION DEPARTMENT
DUNDIGAL MUNICIPALITY ,
MEDCHAL MALKAJGIRI DISTRICT.

App No. 1232607393 / 2022 ;
Date: 11-04-2022

PROPERTY TAX ASSESSMENT

In exercise of the powers conferred on Municipal Commissioner under Sections 58 and 92 of Telangana
Municipalities Act, 2019, assessment of Property Tax is made as follows as per the information furnished by the
applicant/available information:

Name of the Assessee SRI RAMA KARTHIK TADEPALLI
S/o, W/o, D/o ) ' T RANGA NARASIMHA MURTHY
Address & Location of the Property Mallampet o= 58 /’j N\ \ %
Zone No./ Village Name DUNDIGAL MUNICIPALITY
(Igclnlpjerl*\lt;l 'lr"[e}}? _Eiintiﬁcaﬂon Number) 1232607393
Reason for Assessment New Assesment
Property Tax effect date 01-04-2023
Total Plot area Total Plinth area = Total Capital Usage Total Half year
(sq.yards) (sq.fts) Value Tax
150 1851 2891000  Residential 4684

TERMS AND CONDITIONS
1. This assessment order does not amount to regularisation of un-authorised constructions if any or made against
sanctioned plan.
2. This assessment will be deemed to be cancelled, if it comes to notice that it has been obtained by fraud / deceit or
mistake of fact.
3. This assessment doesna€™t confer any right on the site
4. The assessment order does not amount to regularisation of occupation of Government lands or objectionable
lands.
5. The assessee if not satisfied with this assessment, she/he can file a revision petition hefore the Municipal
Commissioner wit hin 30 days from the date of receipt of this notice.
. 6. The Assessee shall pay Property Tax every year before 30th June, for 1st half year and 31st December for 2nd half
year tax to avoid payment of penalty.
7.If the Assessee fails to pay in above specify time is liable to pay simple interest of 2% per Month.
8. The Assessee can pay advance tax for complete year in advance i.e before 30th April of every year to avail 5%
Rebate on Property Tax. 9. If the tax payer defaults to pay the tax in the prescribed period, theCommissioner after
giving a notice to the defaulter owner or occupier disconnect the services of the premises, 10. The Municipality is
empowered to recover any arrears due towards any amount towards Municipal Revenue by following the procedure
as contemplated for the recovery of land revenue under the provisions of sec 87 of the Telangana Municipalities Act, °
2019. "*"This Is a computer gerierated assesment, hence it does not require ANy signature



E8 Get Your PTIN Mumber

. B2 Property Tax Payment

Q

Search Your Property Tax

& Print Receipts

ESl Check Your Payment Status y

B3 View Assessment Details

Copyright £2022 COMA

4 PTI NO *

Enter your BTIN/ASMT (Property Tax Identification Munibar) fo check the Dues,

1252007989

2 (Please Briter 16 Tigst PTIN Numbsr)

Q, Know Property Tax Duss

Q_To Know Your PTIN (Assessment Number)_for Merged GP's Please Cliclk Here

1) Property Tax Deatails
PTIN NO | 11232607989

Name ' SAYINI SRINIVAS 5/0 SAYINI BABU

Roor Nurmber :2-3B/INS/58 Locality : Mallampet
uLs - Dundigal Municipality Usage Type ! Residential
-> Payments Done in Current Year
Date of .Paid Payment Amount
Slno Receipt No Payment From Paid Te Mode Paid(¥ Rs)
1 MIDPTOPO798905231607280813 05/06/2022 2032 20322- BD-UPL 8912
2023-1  2923-2
i) Praperty Tax Due as on - 14/11/2022
Select Tax Detajls Demand Year Tax Amount  Interest Total Payment Status
Current Tax 2022-2023-1 4456 o] 4456 Cleared
Current Tay 2022-20023-2 4456 a 4456 Cleared
Total(F¥Rs) Q
iii) Property Tax Amount to be Pay
Adjustment Amount from Previous Years(T) o]
Tax Shown below fs after Deducting of Adiustmeant Amiaunt.
Arrear Tax(3) o
Arrear Interest( T} 3]
Curtent Tax(¥) o
Current Interest{?) o
Cheque Bounce Penalty{Z} 0
Deviation Penalty(3) 1]
Total Amount to Pay(¥) 0
Advance Paid for Next Year(Z) iy

TOTAL TAX CLEARED

Designed and Develuped by (GG, Content awned, maintained aivd dpdated hy

Commissioner & Directar of Municipal Administiatian, Gavelnmeant of Telangana



B Get Your PTIN Number

EE Property Tax Payment

Q Search Your Property Tax

& Print Receipts

= Check Your Payment Status

View Assessment Details

Capyright €:2022 COMA

e T e T A B

S T = R

Enter your FTIN/ASMT (Property Tax Identification Number) to chack the Dues,

PTINO * 1232504118

(Please Enter LO Digit PTIM fomber:

Q' Know Property Tex Dues

Q _To Know Your PTIN (Assessment Number) for Merged GP's Please Click Here

i) Property Tax Details

PTIN ND 11232608118

Mame : CHANDRIKA BONDU W/0 PUTALAPATTU RAM KUMAR

Daoar Number :2-37/I{VR/B/SR[BDO&BDI;‘G3/R315 1 Lacality . Mallampet
uLe : Dundigal Municipality ' ; Usage Type : Residential

i) Property Tax Due as on - 14/11/2022

Select  Tax Details Demand Year Tax Amount Interest Total Payment Status
Ed Current Tax  2023-2024-1 4604 ] 4684 Due

Total(¥ Rs) 4684
Selected Payment Period From 2023-2024-1 To 2023-2024-1 (FY) For the Amount : 4684/~
iii) Property Tax Amount to be Pay

Adjustment Amount from Previous Years{T) X 0
Tax Shown below is after Deducting of Adjustmant Amaunt,

Arrear Tax(¥) ; 0

Arrear Interest{ I) - o
Current Tax(F) ’ 4684

Current Interest(¥) ! o
Cheque Bounce Penalty(3) : 8]
Deviation Penalty(?) ; 0

Total Amount to Pay(3) : 4684

(Enter Working Emanl-id to Receive Alerts)

Firal Amount To
Pay*

A4

Mobile No +91 ) Email-1d

HEack

Designed and Devaloped by CGG. Content awned, mamtainzed dpdated by
Commissioner & Directar of Muricipal Adiminisiralion, Gaveltiment of Telangana



0

B Gel Your PTIN Mumber f

B Properiy Tax Payment Enter your PTIMN/ASMT {Property Tax Identification Mumber) to check the Dues,

Q, Search Your Property Tax
2 Print Receipts

PTI NO

1232607512

{Pi=ase Enter 10 Digil FTIN Number;

= Check Your Payment Status |
Q Kriow Froperty Tax Dues

& View Assessment Details
Q_To Know Your PTIN (Assessment Number) for Merged GP's Please Click Here

i) Property Tax Details

PTIN NO v 1232807512
Name : PUTTA RAJESH (SJO (or) D/O (or) W/0) PUTTA SAMBASIVA RAC
A
Door Number 12-37/KVR/B/SR/3008301/G3/R208 Locality : Mallampet
ULe : Bundigal Municipality Usage Type . Residential

il) Property Tax Due as on - 14/11/3022
Select  Tax Details Demand Year Tax Amount Interest Toetal Payment Status
| Current Tax ~ 2023-2074-1 4684 1] 4684 Due

Total(¥ Rs) 4584

Selected Payment Period From 2053-2024-1 To 2023-2024-1 (FY) For the Amount : 4684 /-

| iil) Property Tax Amount to be Pay
Adjustment Amount from Previous Years(3) P 0
Tax Shown below is after Deducting of Adjustment Amaunt.

Arrear Tax(3) o

Arrear Interest{ T) o

i © Current Tax(F) 4684
Current Interest(¥) - 1]

& Cheque Bounce Penalty(3) " o
Deviation Penalty(F) i o

Total Amount to Pay(3) * 4684

(Enter Working Email-Td to Receive Alerts)
Final Armount To

Pay# FrRif
Mabile Mo +91 Email-1d
: 44Back:
Copyright ©2022 COMA Designied and Developed by CGG. Content awned, maintained snd updated by

Comimissianel & Director of Municipal Adminisiration, Government of Telangana.



ES Get Your PTIN Mumbear

. B Proplity Tax Payment

Q_Search Your Property Tax

£ Print Receipts

Ed Check Your Payment Status

£5 View Assessment Details

Copyright < 2022 COMA

S |

o

|

5

Enter your PTIN/ASMT (Property Tax Identification Mumber) to check the Dues,

4
PTI NO 1232608172

(Plzzze Enter 10 CHgit BTIN Number)

Q. Know Property Tax Dues

Q To Know Your PTIN (Assessment Number) for Merged GP's Please Click Here

i) Property Tax Detaiis :
FTIN NO - 11232608132 : i

Mame . T KAKUMANU MURALTRAMANA S/0 LATE KAKUMANU RAMAMOHANA RAC
Door Mumber :2-37/KVR/ B}SR/300&301/631R32? “Locality . Mallampet
uLB ) ' Dundigal Municipality Usage Type : Residential

i) Property Tax Due as an - 14/11/2022

Select  Tax Details Demand Year Tax Amaunt Interest Total Payment Status
& Current Tax'  2023-2024-1 4698 ] 4656 Due

Total(¥ Rs) 4698
Selected.Pavment Period From 2023-2024-1 To 2023-2024-1 (FY) For the Amount : 4698/~
i) Property Tax Amount to be Pay

Adjustmant Amount from Previous Years(T) : a
Tax Shown baiow s dfrer Deducting of Adjustrment Amount.

Arrgar Tax(¥) (6]

Arrear Interest( ¥) 2]
Current Tax(F) : " 4698

Current Interast(¥) - o
Chaque Bounce Penalty(3) ! 8]
Devistion Penalty(3) : 3]

Total Amount to Pay(F) : 4698

(Enter Working Envail-1d to Recelve Alerts)
: Final Amant Ta

Pay *
Mablle No +91 Emaijl-1d
=
44845k
Designed and Developed by CGG. Content owned, maintained arid upidated by

Commissiener & Director of Muricipal Administiation, Gavernment of Telangana
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From -

Srl P. Ramul
Execulive [n:';nﬁ,f" To,
1.8, Divisio < Srl.K. Jaganmohan Reddy,
. n, Sam:arednly. : Patancheru (V)& [M).
HD']! 3"["'} ) ) .
LT 01= )
Genllemen, ——Daee J%-01-2018,

Sub:-Re
and msiu::: hr,l:".” of No Objection Certificate for HMDA clearance- Sy. No. 5y. No. 183,184
ent : Ac: 04-23 Gts - Khafipall Village of Jinnarom Mandal - NOC 1ssued -Reg. de

Rel: - i
’ ;;gggf;amon of Srl K. Jaganmohan Reddy , R/o Patancheru’s letler Dated : 14-12-2017.
8 Sub Divislon Patancheru's Lr.No: DEE/IB/ PTC/383; DI ;24 -01-2018. ,

edan

meehaduavdy

With reference to subject cited above, K, Jaganmohan Reddy , R/o Patancheru has fil
BFPI.Icallon far Issue of NOC for Sy. No. 183,184 and 185, of Khajipalll Village of Jinnaram Mandal 1o
furnish NOC from terigation Department for HMDA clearance and the copy {orwarded 1o the to this

office to submit detailed report vide ref. 1" cited above.

The DEE IB Sub Division, Patancheru has reported that the site Is Inspected along with AEE 18

Section, Jinnaram and Mandal surveyor and reported that Sy. No. 183 ( Ac. 01-16 Gts).184( Ac.01-18
Visakavanicheru Khajipalli Village

Gts) and 185 (Ac.02-19Gts} Extent : Ac: 05-13 Gis are adjacent to FTL

of Jinnaram Mandal In which Sy.No, 185 is partly coming in FTLand bulfer zone, Sy. No.183 and 184 are
free from F.T.L.and buffer zone. The necessary plan prepared by the revenue department in which
buifer zone of 9.00 meters shown as per rules in vogue |5 also atlested. The Depuly Executive Engineer

recommended to issue NOC for Sy. No. 183,184 and 185, of Khajlpalll Village of Jinnaram Mardal,Extent
« Ac: 05-13 Gis subject to condltions of the Irrigation Department duly deducting FTL and buffer zone

area of Ac. 00-30 Gls.

This NOC s issued for the Town and.Cauntry Planning clearance purpose only on Lhe following

terms 4and condltion.
! 1.The NOC is issued on the request on the applicant and he s solely responsible for the contents made

in lhe application.
2.The grant of MOC connat be constructad that the contents of the appli

by the autharlties under the act.
3.1t does not confer any right,title or awnership to the applicant over the scheduled property.
4.The authorilies reserve Lhe right to cancel the NOG,If it Is found that the permission is obtalned by

fraud, misrepresentation or by mistake of fact,

cauon are ratitied or conlirmed

5.The free flow of water course should not be obstructed.
Encl: Sketch map- 1 No. Yours Truly
Rk o
‘ \:;;\.‘\-WL?
Exccutive Englneer,

).B. Divisian, Sangareddy

Scdliieu witll Ll 11S¢
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GOVERNMENT OF TELANGANA
sri M.Hanumantha R (L,

Ak no, L.AS. :
District Collector, + LAS., The Metrapolitan Commissloncr
Sarmreddy Hyderabnd Metropolitan '

PDevelopment Authority,

Administrative Block, District -
' :Commcrcinl Complex, '
rarnnkn, Hyderabnd

Lr.No,D1/2663/2018, Dute; 07,05.2012

jnnaram (M) - {hajipatle V)

g Layoul Approval fram
184 & 183

Sir,
sub: - NOC - Sangareddy Dist - J
Request for issuc of NOC for obtainin
IIM'D.A.,' Hydcrabad In respeet of land In Sy.No.183,
§ - c{f Khajipalle (V] Jinnaram {M) - Report submitted - Reg- :
<= 1) A/o Srl Divaker Chitln rcprcacnlinr: partner of JNS
Infrastructure R/o Hi-No.3-20/14, Pl Ne.1%, Manvithas
Brinda, Mallampet village, Medchal- Malkajgiri District dated.

3o g

: 15.12.2018
2) Revenue Divisional officer, Sangareddy
Lr.No.A2/91 13/2018, dated 24.0 1.2019
gangareddy

3) Assistant Dircctor, Survey & Land Records,
Lr.No.A2/ 14602019, dated 12.02.2019

. @
1 invite kind attention 1O h which the

y ¢ 13t cited, throug
applicant Sri Divaker Chitla represcnting partncr O NS Infrastructure R/©
_H—NO.S-.‘?.O} 14, Plet Ne.14, Manvithas Brinda, ¢ Village, Medchal-
Malkajgiri District has requy i o Objection Certificate for
~ obtaining Layout ApPT i
'Sy.No.183, 184 & 185 of Khaji

gard, 8 report has been

In this ré
Officer, gangareddy vide reference oni cited, wherein it has been reporte
has been conducted OVer the lands in Sy.No.183,
ith lrrigation

that, a Joint Inspecction

184 & 185 of Khajipally Village of Jinna
Ofiicials oo 18.01.2019 during: which il »as obszrved that,
(1.18) & 185 (2.19) are adjacent 10 the FTL of Visakavani
pMandal in which the

(1.16), 184

Cheruvu waler body of Khajipally of Jinnaram

Sy.No.185 is parting coming undcr (he FTL and Buffer Zone and the
183 & 184 arc iree from FTL and Bufler Zone. The details are'as

ram Mandal along Wl
[, Lthe Sy.No.183

Sy.No.
under. ——
Extent
SLN Total covered
.No Sy.No. Extent under FTL
(ACSaGtS} (Acs.GtS]
_________________________.__;_,___-——
1 183 1.16 0.00-
__,_2_-——r_,1_3,‘£—-,,__1_-.1_§-——____9_-99_-—
3 18 2.19 0.13
= tal ' 5.13
-Contd...2

To
‘ ' Sudieu witll wdl o




The Revenue Divi | &
bj nue Divislo
bject matter landa are I:::nﬂl{ﬁccr. Sangareddy further reparted that, the

"vide R

convcr!t)c% M?ﬁﬁi{ P";’-'-N o,H /484%33; I:zilzﬁtﬁ“r %",“égg‘;“’ has been issued
. At .01, ,

Proc.No.A2/6544 /2 on-Agriculture  lands  vide I;r;:;“l lhsc'xlr{:;n(f::c?:lr;

018 dal
arc _ ated 31,
no legnl litigations in the Buéi&ﬁ?‘i? and further submlued that, there

The Assistant Dj | e
t Dircetor, Survey & Land Records, Sangareddy vide

reference 3¢ ¢
cited _
» Submitted a report stating thal, as per Sethwar the

Survey Numbers
\ 1 :
83, 184 & 185 of Khnjipallc Villuge of Jinnaram Mandal

are Patta,

IU'is far ' .
ther submitted (hat, the Exccutive Engineer, I.B Division, -

Sangareddy -
184 & 1 Bé :Jsrs;z;cilq“ gblci.:uon Certificute in respect.of lands in Sy.No.183,
K.Jaganmohan R &lgm ¢ Village of Jinnaram Mandal in favour of one Sri
that, during ins € ay, Patanch?ru Village and Mandal wherein it is stated
tand in Sy.No lg;cnlqn of the said lands it is found that, the total area of the
Khajipalle Vill (1.16), 184 (1.18) & 185 (2.19) is Ac 5.13 Gts situated at
of Khaipall age of Jinnaram Mandal which is adjacent Lo Visakavanicheru

jipalle Village and the land in Sy.No.185 is partly under FTL and.
Bulfer Zone to an extent of Ac 0.30 Qts.

o This is submitted for favour of information and to take necessary
on.

Yours faithfully,
Sd/-
District Collector,
Sangareddy

] /Allested//

District Revenue Olficer,
ﬁ; Sangareddy

&

L)

Sudileu witll wdllio
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*{i . HYDERABAD METROPOLITAN DEVELOPMENT AUTHORITY
dﬂ:’g District Commercial Complex, Administrative 'L’ - Block,
hmda

Tarnaka, Hyderabad - 500 007.
L Tty
3 Final Layout Letter

File No. 036500/ LT/ZOC/FLT/UG6/HMDA/14062020
e Tmm———
To,

The Executive authority,

Khazipalle Gram Panchayath / Nagar
Panchayath / Municipality,

Jinnaram mandal,

Sangareddy District.

Sir,

Date : 16 September, 2020

Sub:- HMDA- Plg.Dept.- Issue of Final Residential Layout with open plots in Sy.No. 183, 184 & 185 of Kazipally-ORRGC village,
Jinnaram-ORRGC Mandal, Sanga Reddy Dist. to an extent of 17,228.37 Sqm, M/s. M/s.INS Infrastructures Rep by Appireddy
Dodda & Others Approval Accorded - Reg.

Ref:- 1. Application of M/s.INS Infrastructures-Rep by Appireddy Dodda & Others. 23 June, 2020,

2. This office letter No, 036500/LT/ZOC/FLT/U6}HMDA/14062020, 03 August, 2020 intimating the DC.
3. This Office Letter No. 016380/S HM 05 October, 2019 issue of

4.Relinquishment Deed doc'No. Dt executed In [ICL], Jinnaram-ORRGC

* ¥ &

M/s. M/s.INS Infrastructures Rep by Appireddy Dodda & Others has applied for final Residential Layout with open

plots in Sy.No. f Kazipally-ORRGC village, Jinnaram-ORRGC Mandal, 'Sanga Reddy Dist, to an extent o
The matter has been examined and this office hereby approved the Final Layout under Section-14 of A.P. Urban Area
1975, and Section-19 of HMDA Act 2008 subject to the following conditions:

ions for Pro ing Le

s (Dev) Act,

1. That the layout now issued does not exempt the lands under reference from the purview of the A.P, Agricultural Land Ceiling
Act, 1973.

2. The roads, open spaces etc., have been taken over by the Local Autharity with re
dt.31-12-2019 and also confirmed by the Local Authority vide reference 8th cited.

3.  After handing over of the open spaces etc., to the local body, deed of relinquishment with
executed vide reference No,21516/2020 , dt .19.08.2020,

4, Every building site shown in the sanctioned plan Layout Permit No. 000297/LO/PLG/HMDA/2019, dt, 05.10.2019 shall be
utilized for the construction of any Residential dwelling house and no shop, godown / industry, or any other bullding which is not

ordinarily connected with dwelling shall be constructed in the site. No building shall be converted to any other than to which it
has been permitted for.

5.  The individual building permission shall be considered for approval as per A.P, Building Rules - 2012 and the amended rules
issued by the Government from time to time.

6. In this layout which has been provided with water supply, sewerage and drainage disposal systems, street lighting rain water

harvesting structure and other civic amenities, the local body shall ensure proper and effective maintenance of the said services
and impose any further conditions for their usage and maintenance.

7. The Local Authority shall ensure that the roads and open spaces which are provided with necessary plantation and greenery

shall be maintained by the Local Authority.
There will not be any revision of this Final

gistered gift deed vide doc. No.55689/2019,

reference to mortgaged plots was

Layout, If revised, the same will be communicated to the Executive Authority.
This permission does not bar any public agency including HMDA to acquire the lands for any public purpose as per law.

10. If any dispute litigation arises in future, regarding the ownership of the land, site boundary etc., the applicant shall responsible
for the settlement of the same. HMDA or its employees shall not be a party to any such dispute litigation. '

11. The HMDA reserve the right to cancel the permission IF-it is falls that permission obtained by framed misrepresentation or by
mistake of facts. '

12.  The applicant is solely responsible for ownership land disputes / bounda
arise in future and HMDA shall not responsible at any cost.

13.  The applicant shall comply the term
layout rules and regulations,

14. The other general conditions are applicable.
15. Any conditions laid by the authority are applicable.

16. The applicant shall kee
Is permitted. '

The executive authority shall ensure that a minimum safety distance (both vertical & hor]zo'ntal) of 3m (10°0") shall be

ry dispute / discrepancy / encroachments / litigations

s and conditions and to adhere as imposed in the final layout proceedings of this office and
L]

p all the roads open for free access to the general public and lands in the interior and no compound wall

17.

Application No.: UBGSUD!L‘IT{ZOC/FLT/UB/HMDA,/14062020 Dated: 16 September, 2020 Page 3 of 4



o
maintained between the building and the high tension electricity lines while approving the individual residential building in the
fma vmd
weyout.

You are therefore requested to release the said Final Layout plan approved by HMDA to the applicant within (7) seven
days, with the above conditions and after collecting the layout fee,

You are requested to scrupulously follow the above and Final Layout Permit No. 000297/L0/Plg/HMDA/2019 dt.16

September, 2020 while according individual building permissions.
Yours faithfullv.

B ap

Name : D YADAGIRI RAO
*  Designation : Planning Officer
Date : 16-Sep-2020 17: 16:17

—

For Metropolitan Commissioner, HMDA
Planning Officer

Copy to:

M/s.INS Infrastructures Rep by Appireddy Dodda & Others H.No.3-20/14, Plot No.14, Manvithas Brinda, Mallampet Village,
Medchal - Malkajgiri District., Hyderabad,
Telangana
Pin Code - 500090
2. The Sub-Registrar,
Sangareddy SRO,
Sangareddy District,
3. The District Registrar, Sangareddy District.
4. The Collector, Sangareddy District.
5. The Special Officer & Comp. Authority, Urban Land Ceilings,
3rd Floor, Chandra Vihar Complex, M.J.Road, Hyderabad. - for information.

1. The Executive authority,
Khazipalle Gram Panchayath / Nagar Panchayath / Municipality,
Jinnaram mandal, y o . . \ \
‘Sangareddy District.
2. The District Registrar, Sangareddy . - for lnfarmatiun.

Application No.: 036500/LT/Z0C/FLT/U6/HMDA/14062020 Dated: 16 September, 2020 Page 4 of 4



hﬂ.";"%1 HYDERABAD METROPOLITAN DEVELOPMENT AUTHORITY
ks e Swarnajayanthi Complex, Ameerpet,
Hyderabad -500038,
Lr.No.2927/MED/PLG/HMDA/2021 Date :18.11.2021
To
The Commissioner,
Dundigal Municipality,
Medchal - Malkajgin District.
Sir,

Sub:  HMDA - Planning - Medchal — Adverse News item published in Daily News paper
Aadab Hyderabad with a caption “Mallampet Visakavani Cheuvuku Esaru” dt.
08.11.2021 in 8y.Nos. 183, 184 & 185 - Intimation to take necessary action - Reg,

Ref: 1. Adverse News item “Mallampel Visakavani Cheuvuku Esaru™.
2. Le.No.1803/Policy/PLG/HMDA/2020, dt.19,03.2020.

FkdETE

With reference to the above subject cited, it is to inform that an Adverse News item published
in Aadab daily news paper en dt. 08.11.2021, making some allegations that developments have come
up in the FTL, Buffer zone of Visakavani Cheuvu, the same is examined by this office and as per the
records available with this office, development penmissions are issued (o Esteem Villas Pyt Ltd in
Sy.Nos. 63/P, 64/P, 63/P, 66/P, 67/P, 68/P, 69/P of Shambupur Village, Dundigal-Gandimaisamma
Mandal, Medchal-Malkajgiri District in an extent of 22551.66 Sq.Mts consisting of 2 Cellar +
Ground + 12 Upper Floors vide Proc.No. 042508/MED/R I/L6/HMDA/02022021, dt. 03.07.2021
and as per records available the said site wr is out of FTL and buffer zone.

Further also issued permission vide proc no. 024337/Z0C/RVUG/HMDA/03062019, du.
06.08.2020 for 2 Cellar + Ground + 12 Upper Floors in Sy.Nos. 63/P, 68/P, 69/P & 70/P in an extent
of 20053 Sq.Mts situated at Shambupur Village, Dundigal-Gandimaisamma Mandal, Medchal-
Malkajgiri District in favor of Edifice Homes India Pvt Ltd,

This office has accorded the said Building permission after examining the same in terms of
Master Plan zoning regulations and Building rules and applicant also handed over an extent of
4371.4 Sq.Mis towards proposed Master plan 30 mts wide Grid road to you vide registered Gift deed
no 17646/2021 dt. 09.06.2021

[n this regard you are here by instructed to verify that if any constructions have come up in
FTL or Buffer area of water body s alleged and if any noticed take necessary action as per powers
delegated to you vide reference 2™ cited.

Encl:
1. Adverse News item “Mailampet Visakavani Cheuvula Esaru”

Yours faithfully
Sd/-
For Metropelitan Commissioner
Director Planning-11, HMDA

Copy to:
1. The Executive Engineer,
Irrigation Department,
@ﬂ? ; jgiri District.
2. The Tahsildar,
Dundigal/Gandimaisamma Mandal,
Medchal-Malkajgiri District.

Request 1o take n/a as per rules in force

7 Esteem Villas Pvt. Lid.

C/o. Modi Builders and Infra structures Pt Lid> With instructions to make constructions
8-2-120/76/1/B/16,17,18, as per approval plan

4rth Floor, Ashoka Hitech Chambers, :

Road No.2, banjara Hills,Hyderabad-500034

e.fb.ol/
Chief Planning Officer
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Villa No: 14, Manvitha Brunda
Mallampet, Qutbullapur
Medchal, Telangana-500 090
99894 990 90, 99490 277.27
733 10011 27,733 1111125
% __;_f'-; astructures jnsinfrastructures@gmail.com

s o Dlevelopers

' W Date: 18-12-2021
l?\a’ To, EXECUTY,
NJRﬂ The Hon'ble ... "*‘ngineer,
I&CADD (Irrigation dept]
9@ ;&Medchal Malkajgiri District
‘\{3 \ R Respected Sir,

Sub: Requesting to conduct REVENUE and IRRIGATION RE-
SURVEY of VISAKAVANI CHERUVU in Sy.No.216 Situated at
Khajipally Village, Jinnaram Mandal, Sanga Reddy District,
TS - Reg -

L bt E L

[, DODDA SRIKANTH REDDY, S/o D.Appi Reddy, aged about 46
years, Occupation: Business, R/o0. Villa No: 14, Manvitha brinda,
Mallampet Village, Bachupally, Medchal-Malkajgiri District, Telanagana,
500090. I am the CEO of “M/s. INS INFRASTRUCTURES" which is a
construction firm Having its office at Villa No.4, Manvitha Brinda,
Mallampet, Dundigal-Gandimysamma Mandal, Medchal-Malkajgiri
District, Telanagana, 500090.

_ With reference to the subject cited above, we want to bring to your -
Kind notice that we are the Developers/owners, possessors of the land
AR 30.3-31 guntas in survey numbers 19 and 20 of Mallampet Village,
FOS X - Dundigal-Gandimysamma:Mandal, Medchal-Malkaigiri District (the then

, o L Ranga Reddy District), and we are constructing independent houses in
e Ac.3-31 guntas.

I submit that during the revamp of the tanks under Mission
Kakathiya Scheme, Phase-I by the TS government, under which the
contractor increased the feeder channel level (ALUGU) approximately to
1'; feet, due to which the lands located to the upper side of the tank are



going to be effected and we are the sufferers to the said act done by the
contractor. Regards to this clarification we had obtain a letter from
panchayat members claiming that the feeder channel Level (ALUGU) was
not in this position before 2014.

I further submit that recently we have obtained the report from the
Irrigation department through net and to our utter surprise we found
that the survey has been conducted without perusing the revenue
records available in The Tahsildar office, Jinnaram pertains to
VISAKAVANI CHERUVU situated at Khajipally Village, J innaram Mandal,
Sanga Reddy District. It is also observed in the revenue records that our
land is two Fasli crop land. Due to increase of the ALUGU, our lands
admeasuring Ac.3-31 guntas in survey numbers 19 and 20 of Mallampet
Village, Dundigal-Gandimysamma Mandal, Medchal-Malkajgiri District
got affected as FTL and buffer zones.

We are enclosing 1). The Copy of the Panchayat Resolution in
which the panchayat has passed a resolution stating to conduct resurvey
and fix the feeder channel level (Alugu) as per the actual feeder level as it
was earlier, 2). The copy of the request letter to the Collector, Medchal-
Malkajgiri District for issuing the FTL NOC, dated 26-09-2018, 3). The
copy of the request letter to the Executive Engineer, IB Division,
Hyderabad for issuing the FTL NOC, dated 27-09-2018, 4). The Copy of
the letter from Irrigation dept to The Tahsildar, Dundigal-
Gandimysamma Mandal, dated.03-10-2018, 5). The Copy of the ]oint
inspection report from the Irrigation department, Medchal District and
Revenue department, Medchal District, 6).The copy of the Letter from
Tahsildar, Dundigal-Gandimysamma Mandal to The RDO, Malkajgiri and
The Joint Collector, Medchal-Malkajgiri District, dated 15-03-2019, 7).
The Copy of letter from Executive Engineer, IB Division Hyderabad to The
Executive Engineer, HMDA, lakes and Parks Division, dated 26-03-2019,
8). The Copy of letter from I_-."he Dy. Executive Engineer I&CADD, Medchal
to The Tahsildar, DundigaPGandimysamma Mandal, dated 30-04-2019
or your kind perusal.

It is further submitted that the survey done by the officials in our
absence is without any basis, due to the incorrect survey conducted by
the survey officials there is livelihood of losing our land and the
independent houses constructed in it are affecting at large. Hence, we



are requesting you and your esteemed authorities to resurvey to be
conducted as per the revenue records of VISAKAVANI CHERUVU
situated at Khajipally Village, J innaram Mandal, Sanga Reddy District.

Therefore, we request your kind authority be pleased to direct the
survey officials to conduct resurvey of VISAKAVANI CHERUVU situated
at Khajipally Village, Jinnaram Mandal, Sanga Reddy District duly

setting aside the earlier survey conducted by the survey officials without

following revenue records and do the justice.

e, Yl

Thanks in advance.
i'\..:
Yours faithfully
(DODDA SRIKANTH REDDY)
Ph.N0.9989499090
CC TO

1) The Hon'ble Commissioner
HMDA, Hyderabad

2) The Hon'ble Collector,
Sanga Reddy District, Telangana

3) The Hon'ble Collector,
Medchal - Malkajgiri District, Telangana

4) The Hon'ble Chief Engineer
I&CADD (Minor Irrigation dept.)
Hyderabad, Telangana

5) The Hon'ble Superintending Engineer,
1&CADD (Irrigation dept.)
Medchal - Malkajgiri District

6) The Executive Er.igineer,
Lakes & Parks Division
HMDA, Hyderabad

7) The Executive Engineer,
1&CADD (Irrigation dept.)
Sanga Reddy District

8) The Executive Engineer,
I&CADD (Irrigation dept.)
Medhcal-Malkajgiri District



9) The Revenue Divisional Officer
Malkajgiri Division
Sanga Reddy District

10)The Revenue Divisional Officer
Sanga Reddy Division,
Medhcal-Malkajgiri District

11)The Commissioner
Dundigal - Gandimysamma Muncipality
Medchal - Malkajgiri District

12)The Dy. Executive Engineer
I&CADD, Sanga Reddy District

13) The Dy. Executive Engineer
I&CADD, Medchal - Malkajgiri District

14) The Tahsildar
Jinnaram Mandal,
Sanga Reddy District

15) The Tahsildar
Dundigal - Gandimysamma Mandal,
Medchal - Malkajgiri District

&
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_ HYDERABAD METROPOLITAN DEVELOPMENT AUTHORITY
|'ll'll a;%;{ District Commercial Complex, Administrative 'L’ - Block,
Gty T Tarnaka, Hyderabad - 500 007.

Planning Department
Application No. 024337/2Z0C/R1/U6/HMDA/03062019

Date : 06 August, 2020
Application Date 03/06/2019

To

Edifice Homes India Private Limited and others

C/o Edifice Homes India Pvt. Ltd, 4th Floor, Ashoka Hi-Tech Chambers, 8-2-120/76/1/B/16,17,18, Road No. 2, Banjara
Hills, Hyderabad, Telangana

Pincode : 500034

Sir,
Sub: HMDA- Plg.Dept - Application for approval of Residential Bldg/Apartment building containing PROPOSED (BLOCK A) :
1Ground + 12, PROPOSED (CLUB HOUSE) : 1Ground + 4, PROPOSED (BLOCK B) : 2Cellar + 1Ground + 12 Upper floors in

plot nos in Survey No. 63P, 68P, 69P, 70P of Shambhupur-ORRGC Village, Dundigal/Gandimaisamma-ORRGC Mandal,
Medchal-Malkajgiri District to an extent of 18,272.67 Sq. Mt. - Reg.

Ref: 1. This application number 024337 /Z0C/R1/U6/HMDA /03062019, Date: 3/6/2019
2. This DC |etter addressed to the applicant , Date: 19/03/2020 .

With reference to your application cited, it is to inform that the application submitted by you for technical approval of Residential
Bldg/Apartment in Sy.No. 63P, 68P, 69P, 70P of Shambhupur-ORRGC Village, Dundigal/Gandimaisamma-ORRGC Mandal,
Medchal-Malkajgiri District belonging to Edifice Homes India Private Limited and others an extent of 18,272.67 Sqg. Mt. has

been examined and technical approval is accorded.

Therefore, you are requested to approach the Executive  Authority, of Shambhupur-ORRGC Village,

Dundigal/Gandimaisamma-ORRGC Mandal, Medchal-Malkajgiri District for the sanction and release the same.

o

Name : KOTTALA
YASWANTHA RAO
Designation : Planning Officer
Date : 06-Aug-2020 14: 43:25

This is for information,

For Metropolitan Commissioner
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HYDERABAD METROPOLITAN DEVELOPMENT AUTHORITY

iy District Commercial Complex, Administrative 'L’ - Block,
hm §§§§ Tarnaka, Hyderabad - 500 007.
Coomng G

Planning Department

Application No. 024337/Z0C/R1/U6/HMDA/03062019 Date : 06 August, 2020
Application Date 03/06/2019

To

The Municipal Commissioner,

Dundigal Municipality,

Shambhupur Village ,

Medchal-Malkajgiri District.

Sir,

Sub: HMDA- Plg.Dept - Application for approval of Residential Bldg/Apartment building consisting of PROPOSED (BLOCK A)
1Ground + 12, PROPOSED (CLUB HOUSE) : 1Ground + 4, PROPOSED (BLOCK B) : 2Cellar + 1Ground + 12 Upper floors in
plot nos in Survey No. 63P, 68P, 69P, 70P of Shambhupur-ORRGC Village, pundigal/Gandimaisamma-ORRGC Mandal,

Medchal-Malkajgiri District to an extent of 18,272.67 Sq. Mt. - Technical Approval Accorded - Reg.

Ref: 1. This application number 024337 /20C/R1/U6/HMDA/03062019, Date: 3/6/2019
2. This DC letter addressed to the applicant , Date: 19/03/2020 .

Vide reference to application cited for technical approval of Residential Bldg/Apartment in plot Nos. in Sy.No. 63P, 68P, 69P,
70P of Shambhupur-ORRGC Village, Dundigal/Gandimaisamma-ORRGC Mandal, Medchal-Malkajgiri District belonging to
Edifice Homes India Private Limited and others to an extent of Ac. 18,272.67 Sg.Mtr. has been examined with reference to the
notified/sanctioned master plans, zoning regularization

and stipulated building regulations.

I. Technical approval No. : 024337/2Z0C/R1/U6/HMDA /03062019, Date : 06/08/2020
II. Name of the Owner and

Applicant address : Edifice Homes India Private Limited and others

C/o Edifice Homes India Pvt. Ltd, 4th Floor, Ashoka Hi-Tech
Chambers, 8-2-120,/76/1/B/16,17,18, Road No. 2, Banjara Hills,
Hyderabad, Telangana

Pincode : 500034

Nature Number of the Block No. of Floors Built up Area Height of the
building
Residential PROPOSED (CLUB HOUSE) 1Ground + 4 2512.7 14.85
Residential PROPOSED (BLOCK B) 2Cellar + 1Ground + 12 33617.72 37.78
Residential PROPOSED (BLOCK A) 1Ground + 12 41899.66 37.78

Applicant has paid all required Fees and charges to HMDA,

The applicant has made simple mortgage of 10% of built up area in favor of MC,HMDA as per rule 25 (d) of G.O. Ms No.168 Dt:
07.04.2012.The same is executed at Sub-Register QUTUBULLAPUR, vide Doc No.11006/2020 Dt:3/7/2020 at joint Sub-
Reqistrar. age deta| as follows:
Block Proposed Built-up Required 10% Provided Mortgage | Total Built up
Area Mortgage area area(In Sq.mts) | Area (In Sq.mts)




&

PROPOSED (CLUB HOUSE) 2512.7 251.27 0 2512.7
PROPOSED (BLOCK B) 33617.72 3361.772 4782.67 33617.72
PROPOSED (BLOCK A) 41899.66 4189.966 7248.75 41899.66
Total 78030.08 7803.008 12031.42 78030.08
GENERAL CONDITIONS FOR COMPLIANCE:-

a) The building plans shall be sanctioned by the Executive Authority in conformity with the technically approved plans by HMDA,

b) The Executive Authority shall scrupulously follow the instructions of the Govt. vide Govt. Memo.No.1933/11/97-1 M.A., dated
18-6-97 i.e., ensure the ownership and ceiling clearance aspect of the site under reference are in order before sanctioning and
releasing the technically approved building plans.

¢) The building plans technically approved by HMDA are valid for period of (6) years from date of issue of this letter if the work
Is commenced within the one year from the date of issue.

d) With regard to water supply, drainage and sewerage disposal system to be provided / facilitated to the proposed building the
Executive Authority shall ensure the following.

I. The location of water supply source & sewerage disposal source are located at appropriate distance within the site preferably at 100
feet distance so as to avoid contamination.

il. The depth of the bore and sizes shall be limited to the minimum depth and size of existing nearby bore-well. Water shall be
disinfected by adding hypo-solution to maintain 0.3 to 0.4 p.m. of residual chlorine in the sump / overhead tanks.

ill.Where main Gram Panchayat drains exist in vicinity of site, insist on connecting the treated sewerage to main existing drain by
laying a sewer pipe of diameter ranging from 200mm. To 300mm.

iv.In case where such Gram Panchayat drain exist, insist on connecting the treated sewerage overflow to a natural drain or nala
with a sewer pipe of diameter 150mm.

v.Before allowing the overflow mentioned in (iii) & (iv) above ensure the sewerage of the proposed building is invariably 1 %t into a
common septic tank constructed on as per ISI standard specification (ISI) Code No.2470 of 1985 (Annexure - I) and
constructed with a fixed contact bed, duly covered and ventilated for primary treatment. The Executive Authority shall ensure
that no effluent / drainage over flows on the road or public place.

vi.To prevent chokage of sewers / drains, the last inspection chamber within the site / premises shall be provided with safety
pads / gates.

vil.The party should clean that septic tank periodically by themselves, and cart way the sludge, etc., to an unobjectionable place.

viii.All the above shall be supervised and inspected by the Executive Authority concerned for compliance during the construction
stage.

ix.Since eventually the public sewerage and water supply systems are expected to be systematically added / extended by the
Hyderabad Metropolitan Water Supply & Sewerage Board to the outlying areas of Hyderabad, the proposed building owners
shall pay proportionate pro-rata charges to Hyderabad Metropolitan Water Supply & Sewerage board for the above facilities as
and when demanded by the Hyderabad Water Supply & Sewerage Board.

e) The Executive Authority should ensure the party undertakes to abide by the conditions and pays the pro-rate charges, which
may be imposed, for regularization the layout in terms of G.0.Ms.No.367 MA, dt.12-07-1988.

f) The Executive Authority should ensure that the proposed building / complex is constructed strictly as per the technically
approved building plans mandatory inspection shall be made at foundation stage, plinth level and first floor and subsequent floor
level as required under G.0.Ms.No.168 MA, dt.07-04-2012 deviation, misuse or violations of minimum setbacks, common parking
floor / stilt marking / violation and other balcony projections shall not be allowed.

q) The Executive Authority shall allow the proposed building complex to be occupied used or otherwise let out etc., only after;

(i) The proposed building is completed in accordance with the technically approved building plans;

(ii) After ensuring all the above conditions at (a) to (i) are complied,

(iii) After ensuring the conditions with regard to water supply and sewerage disposal system as mentioned in (d) above are
compiled to the satisfaction of the Executive Authority.

(iv) After issuing a “Fit for Occupancy” certificate by the Executive Authority as required as required under Government
order No.248 MA, dt.23-05-1996.
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h) The Executive Authority shall ensure that the developer display a board at a prominent place at the site which shall show the
plan and specify the conditions mentioned in this office letter, so as to facilitate public in the matter.

i) That the applicant is responsible for structural safety and the safety requirement in accordance with the National Building
Code of 2005.

1) The applicant shall develop Rain Water harvesting structures in the site under reference as per brochure enclosed.

k) That the applicant should erect temporary scheme to avoid spilling of materjals outside the plot during construction to stop
environmental pollution to ensure safety and security of the pedestrians and neighbours.

1) That the applicant shall made provisions for errection of Transformer and Garbage house with in the premises.

m) That the applicant / builder / constructor / developer shall not keep their construction materials / debris on public road.

n) That the applicant should ensure to submit a compliance report to HMDA soon after completion of first floor roof level and
then all the roofs are laid so as to enable to permit him to proceed further by inspection of site by

0) That the silts / Cellar should be exclusively use for parking for vehicles without any partition walls and Rolling shutters and
the same should not be converted or the undertaking dated.

p) It is also hereby ordered that the copy of approved plan as released by HMDA and local authority would be displayed at the
construction site for public view.

q) That the construction should be made strictly In accordance with this sanctioned plan. If any modifications are necessary
prior approval should be obtained.

s) This permission does not bar any public agency including HMDA to acquire the lands for public purpose as per law.

Proceeding Letter Conditions

1.  The permission accorded does not confer any ownership rights, At a later stage if it Is found that the documents are false and
fabricated the permission will be revoked U/s 450 of HMC Act 1955.

If construction is not commenced within 18 months, building application shall be submitted afresh duly paying required fees.
Sanctioned Plan shall be followed strictly while making the construction.

Sanctioned Plan copy as attested by the HMDA shall be displayed at the construction site for public view.

Commencement Notice shall be submitted by the applicant before commencement of the building U/s 440 of HMC Act.
Completion Notice shall be submitted after completion of the building & obtain occupancy certificate U/fs 455 of HMC Act.
Occupancy Certificate is compulsory before occupying any building.

Public Amenities such as Water Supply, Electricity Connections will be provided only by the local body in GHMC production of
occupancy certificate.

9, Prior Approval should be obtained separately for any modification In the construction.
10. Tree Plantation shall be done along the periphery and also in front of the premises.

@ NPV AW

11. Tot-lot shall be fenced and shall be maintained as greenery at owners cost before issue of occupancy certificate.
12. Rain Water Harvesting Structure (percolation pit) shall be constructed.

13. Space for Transformer shall be provided in the site keeping the safety of the residents in view.

14, Garbage House shall be made within the premises.

15. Cellar and stilts approved for parking in the plan should be used exclusively for parking of vehicles without partition walls &
rolling shutters and the same should not be converted or misused for any other purpose at any time in future as per
undertaking submitted.

16. No. of units as sanctioned shall not be increased without prior approval of GHMC at any time in future.

17. Strip of greenery on periphery of the site shall be maintained as per rules.

18. Stocking of Building Materials on footpath and road margin causing obstruction to free movement of public & vehicles shall not
be done, falling which permission is liable to be suspended.

19. The permission accorded does not bar the application or provisions of Urban Land Celling & Regulations Act 1976.

20. The Developer / Builder / Owner to provide service road wherever required with specified standards at their own cost.

21. A safe distance of minimum 3.0mts. Vertical and Horizontal Distance between the Building & High Tension Electrical Lines and
1.5mts. for Low Tenslon electrical line shall be maintained.

22. No front compound wall for the site abutting 18 mt. road widths shall be allowed and only Iron grill or Low height greenery
hedge shall be allowed.

23. If greenery is not maintained 10% additional property tax shall be imposed as penalty every year till the condition is fulfilled.

24. All Public and Semi Public buildings above 300Sq.mts. shall be constructed to provide facilities to physically handicapped
persons as per provisions of NBC of 2005.



25.
26.
27.
28,

29,

30.

31.
32.

33.

34.

35.

36.

37.

38,
39.
40.

41,
42,
43,
44,
45,

46,
47.
48.
49,
50.
51,
52.
53.

The mortgaged built-up area shall be allowed for registration only after an Occupancy Certificate is produced.
The Registration authority shall register only the permitted built-up area as per sanctioned plan.
The Financial Agencies and Institutions shall extend loans facilities only to the permitted built-up area as per sanctioned plan,

The Services like Sanitation, Plumbing, Fire Safety requirements, lifts, electrical installations etc., shall be executed under the
supervision of Qualified Technical Personnel.

Architect / Structural Engineer if changed, the consent of the previous Architect / Structural Engineer is required and to be
intimated to the HMDA/GHMC.

Construction shall be covered under the contractors all risk Insurance till the issue of occupancy certificate (wherever
applicable).

As per the undertaking executed in terms of G.O. Ms. No. 541 MA, dt. 17-11-2000 (wherever applicable)
a. The construction shall be done by the owner, only in accordance with sanctioned Plan under the strict supervision of the
Architect, Structural Engineer and site engineer failing which the violations are liable for demolition besides legal action.

b. The owner, builder, Architect, Structural Engineer and site engineer are jointly & severely responsible to carry out and
complete the construction strictly in accordance with sanctioned plan.

c. The Owner, Builder, Architect, Structural Engineer and Site Engineer are jointly and severely are held responsible for the
structural stability during the building construction and should strictly adhere to all the conditions in the G.O.

d. The Owner / Builder should not deliver the possession of any part of built up area of the building, by way of Sale / Lease
unless and until Occupancy Certificate is obtained from HMDA after providing all the regular service connections to each portion
of the building and duly submitting the following.

i. Building Completion Certificate issued by the Architect duly certifying that the building is completed as per the sanctioned
plan.

ii. Structural Stability Certificate issued by the Structural Engineer duly certifying that the building is structurally safe and the
construction Is in accordance with the specified designs.

iii. An extract of the site registers containing inspection reports of Site Engineer, Structural Engineer and Architect.
iv. Insurance Policy for the completed building for a minimum period of three years.

Structural Safety and Fire Safety Requirements shall be the responsibility of the Owner, Builder/ Developer, Architect and St.
Engineer to provide all necessary Fire Fighting installations as stipulated in National Building Code of India, 2005 like;
a. To provide one entry and one exit to the premises with a minimum width of 4.5mts. and height clearance of 5mts.

b. Provide Fire resistant swing door for the collapsible lifts in all floors,

c. Provide Generator, as alternate source of electric supply.

d. Emergency Lighting in the Corridor / Commen passages and stair case.
e

. Two numbers water type fire extinguishers for every 600 Sq.mts. of floor area with minimum of four numbers fire
extinguishers per floor and 5k DCP extinguishers minimum 2 Nos. each at Generator and Transformer area shall be provided as
per 1.S.1. specification No,2190-1992,

f. Manually operated and alarm system in the entire buildings;

g. Separate Underground static water storage tank capacity of 25, 000 Its. Capacity.

h. Separate Terrace Tank of 25,000 lts. Capacity for Residential buildings.

i. Hose Reel, Down Corner.

j. Automatic Sprinkler system is to be provided if the basement area exceed 200 Sq.mts.

k. Electrical Wiring and installation shall be certified by the electrical engineers to ensure electrical fire safety.
|, Transformers shall be protected with 4 hours rating fire resist constructions.

m, To create a joint open spaces with the neighbours building / premises for manoeuvrability of fire vehicles. No parking or any
constructions shall be made in setbacks area.

Special Conditions for Proceeding Letter

1,
2,
3.

10.

The Owner / Developers shall ensure the safety of construction workers.

The Owner / Developers shall ensure a comprehensive insurance policy of construction workers for the duration of construction
In large projects where it Is proposed to temporarily house the construction warkers on the site, proper hygienic temporary
shelter with drinking water and sanitary measures shall be provided.

The Owner / Developers shall be responsible for the safety of construction workers.

It in case above said conditions are not adhered; HMDA / Local Authority can withdraw the said permission.

To comply the conditions laid down in the G.0.Ms.No.168 MA, dt: 07-04-12.7) .The HMDA reserve the right to cancel the
permission, If it is found that the permission is obtained by false statement or misinterpretation or suppression of any material
facts or rule.

The applicant is the whole responsible if any discrepancy in the ownership documents and ULC aspects and if any litigation the
technically approved building plans may withdraw without notice.

If any dispute litigation arises in future, regarding the ownership of a land the applicant shall responsible for the settlement of
the same, HMDA are its employees shall not be a part to any such dispute / litigation.

The applicant / developer are the whole responsible if anything happens / while constructing the building.
Any conditions laid by the authority are applicable.



Additional /Other

1.

2.

10.

1

12,
13.

14,
15.
16.

17.

18,

19,
20.

The building plan technically approved by HMDA is valid for a period of (6) years from the date of Issue of this letter if the work
is commenced within the one year from the date of issue.

To prevent chokage of sewers / drains, the last inspection chamber within the site/ premises shall be provided the safely pads /
gates.

The party should clean that septic tank periodically by themselves, and cart away the sludge, etc., to an unobjectionable place.

That the applicant is responsible for structural safety and the safety requirement in accordance with the of National building
Code of 2005.

The applicant shall develop Rain Water harvesting structures in the site under reference as per brochure enclosed.

That the applicant should erect temporary scheme to avoid spilling of materials outside the plot during construction to stop
environmental pollution to ensure safety and security of the pedestrians and neighbours.

That the applicant shall made provisions for erection of Transformer and Garbage house with in the premises.
That the applicant / builder / constructor / developer shall not keep their construction material / debris on public road.

That the Stilts / Cellar should be exclusively used for parking of vehicles without any partition walls and Rolling shutters and the
same should not be converted or the undertaking dated.

It is also hereby ordered that the copy of approved plans as released by HMDA and local authority would be displayed at the
construction site for public view

That the construction should be made strictly in accordance with this sanctioned plan. If any modifications are necessary prior
approval should be obtained.

This permission does not bar any public agency including HMDA to acquire the lands for public purpose as per law.

To create a joint open space with the neighbouring building / premises for manoeuvrability of fire vehicles, No parking or any
constructions shall be made in setbacks area. Master Plan

for this area is under preparation. The Developer/ Land Owner / Plot purchaser should accept the changes or conditions
imposed by the competent authority time to time.

The Applicant shall comply the standards mentioned in the National Building Code, 2005.
To comply the conditions laid down in the G.0.Ms.No.168, dt.07-04-2012.

15.00% of Built Up Area to an extent of 12031.605q.mtrs (6015.80Sq.mtrs and 6015.805q.mtrs ) in Block-A j.e 201 ,203 to
208, 211 to 215,218 to 225 and 227 of Second  floor and Third floor i.e: 301,303,304,305 to 308,311 to 315,318 to 325
and 327 and Block -B i.e 201 ,204 to 208, 213 to 217 and 220 of Second floor and Third floor [.e: 301,304 to 308,313 to 317
and 320 Mortgaged in favour of The Metropolitan Commissioner ,Hyderabad Metropolitan Development Authority. Vide
Document No : 11006/2020 dt:03-07-2020 to an extent of 6015.80Sq.mtrs and in Block-A i.e G1,G3 to G8 , G11 to G15 , G18
to G25 and G27 of Ground floor and First fioor l.e: 101,103 to 108,111 to 115, 118 to 125 and 127 and Block -B i.e G1,G4 to
G 8, G13 to G17 and G20 of Ground floor and First floor i.e: 101,104 to 108,113 to 117 and 120 Mortgaged in favour of The
Metropolitan Commissioner ,Hyderabad Metropolitan Development Authority. Vide Document No : 9723/2020 dt:24-04-2019 to
an extent of 6015.80Sq.mtrs including non submission of NALA certificate.

The applicant shall approach HMDA for occupancy certificate after completion of building as per the sanctioned plan within
stipulated time.

The applicant has handed over the road affected area to an extent of 1780.50 sg.mts vide document no 9722/2019 dt
24.04.2020

The applicant shall follow the conditions mentioned in File No: 000457/MED/R1/U1/HMDA/02012017
To maintain Geometric curvature at the point of existing 60 Feet wide road meeting the existing 50ft wide road proposed 100

feet on the southern side and the applicant shall hand over the road affected area to the local body and also submit the PDF
plan duly making the necessary corrections as per the said condition.

MULTISTOREYED / HIGH RISE BUILDING CONDITIONS

1.
2,

3.

10.

The visitors parking should be used for the designated purpose only and should not be misused or sold.

The work of building services like sanitation, plumbing Fire safety requirements, lifts, Electrical installations and other utility
services shall be executed under the planning design and supervision of qualified and component technical person.

The applicant is wholly responsible if there is any discrepancy in the Ownership documents / GPA / Representative and ULC
aspects and if any Litigations, the technically approved Multi-storeyed building plans will be withdrawn without any notice.

The applicant shall provide for solar water heating system and solar lighting system in the building and in the site for outdoor
lighting etc. The applicant shall give a bank guarantee to this effect to the sanctioning authority for the compliance of the same
as per the condition laid down in G.0.Ms.No,168 MA & UD, dt.07-04-2012 (15 (xi)).

Rain water harvesting from the roof tops may also incorporate to store water and also make special provisions for storm water
drains.

The HMWS & SB and A.P Transco shall not provide the permanent connection till the applicant produces the Occupancy
Certificate from the Sanctioning Authority (Gram Panchayat).

The Executive authority should follow the terms & conditions mentioned in the G.0.Ms.No.168 MA & UD, dt.07-04-2012.

The applicant has to follow services, utilities, storm water disposal, sewerage, rain water harvesting pits, garbage disposal etc.,
as per the norms prescribed in NBC 2005 of India.

The applicant is the wholly responsible if any discrepancy in the ownership documents, ULC aspects and boundary variations
and if any litigation the technically approved Multi-storeyed building plans will be withdrawn without notices.

The applicant, Structural Engineer and Architect are the wholly responsible if anything happens while constructing the
Multi-storeyed Building and after completion of Multi-storeyed Building in the site under reference.
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11. The applicant should provide the STP in the site under reference at their own cost and this should be ensured by the Local Body

before Issue of Occupancy Certificate.

Co H
The Chairman & managing Director,

Central Power Distribution Company Ltd,
Singareni Bhavan,
Red Hills,

Hyderabad-500004

The Vice - Chairman & Managing Director,
H.M.W.5 & S.B,
Khairtabad,

Hyderabad.

Yours faithfully,

For Metropolitan Commissioner, HMDA
Planning Officer

Name : KOTTALA
YASWANTHA RAO
Designation : Planning Officer
Date : 06-Aug-2020 14: 43:17



HYDERABAD METROPOLITAN DEVELOPMENT AUTHORITY

hl'l'l i .‘.' ;:,i-j District Commercial Complex, Administrative *L’ - Block,
o Tarnaka, Hyderabad - 500 007.

Planning Department

Application No. 042508 /MED/R1/U6/HMDA 02022021

i / /RLE/08/ / Date : 31 July, 2021
Application Date 02/02/2021

To,

ESTEEM VILLAS PVT LTD REP BY SOURABH MODI, STERLING AVENUES PVT.
LTD., EDIFICE HOMES INDIA PVT. LTD.

C/o Modi Builders and Infrastructures Pvt. Ltd., 4th Floor, Ashoka Hi-Tech
Chambers, 8-2-120/76/1/B/16,17,18, Road No. 2, Banjara Hills, Hyderabad ,
TELANGANA

Pincode ; 500034

Sir,
Sub: HMDA- Plg.Dept - Application for approval of Residential Bldg/Apartment building containing AMENITIES (AMENITIES) :
1Ground + 4, PRO (BLOCK B) : 1Ground + 12, PRO (BLOCK A) : 2Cellar + 1Ground + 12 Upper floors in plot nos in

Survey No. 63/P, 64/P, 65/P, 66, 67/P, 68/P, 69/P of Shambhupur-ORRGC Village, Dundigal/Gandimaisamma-ORRGC
Mandal, Medchal-Malkajgiri District to an extent of 19,961.12 Sq. Mt. - Reg.

Ref: 1, This application number 042508/MED/Rl/UG/HMDA/OZ'IIzZOZi, Date: 2/2/2021
2. This DC letter addressed to the applicant , Date: 12/04/2021 .

With reference to your application cited, it is to inform that the application submitted by you for technical approval of Residential
Bldg/Apartment in Sy.No. 63/P, 64/P, 65/P, 66, 67/P, 68/P, 69/P of Shambhupur-ORRGC Village,
Dundigal/Gandimaisamma-ORRGC Mandal, Medchal-Malkajgiri District belonging to ESTEEM VILLAS PVT LTD REP BY
SOURABH MODI, STERLING AVENUES PVT. LTD., EDIFICE HOMES INDIA PVT. LTD. an extent of 19,961.12 Sq. Mt. has

been examined and technical approval is accorded.

Therefore, you are requested to approach  the  Executive Authority, of Shambhupur-ORRGC Village,
Dundigal/Gandimaisamma-ORRGC Mandal, Medchal-Malkajgiri District for the sanction and release the same.

A=

Name : KOTTALA
YASWANTHA RAO
Designation : Planning Officer
Date : 31-Jul-2021 12: 16:19

This is for information.

For Metropolitan Commissioner




HYDERABAD METROPOLITAN DEVELOPMENT AUTHORITY

J‘&% District Commercial Complex, Administrative 'L’ - Block,
hmda!: Tarnaka, Hyderabad — 500 007.
Ceowng; Dusbad

Planning Department

Application No. 042508 /MED/R1/U6/HMDA /02022021 Date : 31 July, 2021
Application Date 02/02/2021

To

The Executive Authority,

Shambupur village

Dundigal - Gandimaisamma Mandal,

Medchal -Malkajgiri District

Sir,

Sub: HMDA- Plg.Dept - Application for approval of Residential Bldg/Apartment building consisting of AMENITIES (AMENITIES) :
1Ground + 4, PRO (BLOCK B) : 1Ground + 12, PRO (BLOCK A) : 2Cellar + 1Ground + 12 Upper floors in plot nos .
Survey No. 63/P, 64/P, 65/P, 66, 67/P, 68/P, 69/P of Shambhupur-ORRGC Village, pundigal/Gandimaisamma-ORRGC
Mandal, Medchal-Malkajgiri District to an extent of 19,961.12 Sq. Mt. - Technical Approval Accorded - Reg.

Ref: 1. This application number 042508/MED/R1/U6/HMDA/02022021, Date: 2/2/2021
2. This DC letter addressed to the applicant , Date: 12/04/2021 .

Vide reference to application cited for technical approval of Residential Bldg/Apartment in plot Nos. in Sy.No. 63/P, 64/P,
65/P, 66, 67 /P, 68/P, 69/P of Shambhupur-ORRGC Village, Dundigal/Gandimaisamma-ORRGC Mandal,
Medchal-Malkajgiri District belonging to ESTEEM VILLAS PVT LTD REP BY SOURABH MODI, STERLING AVENUES PVT. LTD.,
EDIFICE HOMES INDIA PVT. LTD. to an extent of Ac. 19,961.12 Sqg.Mtr. has been examined with reference to the notified/
sanctioned master plans, zoning regularization

and stipulated building regulations.

1. Technical approval No. : 042508/MED/Ri/UE/HMDﬁ/02022021, Date : 31/07/2021
I1. Name of the Owner and

Applicant address : ESTEEM VILLAS PVT LTD REP BY SOURABH MODI, STERLING
AVENUES PVT. LTD., EDIFICE HOMES INDIA PVT. LTD.
C/o Modi Builders and Infrastructures Pvt. Ltd., 4th Floor, Ashoka
Hi-Tech Chambers, 8-2-120/76/1/B/16,17,18, Road No. 2, Banjara
Hills, Hyderabad , TELANGANA
Pincode : 500034

Nature Number of the Block No. of Floors Built up Area Height of the —‘
building
Commercial AMENITIES (AMENITIES) 1Ground + 4 3055.7 14.25
Residential PRO (BLOCK A) 2Cellar + 1Ground + 12 46809.48 39.6
Residential PRO (BLOCK B) 1Ground + 12 36909.1 39.6

Applicant has paid all required Fees and charges to HMDA.

The applicant has made simple mortgage of 10% of built up area in favor of MC,HMDA as per rule 25 (d) of G.0. Ms No.168 Dt:
07.04.2012.The same is executed at Sub-Register QUTHUBULLAPUR, vide Doc No.17647/2021 Dt:29/6/2021 at joint Sub-
Registrar, The mortgage details are as follows:



Block Proposed Built-up Required 10% Provided Mortgage | Total Built up
Area Mortgage area area(In Sq.mts) | Area (In Sq.mts)
AMENITIES (AMENITIES) 3055.7 305.57 0 3063.7
PRO (BLOCK A) 46809.48 4680.948 0 46817.3
PRO (BLOCK B) 36909.1 3690.91 12483.14 36917.1
Total 86774.28 8677.428 12483.14 86798.1

NE CONDITIONS FOR PLIA =

a) The building plans shall be sanctioned by the Executive Authority in conformity with the technically approved plans by HMDA.

b) The Executive Authority shall scrupulously follow the instructions of the Govt. vide Govt, Memo.N0,1933/11/97-1 M.A,, dated
18-6-97 L.e., ensure the ownership and ceiling clearance aspect of the site under reference are in order before sanctioning and
releasing the technically approved building plans.

¢€) The bullding plans technically approved by HMDA are valid for period of (6) years from date of issue of this letter if the work
Is commenced within the one year from the date of issue.

d) With regard to water supply, drainage and sewerage disposal system to be provided / facilitated to the proposed building the
Executive Authority shall ensure the following.

i. The location of water supply source & sewerage disposal source are located at appropriate distance within the site preferably at 100
feet distance so as to avoid contamination.

ll. The depth of the bore and sizes shall be limited to the minimum depth and size of existing nearby bore-well, Water shall be
disinfected by adding hypo-solution to maintain 0.3 to 0.4 p.m. of residual chlarine in the sump / overhead tanks.

iil.Where main Gram Panchayat drains exist in vicinity of site, insist on connecting the treated sewerage to main existing drain by
laying a sewer pipe of diameter ranging from 200mm. To 300mm.

iv.In case where such Gram Panchayat drain exist, insist on connecting the treated sewerage overflow to a natural drain or nala
with a sewer pipe of diameter 150mm.

v.Before allowing the overflow mentioned in (iii) & (iv) above ensure the sewerage of the proposed building is invariably 1 5 into a
common septic tank constructed on as per ISI standard specification (ISI) Code No0.2470 of 1985 (Annexure - 1) and
constructed with a fixed contact bed, duly covered and ventilated for primary treatment. The Executive Authority shall ensure
that no effluent / drainage over flows on the road or public place.

vi.To prevent chokage of sewers / drains, the last inspection chamber within the site / premises shall be provided with safety
pads / gates.

vii.The party should clean that septic tank periodically by themselves, and cart way the sludge, etc., to an unobjectionable place.

vii.All the above shall be supervised and inspected by the Executive Authority concerned for compliance during the construction
stage.

Ix.Since eventually the public sewerage and water supply systems are expected to be systematically added / extended by the
Hyderabad Metropolitan Water Supply & Sewerage Board to the outlying areas of Hyderabad, the proposed building owners
shall pay proportionate pro-rata charges to Hyderabad Metropolitan Water Supply & Sewerage board for the above facilities as
and when demanded by the Hyderabad Water Supply & Sewerage Board.

e) The Executive Authority should ensure the party undertakes to abide by the conditions and pays the pro-rate charges, which
may be imposed, for regularization the layout in terms of G.0.Ms.No.367 MA, dt.12-07-1988.

f) The Executive Authority should ensure that the proposed building / complex is constructed strictly as per the technically
approved building plans mandatory inspection shall be made at foundation stage, plinth level and first floor and subsequent floor
level as required under G.0.Ms.No.168 MA, dt.07-04-2012 deviation, misuse or violations of minimum setbacks, common parking
floor / stilt marking / violation and other balcony projections shall not be allowed.

a) The Executive Authority shall allow the proposed building complex to be occupied used or otherwise let out etc., only after;

(i) The proposed building is completed in accordance with the technically approved building plans;

(ii) After ensuring all the above conditions at (a) to (i) are complied. :

(iii) After ensuring the conditions with regard to water supply and sewerage disposal system as mentioned in (d) above are
compiled to the satisfaction of the Executive Authority.



(iv) After issuing a “Fit for Occupancy” certificate by the Executive Authority as required as required under Government
order No.248 MA, dt.23-05-1996.

h) The Executive Authority shall ensure that the developer display a board at a prominent place at the site which shall show the
plan and specify the conditions mentioned in this office letter, so as to facilitate public in the matter.

i) That the applicant is responsible for structural safety and the safety regquirement in accordance with the National Building
Code of 2005.

1) The applicant shall develop Rain Water harvesting structures in the site under reference as per brochure enclosed.

k) That the applicant should erect temporary scheme to avoid spilling of materials outside the plot during construction to stop
environmental pollution to ensure safety and security of the pedestrians and neighbours.

1) That the applicant shall made provisions for errection of Transformer and Garbage house with in the premises.

m) That the applicant / builder / constructor / developer shall not keep their construction materials / debris on public road.

n) That the applicant should ensure to submit a compliance report to HMDA soon after completion of first floor roof level and
then all the roofs are laid so as to enable to permit him to proceed further by inspection of site by

0) That the silts / Cellar should be exclusively use for parking for vehicles without any partition walls and Rolling shutters and
the same should not be converted or the undertaking dated.

p) It is also hereby ordered that the copy of approved plan as released by HMDA and local authority would be displayed at the
construction site for public view.

q) That the construction should be made strictly in accordance with this sanctioned plan. If any modifications are necess: )
prior approval should be obtained.

s) This permission does not bar any public agency including HMDA to acquire the lands for public purpose as per law.

Proceeding Letter Conditions

1.  The permission accorded does not confer any ownership rights, At a later stage if it is found that the documents are false and
fabricated the permission will be revoked U/s 450 of HMC Act 1955.

If construction is not commenced within 18 months, building application shall be submitted afresh duly paying required fees.
Sanctioned Plan shall be followed strictly while making the construction.

Sanctioned Plan copy as attested by the HMDA shall be displayed at the construction site for public view.

Commencement Notice shall be submitted by the applicant before commencement of the building U/s 440 of HMC Act.
Completion Notice shall be submitted after completion of the building & obtain occupancy certificate U/s 455 of HMC Act.
Occupancy Certificate is compulsory before occupying any building.

@ N R WM

Public Amenities such as Water Supply, Electricity Connections will be provided only by the local body in GHMC production of
occupancy certificate.

9. Prior Approval should be obtained separately for any modification in the construction.

10. Tree Plantation shall be done along the periphery and also in front of the premises.

11. Tot-lot shall be fenced and shall be maintained as greenery at owners cost before issue of occupancy certificate.

12. Rain Water Harvesting Structure (percolation pit) shall be constructed. )
13. Space for Transformer shall be provided in the site keeping the safety of the residents in view.

14, Garbage House shall be made within the premises.

15. Cellar and stilts approved for parking in the plan should be used exclusively for parking of vehicles without partition walls &
rolling shutters and the same should not be converted ar misused for any other purpose at any time in future as per
undertaking submitted.

16. No. of units as sanctioned shall not be increased without prior approval of GHMC at any time in future.

17. Strip of greenery on periphery of the site shall be maintained as per rules.

18. Stocking of Building Materials on footpath and road margin causing obstruction to free movement of public & vehicles shall not
be done, failing which permission is liable to be suspended.

19. The permission accorded does not bar the application or provisions of Urban Land Ceiling & Regulations Act 1976.

20. The Developer / Builder / Owner to provide service road wherever required with specified standards at their own cost.

21. A safe distance of minimum 3.0mts. Vertical and Horizontal Distance between the Building & High Tension Electrical Lines and
1.5mts. for Low Tension electrical line shall be maintained.

22. No front compound wall for the site abutting 18 mt. road widths shall be allowed and only Iron grill or Low height greenery
hedge shall be allowed.

23. If greenery is hot maintained 10% additional property tax shall be imposed as penalty every year till the condition is fulfilled.
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All Public and Semi Public buildings above 300Sq.mts. shall be constructed to provide facilities to physically handicapped
persons as per provisions of NBC of 2005.

The mortgaged built-up area shall be allowed for registration only after an Occupancy Certificate is produced.
The Registration authority shall register only the permitted built-up area as per sanctioned plan.
The Financial Agencies and Institutions shall extend loans facilities only to the permitted built-up area as per sanctioned plan.

The Services like Sanitation, Plumbing, Fire Safety requirements, lifts, electrical installations etc., shall be executed under the
supervision of Qualified Technical Personnel.

Architect / Structural Engineer if changed, the consent of the previous Architect / Structural Engineer is required and to be
intimated to the HMDA/GHMC.

Construction shall be covered under the contractors all risk Insurance till the issue of occupancy certificate (wherever
applicable).

As per the undertaking executed in terms of G.0. Ms. No. 541 MA, dt. 17-11-2000 (wherever applicable)
a. The construction shall be done by the owner, only in accordance with sanctioned Plan under the strict supervision of the
Architect, Structural Engineer and site engineer failing which the violations are liable for demolition besides legal action.

b. The owner, builder, Architect, Structural Engineer and site engineer are jointly & severely responsible to carry out and
complete the construction strictly in accordance with sanctioned plan.

c. The Owner, Builder, Architect, Structural Engineer and Site Engineer are jointly and severely are held responsible for the
structural stability during the building construction and should strictly adhere to all the conditions in the G.O.

d. The Owner / Builder should not deliver the possession of any part of bullt up area of the building, by way of Sale / Lease
unless and until Occupancy Certificate is obtained from HMDA after providing all the regular service connections to each portion
of the building and duly submitting the foliowing.

i. Building Completion Certificate issued by the Architect duly certifying that the building is completed as per the sanctioned
plan.

il. Structural Stability Certificate issued by the Structural Engineer duly certifying that the building is structurally safe and the
construction is in accordance with the specified designs.

iii. An extract of the site registers containing inspection reports of Site Engineer, Structural Engineer and Architect.
iv. Insurance Policy for the completed building for a minimum period of three years.

Structural Safety and Fire Safety Requirements shall be the responsibility of the Owner, Builder/ Developer, Architect and St.
Engineer to provide all necessary Fire Fighting installations as stipulated in National Building Code of India, 2005 like;

a. To provide one entry and one exit to the premises with a minimum width of 4.5mts. and height clearance of Smts.
b. Provide Fire resistant swing door for the collapsible lifts in all floors.

c. Provide Generator, as alternate source of electric supply.

d. Emergency Lighting in the Corridor / Common passages and stair case.

e

- Two numbers water type fire extinguishers for every 600 Sq.mts. of floor area with minimum of four numbers fire

extinguishers per floor and 5k DCP extinguishers minimum 2 Nos. each at Generator and Transformer area shall be provided as
per L.S.1. specification No.2190-1992.

f. Manually operated and alarm system in the entire buildings:

g. Separate Underground static water storage tank capacity of 25, 000 Its. Capacity.

h. Separate Terrace Tank of 25,000 Its. Capacity for Residential buildings.

i. Hose Reel, Down Corner.

J. Automatic Sprinkler system is to be provided if the basement area exceed 200 Sq.mts.

k. Electrical Wiring and installation shall be certified by the electrical engineers to ensure electrical fire safety.
I. Transformers shall be protected with 4 hours rating fire resist constructions.

m. To create a joint open spaces with the neighbours building / premises for manoeuvrability of fire vehicles. No parking or any
constructions shall be made in setbacks area.

Special Conditions for Proceeding Letter

1.
2.
3.

The Owner / Developers shall ensure the safety of construction workers.
The Owner / Developers shall ensure a comprehensive insurance policy of canstruction workers for the duration of construction

In large projects where it is proposed to temporarily house the construction workers on the site, proper hygienic temporary
shelter with drinking water and sanitary measures shall be provided.

The Owner / Developers shall be responsible for the safety of construction workers.
It in case above said conditions are not adhered; HMDA / Local Authority can withdraw the said permission.

To comply the conditions laid down in the G.0.Ms.No.168 MA, dt: 07-04-12.The HMDA reserve the right to cancel the
permission, if it Is found that the permission is abtained by false statement or misinterpretation or suppression of any material
facts or rule.

The applicant is the whole responsible if any discrepancy in the ownership documents and ULC aspects and if any litigation the
technically approved building plans may withdraw without notice.

If any dispute litigation arises in future, regarding the ownership of a land the applicant shall responsible for the settlement of
the same, HMDA are its employees shall not be a part to any such dispute / litigation.



9.

The applicant / developer are the whole responsible if anything happens / while constructing the building.

10. Any conditions laid by the authority are applicable.

Additional /Other

1. The building plan technically approved by HMDA is valid for a period of (6) years from the date of issue of this letter if the work
Is commenced within the one year from the date of issue

2. To prevent chokage of sewers / drains, the last inspection chamber within the site/ premises shall be provided the safely pads /
gates.

The party should clean that septic tank periodically by themselves, and cart away the sludge, etc., to an unobjectionable place.
The Executive Authority should ensure that the minimum width of approach road as indicated in the tech. Approved plans and
area affected in the road widening is taken over from the applicant free of cost by Municipality / Panchayath. The said road is
developed and maintained as Black topped road with proper center etc.

B That the applicant is responsible for structural safety and the safety requirement in accordance with the of National building
Code of 2005.

6. . That the applicant should erect temparary scheme to avoid spilling of materials outside the plot during construction to stop
environmental pollution to ensure safety and security of the pedestrians and neighbours.

That the applicant / builder / constructor / developer shall not keep their construction material / debris on public road.
That the Stilts / Cellar should be exclusively used for parking of vehicles without any partition walls and Rolling shutters and the
same should not be converted or the undertaking dated.

9.  That the construction should be made strictly in accordance with this sanctioned plan. If any modifications are necessary prior
approval should be obtained.

10. The applicant shall follow the conditions mentioned in the NOCs issued by the AAL and FIRE.

11. In case of Commercial / Industrial / Residential Buildings constructions over 10,000 Sg.mts area and above, provision shall br )
made in the plans for Sewage Treatment Plant(STP) Which shall bring Sewage and domestic discharge within the Prescribed
Parameters. Further, such plans should duly provide for a complete and comprehensive system of collection, transportation and
disposal of municipal solid waste strictly in accordance with the solid waste Management Rule - 2016. and disposal of municipal
solid waste strictly in accordance with the solid waste Management Rule - 2016.

12. To comply the conditions laid down in the G.0.Ms.No.168, dt.07-04-2012.

13.  Any conditions laid by the authority are applicable.

14. 10.00% of Built Up Area 8706.17 Sq.mtrs in Block -B (Flat No. 405 to 408 & 410 to 432 in Fourth Floor, Flat No. 501 to 532 in
Fifth Floor , Flat No. 601 to 632 in Sixth Floor, Flat No. 701 to 732 in Seventh Floor ) Mortgaged in favour of The Metropolitan
Commissioner ,Hyderabad Metropolitan Development Authority. Vide Document No.17647/2021 Dt: 29-06-2021.

15. The applicant shall approach HMDA for Occupancy Certificate after completion of building as per the sanctioned plan with in
stipulated time.

16, 1If any cases are pending in court of law with regard to the site U/R and have adverse orders, the permission granted shall deem
to be withdrawn and cancelled.

17. 5.00% of Built Up Area 4353.02 Sq.mtrs for non submission of Agricultural to Non agricultural conversion proceedings from
RDO in Block -B (Flat No. 202 to 208, 212 to 215 & 219 to 231 in Second Floor, Flat No. 301 to 332 in Third Fioor , Flat No. 401
to 404 & 409 in Fourth Floor) Mortgaged in favour of The Metropolitan Commissioner ,Hyderabad Metropolitan Development
Authority. Vide Document No.17648/2021 Dt: 29-06-2021.

18. The applicant had handed over the road affected area to the local body vide gift deed no: 17646/2021 Dt:29-06-2021 .

MULTISTOREYED / HIGH RISE BUILDING CONDITIONS

1.  The visitors parking should be used for the designated purpose only and should not be misused or sold.

2 The 10 % of cellar shall be utilized for utilities and non-habitation purpose like A/C Plant room, Generator room, Sewerage
Treatment Plant (STP), Electrical installations, Laundry, car wash etc., and not for other purposes as per the condition laid do )
in (13(c-xi)) in Go.Ms.No.168 MA, dt. 07.04.2012. ’

3. The work of building services like sanitation, plumbing Fire safety requirements, lifts, Electrical installations and other utility
services shall be executed under the planning design and supervision of qualified and component technical person.

4, The applicant shall provide refuse - Chute along with proper garbage disposal systems.

The applicant should full fill the all the conditions as per the Fire Service NOCs, Airport NOCs etc
The applicant shall make provision for Solar Water Heating System and Solar Lighting System in the building and in the site far
outdoor lighting, etc.,

7. Rain water harvesting from the roof tops may also incorporate to store water and also make special provisions for storm water
drains.

8. The HMWS & SB and A.P Transco shall not provide the permanent connection till the applicant produces the Occupancy
Certificate from the Sanctioning Authority

9. For water supply the applicant should approach to HMWS and SB Department for Bulk Supply

10. For water supply the applicant should approach to HMWS and SB Department for Bulk Supply

11. The applicant has to maintain tot-lot / open space / buffer to be used as Greenery and should not be used it for any other
purposes and handover the same including Drive ways to local body as per rule 8 (n) of A.P Building Rules - 2012.

12. The Open Space earmarked in the site layout plan shall be maintained and developed as Open Space with greenery.

13. The Open Space earmarked in the site layout plan shall not be altered and no construction permitted in the said Open Space



14. All Roads shall be developed as per the Internal Circulation Pattern approved No change in the Circulation Pattern and Parking

area earmarked is permitted.

15. In case it is noticed that the Open Space and the Internal Circulation Pattern are not maintained as per the approved plan, the

Building Permission shall be deemed to be cancelled and the local body shall be authorized to take action against the
construction as per extant of law construction as per extant of law

PDC INFORMATION :
DEVELOPMENT, CAPITALIZATION CHARGES : -

S.NO.|INSTALLMENTS | DUE DATE |AMOUNT IN RS|CHEQUE NO. BANK NAME BANK BRANCH
1 1 12/05/2021| ¥ 4,894,277.00
2 2 12/11/2021| ¥ 4,894,277.00] 007981 Kotak Mahindra
3 3 12/05/2022| ¥ 4,894,277.00 7984 Kotak Mahindra
4 & 12/11/2022| 7 4,894,277.00 7986 Kotak Mahindra
CITY LEVEL INFRASTRUCTURE IMPACT FEE : -
S.NO.|INSTALLMENTS | DUE DATE [AMOUNT IN RS|CHEQUE NO. BANK NAME BANK BRANCH
1 1 12/05/2021| ¥ 1,695,173.00
2 2 12/11/2021| ¥ 1,695,173.00 7983 Kotak Mahindra
3 3 12/05/2022| % 1,695,173.00 7985 Kotak Mahindra
< < 12/11/2022| ¥ 1,695,173.00 7987 Kotak Mahindra
5 5 12/05/2023| ¥ 1,695,173.00 7988 Kotak Mahindra
6 6 12/11/2023| ¥ 1,695,173.00 7989 Kotak Mahindra




Copy to:
The Chairman & managing Director,

Central Power Distribution Company Ltd,
Singareni Bhavan, Red Hills,
Hyderabad-500004

The Vice - Chairman & Managing Director,
H.M.W.S & S.B, Khairtabad,

Hyderabad.

Yours faithfully,

Name : KOTTALA
YASWANTHA RAO
Designation : Planning Officer
Date : 31-Jul-2021 12: 16:13

For Metropolitan Commissioner, HMDA
Planning Officer




ED.FICE HOMES INDIA PVT. LTD.

. Ph.N0.040-27541729,66333111
Fax No.040-27541450
Email-info@modibuilders.com

. : 8-2-120/76/1/B/16,17 & 18
3 e oo e wy : ;
’;ﬁm\ 4™ Floor, Ashok Hi-Tech Chambers,

<= *%\ Road No:2, Banjarahills,

Hyderabad — 34
CIN No. U45400TG2008PTC057216

Date: 28.11.2021
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The Principal Secretary, | 1
Irrigation &CAD Department, \&.\ . e /8
Secretariat, Telangana. i '%}‘:“ c&ﬁ“h‘_ S
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rrection is displaced cadastral. Request to refer matter to HMDA (Lakes &Parks) division

e : o L
M|ectz- Error pointed out by both HMDA Master plan and Irrigation Department for

//,% resupvey and correction with respect to land in FTL/buffer of Viskavani Cheruvu, Kazipally
z Kk Jinnaram Mandal.
References:-

1 Letter from HMDA no 2927/MED/Plg/HMDA/2021 dated 18/11//2021 to Dindigul
Municipality and EE Irrigation &CAD, Patancheru -
2 Letter dated 20/11/2021 from DE Irrigation Department to Tahsildar Jinnaram Mandal.
3. Lr. No.EE/IB/HYD/HD/D1/2018-19/3586, dated 06.03.2019, by EE, | & CADD, L.B.
4 Division, Hyderabad to EE, HMDA Lakes & Parks Division, Hyderabad.
\Q 2 ' 4. HMDA Sanction bearing file Nos.024337/Z0C/R1/U6/HMDA/03062019, dated 06.08.2020
. for an extent of 18,272.67 Sqg. Mts., and file'No.042508/MED/R 1/U8/HMDA/02022021,
dated 31.07.2021 for an extent of 19,961.12 8q. Mts.
5. HMDA Master Plan showing the lake in Kazipally Village.

Dear Sir/Madam,

(v |

@(/ﬁ& - 1. With reference to the above subject and the reference, we respectfully submit that, we
% are the absolute owners & possessors of land admeasuring Ac.15-00 Gts., in Sy. Nos.
%) v -63Ip, B4/p, 65/p, 66, 67/p, BE/p, 69/p & 70/p, situated at Shambupur Village,
M Gandimaisamma Mandal, Medchal-Malkajgiri District & we have been accorded with the
sanctions by the HMDA, vide sanction bearing
Nos.024337/Z0C/R1/UB/HMDA/03062019, dated 06.08.2020 for an’extent of 18,272.67
Sq. Mts., and No.042508/MED/R1/U6/HMDA/02022021, dated 31.07.2021 for an extent

of 19,961.12 Sq. Mts.

in accordance with the HMDA Mater Plan. It may also be noted that, we have gifted our
valuable land to an extent of 2590.54 Sq. Mts., & 1780.50 Sq. Mts., under registered
documents bearing No. 17646/2021 & 9722/2019 respéctively to the Dundigal
Municipality as per the G.0.Ms.No.168 and further G.0.Ms.No.7, towards the road
@%E% affected area as per the proposed master plan Grid Road of 30.0 Mts. Further, for the
balance land owned by us another 3000 sq yards or so would be gifted towards the HMDA

‘\,ﬁWNe submit that, the HMDA has accorded the said sanctions after due diligence and strictly
\
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3.

i.

iv.

V.

vi.

7.

The land is patta land as per revenue records all the way back since 1954-55 and all
pahanis/revenue records /ROR of the MRO office reflect the same.

. We submit that, we have been marked a copy of the above letter in Reference 2 above

written by the Deputy Engineer (Irrigation &CAD) Patancheru, regarding the construction
of villas by JNS Infrastructure in the FTL of the Viskavani Cheruvu .In this connection we
bring to your kind notice about such error, (as per Reference 3 ), in demarcating the exact
portion of lake and its full tank level in respect of Viskavani Cheruvu which has been
noticed by the Executive Engineer, | & CADD, [.B., Division, Hyderabad way back in
6/3/2019. He has as per reference 3 above observed that as per the HMDA Cadastral
Map there is a displacement in superimposing the Full Tank Level drawing in the village
map, by comparing to the revenue sketch given by Tahasildar, Gandimaisamma Mandal
after conducting joint inspection and requested HMDA (Lakes and Parks) to take
necessary action in making corrections. The letter clearly states (with plan) to HMDA that
the cadastral is displaced and needs to be rectified. Hence our land in Shambhupur does
not in FTL and buffer zone. Hence a resurvey / correction should be done in conjunction
with HMDA Master plan and Lakes division to rectify this error.

. We submit that HMDA after duly verifying the same has correctly marked the master plan

road. The entire master plan division has been inspected our site marked out with the
master plan road and then accorded sanction. Please note that, master plan road touches
the lake in Kazipally (V) and our land and existing project is much far away in Shambhupur
village. Copies of the master plan, village maps etc., are enclosed. It may be noted that
our land is on the other side of the master plan road and is far away from the lake.

. We further submit that, upon mere perusal of the HMDA master plan and comparing with

the irrigation map, the following errors can be rioticed:

the FTL marking is incorrect

Major portion of lake itself is not covered in the map

As per the marking the prevailing water spread is only 0.5 Acre, and the area of FTL and
buffer should be 11 ac 26 G in kazipally Village Sy no 216 only and not 16.525 Acres.
Please note pahanis and revenue records of Kazipally Village clearly show this and lands
in Shambhupur are not touching the buffer zone,

The HMDA mater plan has a clear marking of grid roads after the FTL & buffer zone to
protect the lake from any encroachments etc.

Land in shambhupur village is not adjoining the lake in Kaziaplly village. Lake touches
only mallampet village and kazipally village and master plan road bisects the same.

We also understand that based on letter from the Irrigation department HMDA / Master
Plan HMDA is correcting the errors in the cadastral which got displaced.

We submit that, HMDA is only authority which has right to give sanctions and we have
obtained sanction for our project from you after gifting roads etc. HMDA has inspected
and verified that our site is not near the lake. Earlier, it is pertinent to mention that,
irrigation department has written to HMDA to correct the lake marking. And the HMDA
has thereafter corrected it aligned with master plan taken road as a gift and accorded us
the said sanctions. And it is crystal clear that there is no connection between our said land
and the lake FTL etc. The Land Use Certificate is given on the Basis of Cadastral data
shown-in MDP-2031.




8.

9.

As matters stood HMDA has issued a clarification letter dated 18/11/2021 vide Reference
1 above that the sanctions have been accorded to us per Reference 4 above and our land
is not in Buffer/FTL.

Be that as it may, we have conducted a detailed levels survey around the Viskavani lake,
part of Mallampet village, our compound wall and our site. We would like to inform you
that our said land/site is 1.50 Mtrs to 2.00 mtrs higher than that of the "ALUGU or VEER
point" level of the VISAKA CHERUVU and hence no question arises that our said site
anywhere near the FTL or Buffer zone. About 2 acres of our land is also/would be handed
over for the HMDA master plan grid road.

We request you to write to HMDA to give the corrected master plan and details of the grid

road and lake in Kazipally village. We also request you to write to the HMDA (Lakes
&Parks) Division, Master Plan Division, Irrigation Department Mechal and Sangareddy to
resurvey the Viskavani lake and mark the FTL/ buffer points accurately and remove the
above errors that have been already observed as identified as per Reference 3 above.
We are also happy to develop the grid road and help fence the lake plus buffer area once
marked.

-

Yours faithfully,

O 0O ~NONDWN -
o -O - - - - - - .
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es India Pvt. Ltd.

Sanction bearing No0s.024337/Z0C/R1/U6/HMDA/03062019, dated 06.08.2020 and
No.042508/MED/R1/U6/HMDA/02022021, dated 31.07.2021

Gift of road documents bearing No. 17646/2021 & 9722/2019

Marking by HMDA master plan division

Village map

HMDA master plan map ,

Letter from irrigation department to HMDA dated 6/3/2019

Letter from HMDA no 2927/MED/PLg/HMDA/2021 dated 18/11//2021

Pahanis of Kazipally / Shambhupur and Mallapet showing the lake in Kazipally
Plan showing the levels of the land, the grid road and veer point of the lake.
Land use certificates of Shambhupur and Mallampet

Executive Engineer, Irrigation Department, Sangareddy
Executive Engineer, Irrigation Department, Medhcal
Director Planning, HMDA

Executive Engineer, HMDA Lakes &Parks Division
HMDA Master Plan Department
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it Hyderabad Metropolitan Development Anfhm ity

hmﬁa Office of the Lixecutive Iingineer, Lakes Prolection Commitles. ("tJl
Groving Gl 2" Kloor, Swarna Jayarithi Commercial Complex, Ameerpet, IIydmabaL
File No.3248/HNDA/LPC/2021 Date:13.12.2021.
To -
1) The Collector and District Magistrate *()5"’ w>%¢f
Sanga Reddy District. b ' —I‘JJ) ‘ Q,
2) The Collector and District Magistrate r{(‘ﬁ‘f‘"‘ ‘ﬁrj-’“ },‘“Q’t) 9 Sl
Medchal- Malkajgiri District. oF \JJ““{ y V\ Q;)/\:Nu’
: | WA
Sir, : o
Sub: HMDA-LPC-Lakes-Error pointed out by HVIDA master plan and Irrigation
;‘g b Department for Correction is displaced cadastral for Resurvey and

correction with respect to land in FTL/Buffer of Viska Cheruvu at

Khajipally village, Jinnaram Mandal, Sanga Reddy District —Req -Reg.

Ref:1) Representation of M/s. Edifice Homes India Pvt. Ltd, Banjarahils,
Hyderahad. Dt. 29.11.2021.
2) Director, Plg-1l, HMDA Lr.No.2927/MED/Plg/HMDA/2021
dt.07.12.2021.
B S
While enclosing a copy of reference cited, it is requested to examine the

representation of M/s Edifice Homes India Pvt.Ltd date 29.11.2021 and offer
\V remarks keeping in view of Guidelines of Lake Protection Committee (LPC) and
Submit to the Chairman, LpPC Metropohtan Commlssxoner HMDA, H\,rclicrabdd
for takmg further necessary action.

Yours 4’anhtuily

e

3¢

Encl: As above Exdcitive Figiiser

4 W LRC, HMUDA Hydec=pad.

Copy to The Addl. Collecter, Local bodies & Nodal Officer of Lakes Sanga Reddy
Wyt District for information and necessary action.

h 4 C& ly to the Ch|ef Engineer, Irrlgatlon department, Sanga Reddy District for
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DUNDIGAL MUNICIPALIT — MEBCHAL-MALKAJGIRI DISTRICT

iy < Ofﬂce of the Municipal Commissioner,
s gty Dundigal Municipality,
Ol Medchal-Malkujgiri District.

To

The Addifional Collector (Local Bodies),
Medchal-Malkajgiri District,

HYDERABAD.
cﬁ( WY~ Lr No. 63{DM/TPS/MMDZ2021, dt. 21-12-2021.
@\9{ e

=il

] b: 9@1 igal Municipality = Town Planning Section - llegal constructions in FTL

MM}L ﬁtf d Buffer Zone of New Viska Cheruvu, situated at Shambupur Village.
@ R/‘(\g‘% igal - Gandimysammd Mandal, Medchal - Malkajgiri District =

\%‘g{z\/ Subrnission of report - Regarding.
Ref: 1.LrNo. 2927 /MED/PLG/HMDA/2021, dated 18-11-2021 from Hyderabad
%/ Metropolitan Development Authority, Hyderabad.

W 2.Lr No.DEE/IBSD/Medchal/463/5, dated 14-12-2021 of Deputy Executive
Engineer, Medchal-Malkajgiri District.

=

<><><>

With reference to the 27 cited on the above subject wherein it is requested fo fake

1\}‘9 immediate necessary action against the responsible persons who are proceeding with

7 the illegal constructions in FTL and Buffer zone of New Viska Cheruvu, situated at
%_ _~ Shambupur Village, Dundigal - Gandimysamma Mandal, Medchal-Malkajgiri District.

Vv

\\\"" in this connection it is to submit that this office has inspected the New Viska Cheruvu

E situated at Shambupur Village, Dundigal - Gandimysamma Mandal and observed that
there are neither boundaries fixed nor displayed any sign board indicating the salient

@ features of New Viska Cheruvu ID No. 40403902801309 for FTL and Buffer zone and
permanent Bench Marks on upstream and downstream of New Viska Cheruvu.

they have informed that they had issued development permission fo M/S. Esteem Villas
vt Lid., in an extent of 22,551 .66 sq meters consisting of 2 Cellar + Ground + 12 Upper
floors in Survey Nos. 63/P, 64/P, 45/p, 664/P, 67/P, 68/P and 69/P, situated at Shambupur
Vilage, Dundigal - Gandimysamma  Mandal vide proceedings No.042508/
MED/R1/U6/HMDA/02022021, dated 03-07-2021 and the said site is out of FTL and Buffer
Zone, a copy of which is enclosed herewith and had also issued permission vide Proc
No.024337/Z0C/R1/U6/HMDA/ 030462019, dated 06-08-2020 in an extent of 20053 sg
meters consisting of 2 Cellar + Ground + 12 Upper floors in Survey Nos. 63/P, 68/P.69/P
and 70/P situated at Shambupur Village, Dundigal - Gandimysamma Mandal in favour
of M/s. Edifice Homes India Pvt Lid.,

WF rther it is fo submit that this office has received a letter referred fo 1¢! cited wherein

On inspection the details are herewith tabulated below:

S No Location \ Latitude & \ From l To Length Remarks
Longitude
[ Viska Vani 15954500 | Viska | Boundary’ 187 M A copy of
Cheruvu 80.406700 Cheruvu \ wall of Google Map
//-'\:.“;—?-:_T;;;H Esieem Villas enclosed
250 & M i. 2\ At site of Edifice 17.3357 N Viska Edifice 426 M A copy of
_ﬂ;:‘/"i Q r\;‘?’(;x Buildings 78.2130 E | Cheruw Buildings Google Map
_-/r\\__'_\_,_‘r__w _ . B S enclosed
‘ ;‘_:L‘:_-} & Ve Viska Esteern | 33ZM A copy of
\ == 7 2N i — == Cheruvu ‘ Buildings Google Map
4 \':‘- _;-.";},._\5 ' enclosed
,::-\_"'-h.__;/ -~



Further in this connection the Edifice site is at least 500 M away from the Viska Vani
Cheruvu and total stationing of latitude and longitude of site is at least 1.50 to 2.00 M
higher than FTL point, a copy is enclosed herewith.

Now as per HMDA norms, Irrigation NOC is insisted only if the lake is within 200 meters
from the proposed site. As per unique code 4043902801309 of the Viska Vani Cheruvu,
ayacut is about 45.00 acres, at present on observation in field there are no irigation
activities on upstream and downstream of Viska Vani Cheruvu.

Hence, on the above subject the Irrigation Department Lakes Authority and Tahsildar,
Dundigal-Gandmysarnma Mandal have fo take necessary action on Viska Vani
Cheruvu as such there are several constructions across are going in progress, copies of
the same are herewith enclosed. In order to avoid complaints from media, a sign
boards may be installed showing permanent Bench Marks, Buffer Zone Areaq, FTL, Survey
Number on upstream and downstream, so as fo take necessary action by the Dundigal
Municipality to serve the nofices to the land grabbers/land owners/encroachers.

Yours faithfully,

Lf/_xh__
" ~€€>/MM IONER e
/\/(Dundigcfl Jumcmdh’py

W~ ~
Encl: As above.

c.c.to:

/./The Deputy Executive Engineer, Medchal-Malkajgiri District: with
reference to your letter referred to above.

2. The Commissioner, Hyderabad Metropolitan Development Authority,
Hyderabad:

3. The Tahsildar, Dundigal-Gandimysamma Mandal, Hyderabad.



hm a‘ HYDERABAD METROPOLITAN DEVELOPMENT AUTHORITY
rerral Swarnajayanthi Complex, Ameerpet,
Hyderabad -500038.

Lr.No.2927/MED/PLG/HMDA/2021 Date:07.12.2021
To
1. The Executive Engineer,
Irrigation department,
Medchal - Malkajgiri District.

2. The Executive Engineer,
Irrigation department,
Sangareddy District.

Sir,
Sub: HMDA - Planning ~ Medchal - Development permissions in Sy.Nos, 63/P, 68/P,
69/P, 70/P of Shambupur Village, Dundigal-Gandimaisamma Mandal, Medchal-
Malkajgiri District- issued to M/s Edifice Homes Pvt Ltd - Representation of M/s

Edifice Homes India Pvt Ltd informing that FTL markings are made wrongly -
Request to correct the same - Reg.

. File. No. 042508/MED/R1/U6/HMDA/02022021.

File.No. 024337/MED/R1/U6/HMDA/03062019,

Intemnal Note No. 49/DPII/HMDARO11.

Preliminary Notification Newviska Cheruvu

This office Lr.N0.2927/MED/PLG/HMDA/2021, 18.11.2021.
Representation of M/s Edifice Homes India Pvt Lid, dt. 23.11.2021.

*hk ks

With reference to the above subject cited, this office has received two online files vide
reference 1* and 2™ cited requesting to issue Development permission for Residential Multistoried
building permission in Sy.Nos. 63/P, 64/P, 65/P, 66, 67/P, 68/P, G9/P and 70/P situated at
Shambupur Village, Dundigal Gandimaisamma Mandal, Medchal-Malkajgiri District to an extent of
19,961.12 8q.Mts and 18,272.67 8q.Mits for Cellar + 1Ground -+ 12 Upper Floors respectively.

Ref:

R

The same are examined in terms of Master Plan Zoning Regulations, Building Rules and after
clearance of the prima facie ownership aspects, the proposals are considered for approval and
forwarded to the Local body for release.

The sites of the said proposal are at a distance of 500 Mis from the Newviska Cheruvu
situated at Kajipally (V), Jinnaram (M), Medak District. As per the internal orders of this office
issued vide reference 3" cited, NOC will be insisted when the site, where proposals received are
within 200 Mts from the Vicinity of the Water Body.

Further, as per the Preliminary Notification of the said Lake, the Survey Numbers in which

this office has issued development permissions are not covered in the FTL & Buffer Zone of the said
Lake.

Vide reference 6™ cited M/s Edifice Homes Pvt Ltd has informed this office that some
imrigation officers on November 22 2021forcibly entered their site and tried to mark FTL points
wrongly inside their site and requested to write to Irrigation Department regarding them,

In this regard it is requested to examine the representation of M/s Edifice Homes India Pvt
Ltd and take necessary action.

Yours faithfully
Sd/-

For Metropolitan Commissioner
Director Planning-1I, HMDA

/?opy to:

. M/s Edifice Homes India Pvt Ltd,
8-2-120/76/1/B/16, 17 & 18,
4™ Floor, Ashoka Hi-Tech Chambers,
Road.No. 2, Banjara Hills,
Hyderabad-500034.

2. The Lakes Division, HMDA for information and n/a

lite.fb.of! Q@

Div. Accounts Officer
=
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Date: 65~ 01 -2022,

rrom,

XV Ramana, Chary.

4 No: LIG 262, 7th Phase,
X PHB Colony,
Kukatpally,Pin- 500072,
Cell No: 9941599996.

To, BE. 9@@)\%

The Bistrict Irrigation Officer, Y&

Medchal-Malkajgiri  District, )
Telangana State. %5{

Respected Sir,

Sub: Petition to stop encroachment of FTL (Full Tank Level) New Viska Cheruvu
(Id No: 1000/EN/02), seated Mellampet Revenue village, Dundigal Mandal, Medchal
District. Under the THE TELANGANA WATER, LAND AND TREES ACT, 2002. (ACT NO.

10 OF 2002 and Government of Andhra Pradesh vide G.O.Ms.No.157TMA&UD(II)
Department, dt. 6-4-2010.

This is a complaint against Real Estate based Construction company named M/s
INS Infrastructures Builders & Developers ( Hill View a pleasant living ) Registration Address:,

Survey No 19 & 20 Praneeth Nagar ,Mallampet Hyderabad -500090,Telangana, Sangareddy
District.

v S 1) It is submitted that JNS Infrastructures Builders & Developers ( Hill View a pleasant
living ) isais a premium gated community comprising nearly 150 magnificent Villas seated
%LXV allampet village now beside New viska Cheruvu (Id No: 1000/EN/02), Mallampet Revenue
\village Dundugal Mandal, Medchal-Malkajgiri District. This INS Infrastructures Builders &
Developers ( Hill View a pleasant living ), company is encroaching the FTL (Full Tank Level) of

New viksa Cheruvu which comes under buffer zone of FTL (Full Tank Level). Nearly 50 to 70
villas in buffer zone.

2) The boundaries of New viska Cheruvu (Id No: 1000/EN/02), there is brick compound
wall which is showing in Cadastral map of New viska Cheruvu (ld No: 1000/EN/02), Now the
brtck compound wall broken by INS Infrastructures Builders & Developers ( Hill View a
ple}:?@nt living ) and dumping huge measure of soil and stones, big rocks and other building
wasteﬁma’cerlals in to the Lake and closing the water bodies started lake encroachment and

24 T -.‘-._.- ) \ )
A o 1A

kot aa




—-~ssed Buffer zone border which is less than 30 meters from Buffer zone and FTL.Take survey

-~d mapping of the original borders New viska Cheruvu (Id No: 1000/EN/02), the lake will
:~d the encroachments of the Lake.

32) It is Submitted that As per THE TELANGANA WATER, LAND AND TREES ACT, 2002.
ACT NO. 10 OF 2002) any person Or any organizations not allowed to encroach lakes,Nalas,
sonds and buffer zone. And Chapter-5, Section 23 (1) and (2) of THE TELANGANA WATER, LAND
AND TREES ACT, 2002. (ACT NO. 10 OF 2002) Protection of lakes, ponds and tanks, The

designated officer shall have the power to prevent and remove encroachments into the
Jemarcated area of the water body.

4) It is Submitted that as per the G.0.Ms.No. 157, MA&UD(I1) Department, dt. 6-4-2010.
The Lake Protection Committee HMDA identified New viska Cheruvu  (ld No: 1000/EN/02),
water spread area: 0.502 Acres. Area of the Full Tank Level: 16.252 Acres which comes under
Buffer zone and it was constituted in order to cater to the protection of lakes in the Hyderabad

Metropolitan Region. It is involved in the administration of the protection and improvement of
lakes and their catchments.

5) As per Chapter-6, Section 33 (2) of THE TELANGANA WATER, LAND AND TREES ACT,
2002. (ACT NO. 10 OF 2002) Whoever without any lawful authority damages, alters, pollutes or
obstructs any part of a public water supply system or a water body, encroaches water bodies
including tanks, lakes, ponds, nalas (water course or drainage course), contaminates ground
water in any manner by industrial and aquaculture waste disposal or directly disposes waste
water into the aquifers shall be punishable with imprisonment for a term which shall not be less
than one month but which may extend to six months or with fine which shall not be less than
two thousand rupees but which may extend to fifty thousand rupees or with both in addition to

that the cost of its repairs or remedying the same shall be recovered as an arrears of Land
Revenue.

Water Bodies Use Zone
In water body zone no construction is permitted.
No building /development activity shall be allowed in the bed of water

bodies like river, or nala, and in the full Tank Level (FTL) of lake, pond, cheruvu or kunta /
shikam lands.

30 meters from the boundary of Lakes of area 10 Ha and above;
9 meters from the boundary of lakes of area less than 10 Ha / kuntas /shikam lands;

iii) 9 meters from the boundaries of Canal, Vagu, etc.

iv) 2 meters from the defined boundary of Nala, wherever not

mentioned in the Master Plan.

The above shall be in addition to the mandatory setbacks. Unless and
otherwise stated, the area and the Full Tank Level (FTL) of a lake /kunta shall be reckoned as
measured or given in the Revenue [Irrigation Dept
records.




As a citizen we have responsibility to protect environment. Earlier rain flooded in
hments. It is

sarabad 50 people dead and caused huge damage because of Lake encroac
~uested do proper enquiry and take legal action under the 23 of the A.P.Water and Land and
-=2s Act,2002 and appropriate sections of AP(TA) Irrigation Act ,1357 Fasli.
Thanking you,
Yours fait'n/u\ly,
[ —
(K. V. Ramana Chary.)
;L_ _:
Wi
ted
Enclosures
Copy of evidences of Lake encroachment Photo copies.
Copy of Plan of New viska Cheruvu (Id No: 1000/EN/02), Dt ., Mallampet Revenue
vilage, Dundigal Mandal, Medchal-Malkajgiri District. )
Copy of Cadastral map of New viska Cheruvu (Ild No: 1000/EN/02), Dt . Mallampet ‘
aevenue Village, pundugal Mandal, Medchal-Ma'.kajgiri District.
- —ne The Mandal Revenue Officer,
Copy to
Medchal-Malkajigiri District.

gistrate,

1, The Collector and District Ma
Dundigal Mandal ,

2. The Mandal revenue Officer,



GOVERNMENT OF TELANGANA
IRRIGATION & CAD DEPARTMENT

From To
Sri.G.Uday Bhasker Rao, B.Tech., The Tahasildar,
Deputy Executive Engineer, _ Jinnaram Mandal,
I.B.Sub Division No-5, Patancheru. Sangareddy Distirct.
Sir,
- )
Lr.No. DEE/ I.B Sub Division No.5/Patancheru/ @5’9 Dated : Z 2.)). ?»9 )

Sub:- Irrigation Tanks — Sangareddy Distirct- Jinnaram (m) Kajipally (V) Visakavani Cheruvu - lilegal
construction by M/s. INS Infrastructures Builders & Developers gated community in visakavani
FTL area Representation filed by Sri. R. Subender Singh R/o. Tarnaka Hyderabad for initiation of
immediate necessary action - Joint inspection conducted on 22-11-2021 - Enumeration of
encroachments Sy.No furnish-Req-Reg

Ref: - 1)The Tahasildar Jinnaram Mandal, Sangareddy Lr No:13/511/2021 Dated:18/11/2021.
2) Deputy Executive Engineer, Lr.No DEE/IBSD5/PTC/445 Dated:20-11-2021.

0 gk ok ok

With reference to your letter 1st cited, it is to inform that the Joint inspection is
conducted by the under signed for the above source on 22-11-2021 at 11.00 A.M. The
following officers are present at the site.

1) Sri. G. Udaya Bhasker Rao, Deputy Executive Engineer, |.B.Sub Division No-5, Patancheru.

2)Sri. M.B.P Prasad , Asst. Executive Engineer I.B.Sub Division No-5, Patancheru.

3)Smt. R. Sarah, Asst. Executive Engineer, Medchal

4)Sri. Sunil ,Revenue inspector ,Jinnaram Mandal

5)Sri. KiranKumar ,Surveyor lJinnaram Mandal

6)Sri.Srinivasachary , Surveyor Gandimisama ,Medchal District.

7)sri.P. Madhu Sudhan Reddy, Work Inspector, 1.B.Sub Division No-5, Patancheru. Sangareddy
District,

During the joint inspection of the above source as per HMDA map which is available in
the website. The HMDA ,FTL Geo -co-ordinates points shown and fixed on the ground by the
Irrigation Department and same are identified by the surveyors Jinnaram (M) and Gandi
Misamma Medchal District. and Asst. Executive Engineer, Medchal for taking further work on
the ground for identification at the FTL and buffer zone area.



The tank is located partially in the Sangareddy District. as well as in the border of Medchal
District.

Further it is informed to furnish the identify the Sy.No in respective village map of the
source covering both the distinct borders and enumerate the Sy.No by physical verification
duly showing the illegal construction took place for violation of the tank encroachment as per
GOMS.NO 168 M.A&U.A Dated:7-04-2012 .

Therefore it is requested to submit details of enumerating encroachments survey
numbers took place in FTL/Buffer zone so as to enable this office to report the same to higher
officers for taking further action.

This may please be treated as most urgent.
Yours faithfully

(it
Deputy Executive Engineer,
I.B.Sub-Division, Patancheru

1.Copy Submitted to the Superintending Engineer Irrigation Circle, Sangareddy for favour of
information.

2.Copy Submitted to the Executive Engineer, |.B Division, Sa ngareddy for favour of information
and necessary action..

3.Copy submitted to the Revenue Divisional officer Sangareddy District for favour of
information and necessary action..

4. Copy submitted to the Revenue Divisional officer Medchal District for favour of information
and necessary action.

5. Copy to the Tahasildar , kutbulapur(M) Medchal District for favour of information and

cessary action.
/ge Copy to the Deputy Executive Engineer, I.B Sub-Division Medchal for favour of information
and necessary action.
7. Copy to Asst. Executive Engineer Jinnaram(M) for favour of information and necessary

action.

-

k- ;_H-_." o
‘ "*—j‘*——-“-——m e |
Deputy Executive Enginééfy\ "= 4
1.B.Sub-Division, Patancheru

bl



GOVERNMENT OF TELANGANA
IRRIGATION & C.A.D DEPARTMENT

To

The Executive Engineer,
Irrigation Division No.1 y
Sanga Reddy District.

From

K. Bansilal, B.E.,
Executive Engineer,
Irrigation Division No.1,
Hyderabad.

Lr.No:EE/Irrg Divn No.1gHYDgDBgDEE-TzAEEgnsgzozluzz;‘l&r\ﬁ Dt:Q3 -19..2021
Sir,

Sub: - I&CADD - EE-Irrg. Diva No.1 Hyd.- Hyderabad daily news paper
on 08-11-2021 with a caption "Mallampet Viskavani cheruvuku

asaru” - Joint Inspection Conducted-Illegal constructions noticed-
Reg.

Ref:- 1. Representation of Sri Akula Sathish, BJP, Municipal Corporation,
Quthbullapur Constituency, Lr. Dt:06-11-2021 addressed to this
office.

. Adverse news published in Aadab Hyderabad daily news paper
Dt:08-11-2021.

- T.O. Endt No.EE/Irrg Divn No.1/HYD/DB/DEE-T/AEE/D3/
2021-22/1843/45 Nos, Dt:09-11-2021.

. The Tahsildar, Gandimaisamma Dundigal(M), MM Dist. Lr.No.B/
921/2021, Dt:03-11-2021.

- Lr.No. DEE/Irrg./ Sub-Divn No.3/ Medchal/ 417, Dt.10-11-2021.

7. No.DEE/Irrg. /Sub-Divn No.3/Medchal/421, Dt.16-11-2021.

SN

o Ut

edede ke

It is to submit that, Sri Akula Sathish, BJP, Municipal Corporation
Quthbullapur Constituency has submitted representation to this office vide
reference 1st cited, stated that, without permission & illegal constructions and
in FTL and Buffer zone area of New Viska Cheruvu, Kajipally Village, Jinnaram
Mandal, Shambipur/ Mallampet Village, Dundigal Mandal.

News item published in “Aadab Hyderabad” wunder the caption
"Mallampet Viskavani cheruvuku asaru” Dt: 08-11-2021 vide reference 2nd
cited. (The Paper clipping is herewith enclosed).

In this regard, the Deputy Executive Engineer, I&CADD., Irrigation Sub
Division No.3, Medchal has reported that, vide reference 6t cited, inspected the
site along with revenue officials of Gandimaisamma Dundigal Mandal on
08-11-2021 and the following observations were made.

° The New Viska Ceruvu, Kajipally Village, Jinnaram Mandal,
Medak(Sangareddy) District is a Minor Irrigation tank with Lake
ID:1000/EN/02 is a preliminary notified tank with area of tank up to FTL of
Ac 16.252 acres.

(PTO)



New Viska cheruvu belongs to Kajipally village of Jinnaram Mandal which is
under the Jurisdiction of Patancheru Sub Division, Sangareddy District.
Part of its FTL land i.e Sy.No.18, 19 & 20 falls in Mallampet Village,
Gandimaisamma -Dundigal Mandal as reported orally by Revenue
authorities.

New Viska Cheruvu does not comes under the Jurisdiction of this division
as per the source list.

Further, it is to submit that, as the part of FTL falls in Gandimaisamma-
Dundigal Mandal and with reference to Tahsildar, Gandimaisamma -
Dundigal Mandal letter 4% cited, the Deputy Executive Engineer has
requested to intimate the date of Joint Inspection of Revenue officials and
Irrigation Officials of Sangareddy District vide reference 5t cited.

In this connection, the Joint Inspection was conducted with Rcvenue &
Irrigation Officials of Sangareddy District along with Revenue officials of
Gandimaisamma-Dundigal on 15-11-2021.

During Joint Inspection, it was noticed that, illegal constructions were going
on in FTL of New Viska cherfiivu.

It is to submit that AEE, Jinnaram has lodged a complaint in P.S IDA,
Bollaram stating that some persons are unauthorizedly filling murrum in
Sy.No.188,189 &190 and further permanent constructions are under @3&1
@ FTL/ Buffer zone of Visakha vani cheruvu, Khajipally Village of Jinnaram
Mandal (FIR copy enclosed).

But, it is noticed that villas are being constructed in Sy.No. 18, 19 & 20
which comes under revenue jurisdiction of Gandimaisamma —Dundigal

Mandal which is part of FTL of New Viska Ceruvu, Kajipally Village,
Jinnaram Mandal, Sangareddy District.

Further it is to submit that, as the tank is not comes under the Jurisdiction
of Irrigation Division No.1, Hyderabad.

In this regard, it is requestéd to address a letter to the Revenue

Divisional Officer, Malkajgiri Division, Medchal-Malkajgiri District &  the

Commissioner, Dundigal Municipality, Medchal-Malkajgiri District regarding

the aforesaid matter, serve the notices to the land owners/ encroachers at their
level for removing the Villas which are constructed in Survey number 18,19 &
20 comes under the Revenue jurisdiction of Gandimaisamma-Dundigal Mandal

which is part of FTL of New Viska Cheruvu, Kajipally Village, Jinnaram Mandal,
Sanga Reddy District.

(Cont..Page..2)
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It is to inform that, instruct the Deputy Executive Engineer, I&CADD.,
Irrigation Sub Division Patan cheruvu, Sanga reddy District to take immediate

(Page..2)

necessary action on encroachments in coordination with the Tahsildar,
Gandimaisamma-Dundigal Mandal, Medchal-Malkajgiri District & the
Commissioner, Dundigal Municipality, Medchal-Malkajgiri District and serve
the notices to land grabbers/ land owners/ encroachers.

Further, if any action taken on subject matter, specific & related

correspondence reports furnish to this office on wards submission to hlgher
authorities.

o : Yours faithfully,
End! ~A< above

5“@%@.
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2. _Copy to the Revenue Divisional Ofﬁcer alkajgiri Division, Medhal-

Malkajgari District for information and requested - issue necessary

instruction to the concerned Revenue Officials for teking immediate
necessary action in this matter.

2. Copy to the Deputy Executive Engineer, I&CADD., Irrigation Sub Division
el No.3, Medchal for information.

\_ST Copy to the Tahsildar, Gandimaisamma-Dundigal Mandal, Medchal-

Malkajgiri District for information.
O [’(./'fﬁhzecu ive

er,
Irrigati %@J}
%/ Hyderabad.
K
N
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GOVERNMENT OF TELANGANA
IRRIGATION & CAD DEPARTMENT , \
£\

From To

K. Bansilal, B.E.,

Executive Engineer, I & CADD.,
Irrigation Division No.1,
Hyderabad.

Lr.No:EE/Irrg Divn No.uHYDIDB;DEE-T;AEEms[2022-23ML Dt 4%--11-2022
Sir,

The District Collector,

Medchal-Malkajgiri District,
Keesara.

Sub:- 1&CADD-Medchal-Malkajgiri District-Encroachments - Gaf"iimajsamma—
Dundigal Mandal-FTL and Buffer zone of New Viska Cheruvu, Kajipally
Village, Jinnaram Mandal, Sangareddy District- Joint inspection conducted-
Illegal constructions noticed — Request for location sketch map & Cadastral

map for marking the illegal constructions in our Jurisdiction -Request -
Reg.

Ref:- 1. Lr. No. Lr.No. DEE/IBSD/Medchal /417, Dt:10-11-2021 addressed to the
Tahsildar, Gandimaisamma-Dundigal Mandal MM Dist.

2. Lr. No. Lr.No. DEE/IBSD/Medchal/422, Dt:16-11-2021 addressed to the
Tahsildar, Gandimaisamma-Dundigal Mandal MM Dist.
 The Hon’ble NGT/OA No.100 of 2022,

3
4. Lr. No. Lr.No. DEE/IBSD/Medchal/347, Dt:24-11-2022 addressed to the
Tahsildar, Gandimaisamma-Dundigal Mandal MM Dist.

Fekkk

It is to submit that, the Hon’ble NGT O.A No. 100 of 2022 vide reference 3rd
cited, illegal constructions were noticed in the FTL/Buffer zone of N
Cheruvu, Kajipally Village, Jinnaram Mandal, Medak (Sanga Reddy ) District with
Lake ID No. 1000/EN/02 with FTL area of 16.252 Acres.

ew Viska

Based on the joint inspection conducted by the Irrigation and Revenue Officials
on 22-11-2021, it was noticed that, about 35 villas and also
buildings of M/s Modi Builders which are under construct

part of high rise

jon are coming in our
Jurisdiction. Hence, the Deputy Executive Engineer,

" Divisten No.3, Medchal has requested the Tahsildar, Gandimaisamma-Dundigal

[&CADD., Irrigation Sub

Mandal Medchal-Malkajgiri District to submit the Survey Numbers wise extent of the

EFTL area & Buffer zone area pertaining to Mallampet Village and Shambipur Village

so as to report the higher officials. The same is awaited form the Tahsildar,

Gandimaisamma-Dundigal Mandal Medchal-Malkajgiri District.

(PTO)



In view of the above, the District Collector, I\/Ieclchal-Maii-;ajgiri District is aurmbly
requested (o kindly instruct the concerned revenue officials to submit the lucation
sketch and cadastral map duly superin, posing the FTL Map so as to submit the same
to the Hon'ble NGT at the earliest. The copy of FTL Map of New Viska Cheruvu is )

herewith enclosed for ready reference,
Yours faithfully,

Yucis:- 1. FTL Map of New Vigla Cie '
Exccutive ‘En'gin__:;er,l 1
Irrigation-Divisiow No L
;,_-‘:\.,/:,;l-—Hg,rderab‘ad. -
- -1;‘\“ T 87
1. Copy submitted to the Additiona] Collector, (L.B), Medchal-Malkajuifi Disitct fiop
favour of kind information,
2. Copy Submitted to the Superintending Eugineer, [BCADD., Irripution Cirele,
Hyderab:ad for favour of kind mforniation.
. Capy to the Deputy Bxecutive Enginecer, I&CADD., Irrigation Sub Pivisicn e 3.
Medchal for information with request to pursue the subject matter,

W

b

/ \i | "J'; {‘f A\
Gl Executzvg FEagineer,

Irriga'tioﬁ‘".{)i?f-is}.‘b'n N,
- Hyderabag. -
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GOVERNMENT OF TELANGANA I E
IRRIGATION & C.A.D DEPARTMENT

From To

Sri K.Bansilal, B.E., The Metropolitan Commissioner,
Executive Engineer, HMDA,

Irrigation Division No.1,

Swarna Jayanthi Commercial Complex,

Hyderabad. Ameerpet, Hyderabad-38.

Lr. No:EE/Irrg. Divn No.1/HYD/DB/DEE-T/AEE/D3/2022-23 /2 \NX Dt \,-11-2022.
Sir,

Sub:- I&CADD-0.A No.100 of 2022 filed by Sri Akula Satish before Hon’ble
National Green Tribunal, Southern Zone, Chennai- Encroachment of
Viskavani cheruvu Lake ID:1000/EN/02- Request to arrange the copy of

corrected cadastral map’s duly showing Survey numbers of Khajipally,
Mallampet & Shambipur villages -Request —Reg.

Ref:- 1. T.O Lr.No.EE/IB/DIVN/HYD/DB/D1/2018-19/3586/1 No,
Dt: 26-03-2019 addressed to the EE HMDA, Lakes & Parks Divn.
2. Government Memo 6692/MI/A2/2022-1 Dt:25.10.2022 addressed to
CE/(Irrigation)Hyderabad, copy communicated T.O vide SE/IC/Hyd.

Endt No.4/SE/IC/HYD/DSE/DEE-I/TS-1/NGT/OA No.100/2022/1372,
Dt:01.11.2022.

T.0. Endt. No. EE/Irrg.Divn.No.1/DB/DEE-T/AEE /D3 /2022-
23/1901/3 Nos Dt:03.11.2022.

4, Lr. No. Lr.No. DEE/IBSD/Medchal/348, Dt:24-11-2022.

kRKREF

It is to submit that, vide reference 2nd cited, the Government Memo
regarding the O.A No.100 of 2022 filed by Sri Akula Satish before Hon"ble National
Green Tribunal, Sothern zone, Chennai. In this connection, it is to submit that, the
case pertaining to the Illegal constructions raised duly encroaching the FTL/Bulffer
zone area of Visukavani Cheruvu (New Viska cheruvu) Kajipally Village, Jinnaram
Mandal, Medak (Sangareddy) District.

In this regard, it is to submit that, the then Executive Engineer, 1.B Division,
Hyderabad has addressed a letter to the Executive Engineer, HMDA, Lakes & Parks
Division vide reference Ist cited, informed that there is a displacement in
superimposing the FTL drawing on the village map and also requested to make
corrections in cadastral map drawing for further process.

In this connection, it is to submit that, so far, the HMDA has not

communicated the corrected copy of the cadastral map.

(PTO)



»
In view of the above, Metropolitan Commissioner, HMDA, Hyderabad is
requested to instruct the concerned HMDA Officials to arrange the copy of corrected
cadastral map’s duly showing Survey numbers of Khajipally, Mallampet &
Shambipur villages so as to identify the correct Sy.No.s & their extent of ecur
jurisdiction which is affected in the FTL of New Viska Cheruvu,

Yours faithfully,

/ () '
cle Exec @e"\ “_g-? F'Q'{_/
Irrigatior'i-»‘n‘iﬁzio ) No.T,

X anVHyderabad, %-
~ ﬁ(\( T S -
1. Copy Submitted to the Superintending Engineer, I&CADD., Irrigation ‘Careld)
Hyderabad for favour of kind information,

2. Copy to the Deputy Executive Engineer, [&CADD., [rrigation Sub Division No.3
Medchal for information with a réequest to for pursue the matter with HMDA &1
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